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Ba 	 Order of the Tribunal 

62.07 1 There are 24 applieants. The applicants are 

t presently working at in the office of the 

• (\.ccountant General (A & E), 1. .eghaiaya, 

Arunachal Pradesh, Mizorain and Shillong in 

Group C category The applicants have a 

onimon cause as regards their service and 

pray for perinissioii to ifie a coimnon 
pr.cedure 

.pplication under Rule 4(5)(A) of the CATRuJes, 

'1987.'the giiewmice of the applicants is that 
the Gr.0 & D eate gory 

Zr05 
sou.ght to be separated in AG (A&E) yza 

dated. 24.9.2004 calling options with clause of 
but 

nality of optionj the respondents have 

(separated only Asain.. By order dated 21.11.06 

list of officials for 'allocation and deputation 

have been issued and saving the officiai 
'4. 

&ansferred to Assein. Tden.tleai matters .. 

O.A.Nos125 of 06 143 of 06, 115 of 06,dated 

21.7.06, and 155 of 06 dated 22.6.06. have 

been passed. by this Tribunai elaborately aPd 1  

certain observations have been in ade andi 

interim order has been granted. 
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6.2.07. 

I have beard DiJ.L.Sarkar learned 

counsel for the applicaits and Ms.U.Das 
learned AddLC.G.S.C. fort  the respondents. 

When the matter came up for hearing the 

counsel for the respondents would like to take 

instructions within 15 days. 

in the meantime, the status quo shall be 

Y maintained till the next date of hearing. 

Post the matter 6n 27.2.07. 

Vice-Chairn afl ,/ 

im 
27..07... 	Counsel toL the respondents has 

su1mitteci that the reply is bi'g 
tiled to-day. Let the reply be kpt  rvv ~.AA) on record. Copy ot the reply statement 

-' 	 is given to the couns'el xor trié appli., 
canti post 'the matter on 28j3.07. 

MetF 	 Vice-Chairman 
im 

28.3.2007 	Mr.S.N.Tamuli, learned counsel for 

9L 	 the Applicants and Ms.U.Das, learned 

t~t~q t 	

Addl. C.G.S.0 are pxent. 

>. 	 Reply filed, Two weeks time i 
granted to the Applicants to ifie rejoinder. 

Post on 25.4.2007. 

4W  
/bb/ 

25.4.2007 	Respondents have fried reply statement. 

Post the case for hearing before next Division 

Bench. In the meanthne Applicant is permitted 

to file rejoinder. 
& 	
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15.02.2008 	On the prayer of the counsel for 

both the partics call this matter on 

20.03.2fl) for hathg,. 

(K 
	 (M.R. Mnty 

Meniber(A) 
	 Vice- Chainnan 

20.03.2008 	Adjourned to 24.04.2008 for hearing. 

pg 

Respondents should cause production of the 

recordsalled for in M.P. No.41/2008)through 

their Standing counsel onihe date fixed. 

r •-' 

(Khushtram) 
	

Moanfy) 
Member (A) 
	

Vice-Chairnian' 

ti4 

RIkOLL9 rp ~,F 
Lftc I •  

• 	24.04.2008 	Call this Part heard matter on 22 
May, 2008. 

(M.RMohanty) 
Vice-Clthixian 

liii 

22.05.2008 	Heard further in parL Call this matter 

on 12.6.2008 for further hearing 

u) 	(M.RMohanty) 
Member(A) 	Vice- Chairman 

Im 
V 

	

i[h. 	•, 	:.:': 

'1 	oppLc?v\- 

&:F F1& 'K 
IIN . 

Heard 'further in part Call this thatter . . 
on 22.07.2008 for further hearinçj. 

(Kram)i Rohan ) 
Member(A) 	.• Vhè-Chairman 
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- 	 - 	r 	 -- 	 - 

03.12.2007 	Dr.J.L.Sarkar, learned counsel for the 

• Applicant is present. On -eing mentioned 

by Ms Usha Das, learned Addi Standing 

counsel for the Union of ln1lia, this matter is 

taken up. 

Call this matter pn 07.01.2008 for final 

• 	hearing. 

• ...• - 	•.. 	. 	. 	• 	 Notwithstanding pndency of this 

	

• • 	case, Respondents shall remain free to ask 

	

• 	
. 

:- 	 the Applicants to gd to different 
A 	 : 	 . 	 stations/States of N.E.Region of lndia,on 

tour basis. The Interim Ordr, passed earlier 
-•_lc_ 

 i n this case; stands modifieci to this extent... 
- 	 . 	. 	Sd CoQ -. 

hushiram) 	.. 	(M.R.Mohan). 
Member (A) 	. 	Viàe-Chdirman 

	

ci-j.. 3//2/ 0 	/bb/ 

	

Mire 

7/ 	 J4(1Q•J . . 	 . 
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&Q 	y1-re. 	07 01 2008 	Cati trns matter on 25 01 2008 

	

25.01.2008 	 Heanl Dr. J.L..Sarkar, learned 

counsel appearing for the -Applicants and 

Mr G.Baishya, learned Sr Standing . 

counsel and Miss U. Das, learned Add!. 
- 	• 	Standing 	 appearlin for the 

Respondents. . 	 • - 

Cal.! this matter on 15.02.2008 for 
• 	 . 	 • 	 . 

final disposal. 	• . 

- ushirani- 	(M.R.Mohanty) 
- 	 Member(A) 	 Vio-Chairman 
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"c 
22.0708 	ReaM Di? J. L Sarkar, learned 

counsel appeal'mg 
 

for the Applicant 
and Mr 'CLBaishya, ' learned Sr. 
.St2nding counsel appeaiing for the 

• " 	. 	 Respondents. Perused the materiaJs 

N. 

	

	 placed on ncord. Hearing concluded. 
Onler reseived. 

(Khusbfram) 	(M.R.Mohintj) 
Member(A) 	 Vicc Chairman 

• • 	 pg 

01.08.2008 	Judgment pronounced in openCburt. 
• 

	

	Kept in separate sheets. Application is' 
disnissed with cóstof1s. i,oöo/- levied on 

• each Applicant., . 	 • 	 S  

• 	 S 	 (Kliushiram 	(M..Mohanty 
Memh'iA) 	• . Vjrelninnin 

hu 
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22.07.08 	Heard Dr J.L.Sarkar, learned 

counsel appearing for the Applicant 

and Mr G.Baishya, learned Sr. 
Standing counsel appearing for the 

Respondents. Perused the materials 

placed on record. Hearing concluded. 

Order reserved. 

(IChushiram) 	(M.R.Mhanty) 
Member(A) 	Vice-Chairman 

N 
pg 

01.08.2008 	Judgment pronounced in open Gourt 

Kept in separate sheets. 1pf$5catiOfl is 

dismissed with cost of Rs. 1,000/ -. Ievt011 

each Applicant. \. 

(M.RM0 anty 
Member(A) 	Vice-Chairman 

lin 
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CERAL ADMINISTRATIVE TRIBUNAL, GUWAHAtI BENCH 

Original Application No.154/07, 155/07, 27107, 28/07, 203/06 & 204/06. 

Date of Order This the 1st Day of August, 2008. 

'i  HE HON'BLEMR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

O.A. 154/2007 

1.Smt Perly Kharpran, Sr. Accountant 
2.Shri Jubanlak Hynniewta, Sr. Accountant 
3.Shr'iostOn Hynniewta, Sr. Accountant 

• 	4.Smti Sheree M. Swer, Sr. Accountant 
5.Shri Paokbotinthang Haokip,Sr. Accountant 
6.Smti Dariti Mawiong, Sr. Accountant 
7.Smt Bebedicta wallang, Sr. Accountant 
8.Smt SajraPOassahHaque, Sr. Accountant 
9.Shri Frankie A. Pariat, Sr. Accountant 
10.Smti Arbina Pathaw, Sr. Acountant 
11.Shri Samsul Kharkongor, Sr. Accountant 
12.Shri Sudesh Pradhan, Sr. Accountant 
13.Mrs Mary L. Warjri, Sr. Accountant 
14.Smti Silma Kharmihpen, Sr. Accountant 
15.Smti Costarica Shadap, Sr. Accountant 
16.Shri Jangkhokam Guite, Sr. Accountant 
17.Srnti Fatima Nongkyrih, Sr. Accountant 
18. Shri Pramod Kr. Basumatary, Sr. Accountant 
19.Smti Ropsidora Nongsiej, Sr. Accountant 

All the Applicants are working in the office of the 
Accountant General (A&E), Meghalaya etc. Shillong 

O.A. 155/2007 

i.Shri Sujit Kumar Dey 
Son of Late Motilal Dey 
Senior Accountant 
Office of the Accountant General(A&E) 
Meghalaya, Shilong. 

2.Sri Sitesh Das 
Son of Sri J. Das, 
Senior Accountant, 
Office of the Accountant General (A&E) 
Meghalaya etc, Shillong 

O.A.27/2007 

1.Methelcla Lyngdoh, Accountant 
2.Bethelda Sohtun, Accountant 

) 

Applicants 

Applieants 

0 
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3.Shimti Hek, Accountant 
4.Emerencia Sohtum, Accountant 
5.Maybolyne Kharmujai, Sr. Accountant 
6.Bijoy Laxmi DuttaCIT 
7.Man Bahadur A/c, CIT 
8.Sumit Ghatak, Sr. Accountant 
9.L.B.Buam, Sr. Accountant 
10.Nandalal Raj, Sr. Accountant 
11.Kwissida Dkhar, Sr. Accountant 
12.Raju Chyne, Sr. Accountant 
13.Icydora Kurbah, Sr. Accountant 
14.Francis Xav Marbaniang, Sr. Accountant 
15.Keshab Pradhan, Sr. Accountant 
t6jDebabani Deb Roye, Sr. Accountant 
17.Aloka Biswas, Sr. Accountant 
18. PhaiSingh Swer, Sr. Accountant 	. ........Applicants 

O.A. 2812007 

1.Daplut Nongbri, Accountant 
2.James S. Sohtun, Sr.Accountant 
3.Hazel M. Rapsang, Accountant 
4.B arbara Sawkmie, Accountant 
5.Bobby B Laloo, Accountant 
6.Dapkyrmen Lyngdoh, Sr.Accountant 
7.Freddy Kharpran, Accountant 
8.Manjul Dey,' C.O 
9. Joptimai Syiem, Accountant 
10.Bianghun Chyne. CIT - 
11.LaIKyntimon Khyriem, CIT 
12.Ashley Kharkongor, CO 
13.Amrit Kumar Ghosh, DEO 
14.Evethshisha War, DEO 
15.Banriknyti Kharsamai, DEO 
16.Tony F Thangkhiew, Si'. Accountant 
17.Devendra Chettri, Sr. Accountant 
18.Antina M. Marpna, Sr. Accountant 
19.Klen Singh Bhuphang, Sr. Accountant 
20.R. Deigracia Sohtun, Sr. Accountant 
21.Lumkur Kharnaior, Accountant 
22.Dipankar Chatterjee, C/T 
23.Newstar Roy Marbaniang, Sr.Accountant 
24.1,Uesster Nongkynrih, Si'. Accountant . 	........ Applicant 

By Advoôate Dr J.L.Sarkar, S.N.Tamuli 

Versus 

Union of India, represented through 
Respondent No. 2. 

The Comptroller & Auditor General of.India, 
10 Bahadur Shah Zafar Marg, 
New Delhi. 



The Accountant General (A&E) 
Meghalaya etc, Shillong. 

The Accountant General (A&E) 
Assam, Guwahati. 

	

. 5. 	The Accountant General (A&E) 
Mizoram, Shifiong. 

3 
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6. 	The Accountant General (A&E) 
Arunachal Pradesh, Shillong. 	 Respondents 

By Advocate Mr G. Baishya, Sr.C.G.S.0 

O.A.20 312006 

Shri Kalyan Kumar Das 
Senior Audit Officer (Group B) 
Office of the Principal Accountant General (Audit), 
Assam, Guwahati. 	 . 	........Applicant 

O.A.20412006 

l.Shri Ashis Kumar Achaijee 
2.Shri Sankar La! Paul 
3.Shri Hiten Dutta 
4.Shri Ashutosh Deb 
5.Shri Dwijesh Ranjan Saha 
6.Shri Tapan Kumar Halder 
7.Shri Ranadhir Singha 
8.Shri Sahadev Ghosh 
9.Shri Subhendu Chakraborty 
10.Shri Sujit Kumar Deb 
ll.Shri Bikash Roy 
12.Shri Bimal Kanti Bhowmic 
13.Shri Dipan Das 

All the Applicants are working as Senior Audit Officer 
(Group B) in the office of the Principal Accountant 
General (Audit), Assam, Guwahati. 

By Advocate Dr J.L.Sarkar, S.N.Tamuli 

Versus 

Union of India, represented through 
Respondent No. 2. 

The Comptroller & Auditor Genera! of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi 110 002.. 

The Principal Accountant General (Audit) 

Applicants 
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Meghalaya etc, Shillong. 

	

4. 	The Principal Accountant General (Audit) 
Assam, Guwahati29. 

	

T5. 	The Accountant General (Audit) 
Nagaland, Kohirna. 

	

6. 	The Accountant General (Audit) 
Ti'ipura, Agartala 

	

7 	The Accountant General (Audit) 
Manipur, Imphal. 	 Respondents 

By Aocate Mr M.U.Ahmed, AddI.C.G.S.0 

 

 

ORDER(ORAL) 

KHUSHIRAM. (MEMBER-A) 

Since all these applications involve common 

law and almost similar facts, all the six cases are being c 

Lisof 

of by 

this common order with the consent of the parties. 

2. 	These Original Applications No. 154/07, 155/07, 27/07 and 

28/0 7 have been filed by the Applicants who are working in different 

capacities in the office of Accountant General (A&E) Meghalaya, 

Shillong. On the bifurcation of this office into five ofçices of the 

Accountant General, Assam, Meghalaya, Mizoram, Arunacifial Pradesh, 

Nagaland etc. The staff was allocated/deputed to different offices on the 

basis of their seniority and option given by them. Applicants have 

challenged the circular No.3307 dated 12.7.2006, Establishment Order 

No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 and circular 

dated 31.03.2006 and 24.03.2006 in O.A.203 & 204I2000 and prayed 

• for quashing of the same and not to send the Applicants on deputation 

without their consent, nor the Applicant be disturbed from their place 

of posting without publication of a just and fair policy by giving full 



• 	 di 

scope to the Applicants. The Cirôulars/Orders challenged in these O. 

are relates to the following matters. Estt 1 order No.53 dated 

-. 09.06.2006 relates to permanent allocation of Group 'C' and 'D' cadres 

between the office of the AG (A&E) Meghalaya etc. Shillong and 

AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of 

the options exercised by the individual officials. Estt 1 Order No.198 

dafiejj 21.11.2006 relates to allotment of Group 'C' & 'D' officials of the 

office of the Accountant General (A&E), Megbalaya, Arunachal 

Pradesh and Mizorarn after creating independent offices of the 

Accountant General for those States and the Circular No. 3307 dated 

12.07.2006 which relates to calling of option from Group 'C' & 'D' 

officials of AG(A&E), Meghalaya, Arunachal Pradesh and Mizoram, 

Shillong for, permanent allocation to the offices of their choice in the 

prescribed option form enclosed with the circular. In O.A. No.203/06 

and 204/06 the Applicants have challenged the circulars dated 

31.3.2006 issued by the Principal Accountant General, Audit, 

Meghalaya etc. Shillong being cadre controlling authority had notified 

for fresh options from all the Group 'B' Officers of thib office' from 

Section officer to Sr. Audit Officer except Commercial Officer born on 

common cadre on or before 17.04.2006 for onward transmission to the 

Cadre Controlling Authority. The circular dated 24.03.2006 issued by 

the Comptroller & Auditor General of India relates to separation of 

common cadre of Group 'Wofflcers in the A&E and Civil Audit offices in 

North East Region along with option form calling for fresh option from 

sfer 'B' officers belonging to common cadre for permanent tran 



6 

to the Civil Audit Qffices in North East Region for allocation of 

concerned offices on the basis of their senioritycumoptions exercised 

by them. 

3. 	The Circulars/Orders challenged in these O.As are relates 

to the fo]lowing matters. Estt 1 order No.53 dated 09.06.2006 relates to 

permanent allocation of Group 'C' and 'D' cadres beteeñ the office of 

th AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati 

with effect from 01.12.2005 on the basis of the options exercised by the 

individual officials. Estt- 1 Order No.198 dated 21.11.2006 relates to 

allotment of Group 'C' & '1)' officials of the office of the Accountant 

General (A&E), Meghaiaya, Arunachal Pradesh and Mizoram after 

creating independent offices of the Accountant General for those States 

and the Circular No. 3307 dated 12.07.2006 which relates to calling of 

option from Group 'C' & T)' officials of AG(A&E), Meghalaya, 

Arunachal Pradesh and Mizoram, Shifiong for permanent allocation to 

the offices of their choice in the prescribed option form enclosed with 

the circular. The other circulars dated 3 1.3.2006 issued by the Principal 

Accountant General, Audit, Meghalaya etc. Shillong being cadre 

controlling authority had notified for fresh options from all the Group 

'B' Officers of this office from Section officer to Sr. Audit Officer except 

Commercial Officer born on common cadre on or before 17.04.2006 for 

onward transmission to the Cadre Controlling Authority. The circular 

dated 24.03.2006 issued by the Comptroller & Auditor General of India 

relates to separation of common cadre of Group 'B' officers in the A&E 

and Civil Audit offices in North East Region along with option form 
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calling for fresh option from all Group 'B' officers belonging to common 

cadre for permanent transfer to the Civil Audit Offices in North East 

Region for allocation of concerned offices on the basis of their seniority 

cunroptions exercised by them as per instructionontthned in para 3 of 

the policy. 

"Permenent posting of Group 'B' officers of common 
cadre against the required strength of various Civil 
Auclit/A&E offices shall be made by the respective 
cadre controlling authorities strictly on the basis of 
the seniority of officers who have exercised their 
option for allocation to such offices, irrespective of 
their base office." 

The option so exercised shall be final and no further change in the 

above option would be allowed in any case. Option be given for final 

allocation in the order of preference. The circular dated 20.4.06 issued 

by the' Principal Accountant General (Audit), Assam, Guwahati and 

relates to separaton of common cadre from Group 'B' officers of civil 

audit offices of North East Region extending the date to exercise fresh 

option from 19.04.2006 to 28.04.2006 stating that previous option 

exercised in compliance of the office circular dated 31.03.2006 may be 

treated as cancelled. 

4. 	In brief in all the six cases,the Applicants have protested. 

the allocation of the applicants to different offices on account of 

bifurcation of the office of the Accountant General (A&E), Megha1aya, 

Shillong and their placement on allocation or alternatively on 

deputation on the basis of their options and seniority. 

5 
	

In this background of the above circularsthe separation of 

the cadre 	based on the option exercised by the individuals of 
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different categories was acted upon strictly based on seniority. The 

junior staff who were to be shifted to man the deficit offices are also 

entitle to receive deputation pay on their transfer. Learned counsel for 

the Applicant5while arguing the case submitted that pick and cho.t 

policy was adopted while the Applicants were taken on deputation. The 

entire scheme is perverse and violative of Articles 14 and 16 of the 

Cstitution of India. The whole scheme should be operated after 

making modifications in scientific, transparent and practical manner. 

6. The Respondents have ified written statement stating that 

office of the Accountant General of undivided Assam operated from 

Shillong. The Controller and Auditor General keeping in view the 

requirements of work, public interest and the interest of the States 

concerned established Accountant General offices at Kohima 

(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati 

(Assam). All these offices were initially manned by Group 'B', "C' and 

'D' staff from the Accountant General's office at Shillong. Subsequently 

the Accountants General Offices in Nagaland, Manipur and Tripura 

recruited their own Group 'C' and 'D' staff and these cadres became 

exclusive to these offices. However, the Group 'C' and 'I)' cadres in the 

offices of the Accountant General (Meghalaya, Arunachal Pradesh and 

Mizorarn) at Shifiong and Accountant General (Assani) at Guwahati 

continued to share common. cadres of Group 'C' and 'D' staff. The office 

of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980. 

Even after the shifting, the two offices continued to share common 

Group 'C' and 'I)' cadres with the office of the AG(A&E) Meghalaya, 
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Arunachal Pradesh and Mizoram at Shillong also continued to exercise 

cadre controlling responsibility. It may be pointed out that in the 

appointment letters of the applicant there was a clause that the person 

being offered appointment was liable to be posted in any of the existing 

offices or any new office opened by the Department in the North East 

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at 

Shjlong was also simultaneously shifted with effect from 01.04.2006. 

- As per requirements of the Department in fulfilling its statutory and 

constitutional obligation under the Comptroller & Auditor General 

(Duties, Powers and Conditions of Service) Act 1971 and the hardship 

that may be caused to his employees in this regard, the office of the 

AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the 

Comptroller & Auditor General had the option of declaring the staff in 

these offices surplus and surrendering them to the surplus cell of the 

department of Personal & Training for redeployment as per the policy 

of the Govermnent of India. Considering the hardship involved in such 

an action,the CAG has, in all cases where new offices have been set 

up/existing offices reorganized, decided upon a policy that would keep 

the hardship to the minimum level by adopting the option of 

temporarily transferring employees who cannot be accommodated in 

the office of their choice from the surplus offices to the newly created 

offices on the principle of seniority viz. 'Last Come First Go'. The policy 

inter alia envisages that all the employees who exercised option for 

permanent posting to a particular office would. eventually be posted 

back to the office of his/her choice. For the period where the employee is 
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posted to another office, not being his/her office of choice, the employee 

is compensated by payment of an allowance as if the employee is sent 

on deputation. Thus the Comptroller and Auditor General has followed 

a consistent and uniform policy in this regard which has been 

determined by the need to minimize inconvenience to employees, 

ensure transparency and impartiality in the separation process 

ba1iced with the Comptroller & Auditor General's responsibility to 

discharge his statutory and constitutional obligations in an efficient 

and effective manner. AG(A&E), Meghalaya, Arunachal Pradesh & 

Mizoram etc. vide circular dated 24.09.2004 called for option from 

Group 'C' & 'D' staff for permanent allocation to the AG offices for the 

States of Assarn, Meghalaya, Arunachal Pradesh and Mizorarn. Those 

options were considered on the principle of seniority with optees of 

surplus offices being required to mn the deficit offics on the basis of 

'LastComeFirst Go'. Due to ban of fresh recruitment 5all the offices of 

the Indian Audit & Accounts Department are currently functioning 

with below the sanctioned strength and the department is adopting 

"persons iirposition" as the basis of manpower management and 

according)y the concept of sanctioned strength has lost all relevance. 

The cadre separation was actually effected after 15 months of issue of 

the policy Circular dated 24.9.2004 and there was no any undue haste. 

In response to the circular dated 24.09.2004 the following Group 'C' and 

'D' staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam & 

.Mizoram had submitted options for permanent allocation/deputation. 

No of options for permanent allocation (first choice) to the office of the 
I AG(A&E) I AG(A&E) I AG(A&E) 	AGA&E) 

49--- 



11 

Assam Meghalaya Arunachal 
Pradesh  

Mizoram 

Group 'C' 539 342 Nil Nil 
Group 'D' 55 56 Nil Nil 

No of options for deputation (first choice) to the office of the 
AG(A&E) 
Assam 

AG(A&E) 
Meghalaya 

AG(A&E) 
Arunachal 
Pradesh  

AG(A&E) 
Mizoram 

Group 'C' 1679 1225 102 Nil 
Group ']Y I 07 124 1 Nil 101 

Thpersons in 'persons in position' in each cadre as on 01.04.2005 in 
Shillong and Guwahiti offies ws s hilnw: 
Personsnrposition AG(A&E) Assam AG(A&E) Meghalaya 

Arunachal & Mizoram 
Group 'C' 588 300 
Group 'D' 64 50 

The Respondents stated that the cadre separation exercise between 

Shillong and Guwahati offices was done in a very fair, impartial and 

transparent manner. Since the Guwahati office was a deficit office and 

hence all Group 'C' and '1)' staff who had permanently opted for that 

office would have inevitably been accommodated in that office anyway. 

There were no permanent optees either for Arunachal Pradesh or 

Mizora:m offices. Therefore all optees for Assam office would have got 

their choice, the optees from the surplus Meghalya office only would 

have in any case been sent on deputation to Assam, Arunachal Pradesh 

and Mizoram which are deficit offices in terms of seniority. The 

deputation arising in this situation is not a 'deputation in the normal 

sense of the term. Since all employees on creation/reorganisation of the 

offices cannot be immediately straightway accommodated in the office 

of his/her choice, the staff from the surplus offices will have to man 
c4 

positions in the deficit officeshey are being deputed to as dictated by 

the work. The formulation of a policy is a function of the Government 
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and caimot be interfered with by the Tribunal unless there is 

arbitrariness. It is within the competence of the executive to change a 

policy, re-change it, 	adjust 	it and readjust it according to the 

compulsions and requirements of the circumstances. Hence the 

Applications are devoid of any merit and may be dismissed. 

7. 	Dr J.L.sarkar, learned counsel appearing for the Applicant 

argued the matter in favour of the Applicants and he agreed to the over 

all criteria of the formulation of the policy as issued by the CAG vide 

circular dated 24.09.2004. He argued that in implementation of the 

policy some confusion has been created to give benefit to some of the 

employees and the conditions laid down in the above circular have not 

been strictly adhered to. The Respondents had adopted "pick and 

choose" policy for some of their favourite employees and thereby 

implementation of the policy has result in the miscarriage of justice. He 

also argued that cadre separation scheme was implemented ignoring 

the "sanctioned strength" which was replaced subsequently by words 

like "required strength" and "person in position" which is fluctuating, 

variable and is not legally and administratively just and fair. The 

entire process of cadre separation is colourable, under camouflage to 

favour a few and thus arbitrary. The learned Sr. Standing counsel for 

the Respondents Mr G.Baishya argued that scheme of separation was 

made attractive by the Respondents by offering the deputation 

allowance to the junior most staff being deployed to the deficit offices 

otherwise also the scheme was based on willingness of the staff taking 

into account their seniority and options. He also stated. that in the 
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appointment letters of Respondents there was a condition that they are 

duty bound to serve in the then existing offices or any of offices which 

were to be in future in North East Region. Meanwhile some of 

the Applicants have also got relief and thus the O.As in respect of such 

Applicants have become iiifructuoUS. The learned Sr. Standing counsel 

argued that the policy is an executive decision and this cannot be a 

suct matter of judicial review. The Applicants have approached this 

Tribunal without exhausting the departmental remedies available to 

them for redressal of their grievances. Since transfer and posting of the 

employees is not a subject matter for judicial scrutiny and the 

Applicants had not approached the Respondents for redressal of their 

grievances the learned Sr. Standing counsel pleaded that the 

Applications may be dismissed. He also demanded that heavy cost 

should be imposed on the Applicant for approaching this Tribunal 

without exhausting the available remedies with the department. 

In most of the cases the order not to disturb the Applicants 

from their present posting and to maintain status quo was passed 

earlier which were modified to the extent to  allow the officials to be 

sent on short deputation/tour to deficit offices/stations. 

We have considered I 
the arguments advanced by the 

learned counsel for the rival parties and perused the material placed 	. 

before us. We are of the opinion that bifurcation of the cadre is a policy 

matter and Applicants as a condition of their service were duty bound 

to serve in any offices of the Accountant General in North Eastern 

e to be opened in future. They Reon which were then existing or wer  H 



Ors. (reported in (2006) 9 SCC 586 -para-6), held that" 
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have no right to question the policy of separation of cadre to 	the 	H 
newly opened office of the Accountant General in North East 

W, e. did not find any lacuna in the policy to favour a few ernploees as 

alleged by the learned counsel for the Applicants. However, if such a 

4: mistake take place in some case, the Applicants had the opportunity to 

represent (in individual cases) and the Respondents should be 

to exaine the matter and rectify the mistake, if any. But the 

Applicants instead of exhausting the grievance reciressal mechanism 

available withiitthe department have approached the Tribunal by fffing 

this Application under Section 19 of the Administrative Tribunals Act, 

1985. Applicants cannot take advantage of the situation and aoid the 

transfer/deployment without exhausting the opportunity for 

redressal available to them within the system under Section 20 of the 

Administrative Tribunals Act, 1985 'v?ithout having exhausted all 

possible avenues for grievance redressal this applicatiOn could nt have 

been filed before the Tribunal. The Respondents are duty boundto take 

such type of policy decision, as has been taken by them to dejiloy the 

personnel of the Respondent Organisation. The word 1deputation used 

in this case is also not deputation in real sense of the term but the 

Applicants will get deputation. allowance for working in th6 same 

department and that too in accordance with the conditions 6f their 

appointment. The Apex Court in the case of S.C.Saxena vs. lJ.O.I & 
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his duty to first report for work where he is transferred and make a 

representation as to what may be his personal problems and that the 

"tendency of not reporting at the place of posting and indulging in 

litigation needs to be curbed". Since opening of offices of Accountant 

General (A&E) in various State Headquarters of North Eastern Rgion 

rI 
fV 

in public interest is a matter of public policy and transfer is an incident 

of service and the Applicants have not availed of the opportunity for 

redressal of their grievances within the system, the Tribunal has no 

reason to interfere with the matter and we feel that Applicants, by 

misuse the process of the Court, have held the entire system to ransom 

in the interest of their own personal. benefits (without any regard for 

the condition of service laid down in their own appointment letters 

making them liable to be transferred/posted to their existing or any 

new offices to be in future in North Eastern Region and the 

requirement of public service) by filing applications without availing 

the available remedies for redressal of grievances under Section 20 of 

the Administrative Tribunals Act, 1985. We are of the considered 

opinion that these cases are devoid of any merit3  as we have found that 

the scheme for redeployment of staff by obtaining their option (and to 

deploy them on deputation) to be outcome of a healthy personnel 

management; and, if any of Applicants still have got any grievances, 

then he/she should represent to the authorities only after joining at the 

new station in terms of the Apex Court decision in S.C.Saxena vs. U.O.I 

& Ors. (supra). 
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10. Original Applications are accordingly, dismissed (being 

devoid of any merit) with costs of Rs. 1000/- on each Appiicant which 

shOd be realized by the Respondents.. All the Misc.Petitions No. 27/08 

& 140/07(in O.A.203/06), 141107 & 28/08 (in O.A.204107) & M.P.41/08 

(in O.A.28/07) also stand disposed of and all orders for maintaining 

status quo or not to disturb the Applicants from their present posting 

etc. also stand vacated. 

sdj- 

Vic 

( 
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O.A. No.28/2007 (3 u*vahali flch 	!! 

b.Nongbri & Ors. 

Applicant 

- versus - 

Union of India & Ors. 
Respondents. 

Memorandum filed by The Counsel for The Applicant 

The counsel has been informed by The applicants That 

Comptroller and Auditor General of India by letter No.74/NGE(App)/5-2006 

Pt.UI dated 18.01.2008 has confirmed That on officer who has given 

preference for permanent allocation for more Than one office may be 

considered for permanent allocation as per his seniority and option exercised 

by him. One Shri Subrota bey, Sr. Audit Officer has been permanently 

allocated to The office of The MG (Au), Assom as per his 2nd option and The 

allocation has been treated as final. 

Another Sri Gopal beb, Assistant Audit Officer was, given 

permanent allocation on his second option but the same was cancelled and his 

junior given The posting in That station. Shri beb filed O.A. No...2'. .... /2008 

on The strengTh of CAG's aforesaid letter regarding enforceability of 2nd 

option during The pendency of The O.A. Shri beb has been repatriated back 

to The station of his 2 option i.e. PA& (Au), Meghalaya, Shillong. The counsel 

respectfully submits This before the Hon'ble Tribunal for cause of justice. 

5.N.Tamuli 
Advocate 

a 
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IN THE CETRAL ADMINISTRATIVE. 

GUWAHATI. 

. A. !23 	/2007. 

SHR OR 

Vs 

U. 0. I & Ors. 
2 

kIST 0FpkT. 

' 24.9.2604 No consistent policy of 
t I I 

separation of cadres was laid 
• 	 ' 

' down by C & AG and different I I I 

I  Instructions have been Issued I I 

at different tlmes,By circular' I I 

I 
dated 24.9.04 Issued by A.G. ' Para-4.4, I 

(A&E) Shillong It was notified' 4.7 Annexure A 
that separation of conirnon Gr.C' A (page 13) 

I 
' and D cadres In the office of 

I the A.G.(A & E) Assam, Guwaha-' • I II 

ti and A.G.(A&E) Meghalaya 
I I I 

Arunacha]. Pradesh & MIzoram, 

Shillong was under considera- 

tion. The offices of AG.(A&E)' 
I I I 

I  Arunacha.j. Pradesh and Mizoram 
I I I 

" would continue at Shillong till 
• 	 I 

• 	 • 	, 
I 
, 

II 
!iil office space and staff 

I I 
quarters are available In 

• 	 • 	 Contd....2/ 



11 

I 	 + 

N.ater"&Tir 	
- - - 	

PageNo. 
•1 	 , 	 — 

'Itanagar anL #ôtIzawl. 
I 	 'I 

Two op#on from the staff were' 
I 	 I 

'called - 
I 	 I 

S 	(1) for cba ~ cv of office of 	I 
I 	 I 

posting. 
o 	 I 

(ii) to go on deputation 

The option once exercised w111 

be final, in case of failure to 

opt by 8.10.04 the cadre Controller' 

will allocate the official perman-

;ently to either office. The appli-

cant submitted their option under 

'the compelling clause. Respondents 

'didnot know the sanction strenth 

'etc. in ech nffj e. 	' 

2 	9.6.2006 espondents weic in utter confusior 

for rant of sanction strength etc. 

land in hurry to do favour and 	Para-4.8 

accomodate persons of their intere-.' Annexure-B 

st in Guwahati office issued cir- ' (Page 15) 

'cular dated 9.6.06 allocating 

staff only in Guwahati office 
I 	 I 

----------------------------------- 
3 

	

	11  12.7.2006 Responderits could understood the 1' 

anamolies due to hasty fr&Vourrt1sflt' 

and Issued circular dated 12.7.2006 
S 	 I  

0 



L. 

which again purported to separate 

cadres of Gr. C & D staff, whIch 

1 ' was already done bycircular dated 

24.9.04. Staff were asked to exerc- 

ise option, with the clause option 

once exercised will be final, non- 

optees will be allocated in three 	: Para- 4 .? 

• 
i  officers at the discretion of the 	Annexure-C 

athnitiistration. Nothing was mentio- 	(Page 37) 

ned about the earlier options or 

• 	 t no reason was disclosed this circ- 

ular dated 12.7.2006 is result of 

• colourable exercise of power. 

Sanction strength and number °: 

• 	 : person in position has been irxl.ic- 
• ' ated which is also not correct. The' 

• 

' : 

term required strength has been del2 

-iberately omitted. 

14.7.06 Persons in ;osition only has been 	- 

'shown under circular dated 14.7.06 	
: 
Para-. 

sanctioned strength has not been 	
: 
Arinexure- 3) 

• 

shown. This numbers also vary with 	*Page 39) 

those shown in circular dated 

12.7.2006. 

____________ --- _________________ I I I 
I 

Contd. ''.4/-. 

/ 
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5 ' 26.7.06 Representation by the Accounts Categ-' 
Annexure-. E 

ory III Association to the A.G.(A&E)  
i(Page7) 

Shillong in the matter of separation 
I I 

ofcadre. 	. 

I 
- .- - - - - - - - - - - - - - -,- ._L - - - - - - - 

6 '27.7.06 
---------- , I 

Letter from A.G.(A&E) office Shillong1 
Anriexure-E-.2 

to General &€crçtary in reply to 
0  

(Page45) 
letter dated 26.7.2006 

I 1 I 

-------------------------------- 

S  

7 ' 2.11.06 Letter from the office of the A.G. 

(A&E) Shillong to. General Secretary Annexure-.E 1 
I I 

of the Association. Item No. 5 mdi- ' (Page 	41) 
I I 

cates that'required strength' has 
I 

nexus in the subject matter . 
I 

I 

8 ' 3.11.06 The comments of the A.G.(A&E) circu- 
Annexure-E * ' lated for members by the General 
(Page 	40) 

Secretary of the Association 

I I I 

9 21.11.06 ' Allotment of GrC and D officials I  
S I I I 

between three offices of Neghalaya, I  
I I I 

ArunachJ. Pradesh and Nizoram were ' Anriexure-F 
I I 

I  circulated. There isa relerertce to ' (Page 	49) 

it's memo No. 1686. BRS/72-2005 I 

I I I 

S ' dated 25.4.2006 which has not been 
1 I 

published 

Coritd.. .5/- 

It. 
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1?o'e he qpje Tr ibUnal.  

In the matter of adjudication of separation of 	V  
cadre of Gr. B employees O.A. 203/06 and 	/06 
respondents' written statements states as under ; 

° The respoents beg to state that up to the 

level of superviser the cadres had already been 

separated w.e.f. 01.9.1981 amongs the officials 

of Accountants General Assam, Meghalayra, Arunachal 

Pradesh& Nizoram,Manjpur, Tripura and Nagaland" 
ti 198j both Audit and A & B were combined and 	V 

V 	

under same Accountant General. 

• Filed by 

Santanu Nandan Tamuli 

(Advocate) 

V 	
•V 
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GUWAH*TIBENCH7"GtJWAHATI 

O.A. NO. ... ...........2007 

Daplut Nongbri Sc ORS 7/ 

/ 	 U.O.I&ORS. 

SYNOPSIS 

The applicants Cr. C catêgary officials working at shillong in the office of the 

Accountant General (A&E) Meghaiaya etc, Shillong, The respondents had decided 

separation of the cadres of Gr. B. officers (Sr. A.O. , A.O., MO and S.O.) and also Gr. C. 

and D cardres. The orders of separation have been issued in unscientific manner and 
ed 

with arbitrarjness. Number of Cr. B. officers approch.this Hon'ble Tribunal challenging 
is 

the separation by filing 1. good number of OAs. and the Hon'ble Tribunal has been pleased 

to pass interim orders not to disturb the applicants from the present place of posting, 

their OAs are pending. 

The Cr. C and D categary staff of Audit side have also filed one OA. Challenging 

the separation of their cadre and the Hon'ble Tribunal has been pleased to pass interim 

order not to disturb from their place of posting. This OA is also pending (O.A. No. 155/ 

06). 

The Gr. Cand D category was sought to be separated in A.G. (A&E). Shillong 

(Assam, Meghalaya, Arunachal Pradesh and Mizoramby order dated 24/9/2004 calling 

options with clause of finality of option but respondents have orbit, rily separated only 

Assam. By circular dated 1217/2006 fresh options have been called for ignoring the order 

dated 24/9/04 and order dated 9/6/2006 again the clause of finality of option have been 

givan, saving the officials transferred toAssam. By orderdated 21/11/06 list of officials 

for allocation and deputation have been issuedherealso saving the officials transferred 

toAssam1he entire process is colourable, under camouflage with scope of favouratism 

and arbitar& ness. Deputation without cansent is illegal. The scheme of separation ignoring 

the sanctioned strength and on required strength (which is a vagueQrm) and person-in-

position (Which is fluctuating and variable) is illegal and not administratively just and fair. 

Applicants prayer is preparation of comprehensive policy for separation of cadre In a 

scientific manner. 

I 
'S  

FLLt 

man 
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Daplut Nongbri 
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U.O.I & ORS. 
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IN THE CENTRAL ADMINISTRATIVE TR!BUNAL 

GUWAHATI BENCH I  GUWAHATI 

O.A. No. ..... .... ....... /2007 

Daplut Nongbri, Acctt 

James S Sohtun, Sr. Acctt 

Hazel M Rapsang,Acctt 

Barbara Sawkmie,Acctt 

Bobby B Laloo, Acctt 

Dapkyrmen Lyngdoh, Sr. Acctt 

Freddy Kharpran, Acctt 

Manjul Dey, C.O. 

Joptimai Syiem,Acctt 

Bianghun Chyne, CIT 	- 

La-l-Kyntimon Khyriem, CIT 

Ashley Kharkongor, CO 

Amit Kumar Ghosh, DEO 

Evethshisha War, DEO 

Banriknyti Kharsamai, DEO 

Tony F Thahgkhiew, Sr. Acctt 

Devendra Chettri, Sr. Acctt 

Antina M Marpna, Sr. Acctt 

KIen Singh Bhuphang, Sr. Acctt 

R. Deigracia Sohtun, Sr.Acctt 

A 
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23.. Newstar Roy Marbaniang, Sr. Acctt 

24. KlessterNongkynrih, Sr.Acctt 

-Applicants - 

AU the applicants are working in the 

office of Acctt General (A & E), 

Meghalaya etc, Shillong. 

-VERSUS- 

Union of India, Represented through 
Respondent No. 2. 

The Comptroller & Auditor General 
of India. 

10 Bahadur Shah Zafar Marg, 

New Delhi-1 10002. 

Accountant General (A& E), 	c. 

Meghalaya, etc Shillong. 

The Accountant General (A & E) 
Assam, Guwahati. 

The Accountant General (A& E) 
Mizoram, Shillong. 

The Accountant General (A& E) 
Arunachal Pradesh, Shillong. 

- Respondents - 
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1) PARTICULARS FOR WHICH THE APPLICATION IS MADE: 

The application is made againstA.G. (A& E) Meghalaya etc, ShiHong Esh-I-Order 

No. - 198 & dated 21/11/2006, Circular No. 3307 dated 12/7/2006 and Estt.-I-Order No.-

53 dated 9/6/2006 on the subject of separation of Cr C & D cadres of A.G. (A & E) 

Meghalaya,Assam,ArUflaChal Pradesh and Mizoram. 

2.JURISDICTION: 

Applicants declare that the subject matter of the application is within the jurisdiction 

of the Hon'ble Tribunal. 

LIMITATION: 

The applicants declare that the application is within the period of limitation 

under Section 21 of the Administrative Tribunal Act-i 985. 

FACTS OF THE CASE. 

	

4.1 	That the applicants are citizens of India and as such are entitled to the rights and 

privileges guaranteed by the corstitution of India. 

	

4.2 	That the applicants are at present working in the office of the Accountant General 

(A & E), Meghalaya,ArunaChal Pradesh and Mizoram, at Shillong in Group C 

category. They are low paid employees and have a common cause as regards 

their service and pray for permission to file a common application under Rule - 

4(5)(A) of the CAT Rules, 1987. 	- 

	

4.3 	That the offices of the Accountant Generals are under the control of Comptroller 

and Auditor General of India. The offices for the sister states of N.E. Region were 

working at Shillong. With the reorganization of the states of N.E. region including 

creation of states by division of undivided Assam, the Accountant Generals' office 

at Shillong has also undergone some managerial division. It is also started that for 

the purpose of functional needs of Accounts and Audits (which were combined), 

theAccounts and Audit side were bifurcated in watertight compartments coupled 

with such functional bifurcation, further divisions of the offices at Shillong were 
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made by way of separation of offices in toAssam, Meghalaya, Mizoram, Arunachal 

Pradesh, Nagaland etc. It may be stated that such intermittent divisions caused 

acute troubles in the matter of posting and transfer of officials of Group B, C and 

D. It is stated that there has also been separation of cadre for section officers, 

AAO's, AO's and Sr. A.O's. 

	

4.4 
	That no consistent and uniform policy of such separation of cadres has been laid 

down by the comptroller and Auditor General to avoid piece-meal division/ 

separation of cadres. As a result at different points of time different instructions 

have been issued giving scope to arbitrariness and causing undue troubles to the 

officials. 

	

4.5 
	That in this connection it is stated that in the recent past orders were issued for 

separation of the officials of the Group B Cadres of both Audit and Accounts (A&E) 	'\ 

sides. These policies have been challenged before this Hon'ble Tribunal and OAs 

have been admitted, which are pending adjudication. 

	

4.6 
	That circulars have also been issued for separation of Gr. C and D cadres of the 

Audit side by circular dated 23/3/2006. The said circular has also been challenged 

before this Hon'ble Tribunal (OA.Nos 155/2006), which is pending adjudication. 

4.7 That the office of the Accountant General (A& E) Meghalaya,Arunachal Pradesh 

and Mizoram, Shillong by circular No. AGM/ CAD SEP/0-2004/1 dated 24/9/2004 

circulated the scheme of separation of the A.G. (A & E), Assam, Meghalaya, 

Arunachal Pradesh and Mizoram and called for options in the prescribed option 

form..The circular clearly indicated that option once exercised will be final. Last 

date for submission of option was 8/102004 with a compelling clause that in case 

of failure to opt the cadre Controller will allocate such officials to either of the office 

at Meghalaya Assam, Arunachal Pradesh or Mizoram. Under such compelling 

circumstances the applicants had to submitted the options. The respondents also 

know that required informations and data e.g. sanctioned strength etc were not 

known/finalised. This circular was intended to do favour to some officials and was 

issued in a hurry. 
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Copy of the circular dated 24/9/ 

2004 with the option form is 

enclosed as Annexu re-A 

4.8 	That the applicants have been contacting office to know the fate of the separation 

of cadre scheme and their options. They could learn that the respondents were in 

utter confusion as regards modus operandi of the separation of cadre. The required 

data as regard the sanctioned strength etc. were not available and could not be 

circulated to the Gr. C and D staff including the applicants on request. TheAccounts 

Category IllAssociation, office of AG (A& E), Meghalaya etc, Shillong also could 

not elicit such data. In the meantime the Gr. B officers also filed number of O.As 

challenging the separation of Gr. B cadres. In such a situation the respondents 

were inclined to depart from their initial scheme for separation and option as 

circulated by circular dated 24/9/2004 and decided to accommodate persons of 

their interest in the Assam office at Guwahati without having any reference to the 

	

sanctioned strength of the Gr. C and D cadres of Assam, Meghalaya, A.P. and 	L 

Mizoram in a very hasty manner. By circular dated Estt —1 order No. 53 dated 9-6-

2006 some Group C and D officials have been allocated to Guwahati office. 

Copy of the order dated 9/6/ 

2006 	 is 

enclosed as Annexure B (othr 

hearing if callod for) 	--- 

4.9. That immediately after the issue of the order No. 53 dated 9/6/2006 the respondents 
up 

could understand that anomalies have croppedin the matter of separation, option 

and allocation toAssam office as done by the order dated 9/I2006, the respondents 

endeavoured to project a semblance of correctives steps in the matter of allocation 

to the other offices viz. Mizoram, A.P. and Meghalaya and issued circular no. 3307 

dated 12/7/2006. Most curiously the separation does not contain the name of the 

office of A.G. (A&E),Assam. It is stated that the original circular dated 24/9/2004 - 
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mandated separation of Assarn,A.P. Mizoram and Meghalaya offices i.e. 4 (four) 

states. The circular dated 12/7/2006 contains only 3 (three) states viz. A.P. 

Meghalaya and Mizoram, the office of Assam has been ostensively omitted to 

safeguard irregularity done by the establishment order dated 9/6/2006. The last 

date of option by the circular dated 12/7/2006 was fixed as 19/7/2006 later 

extended to 28/7/2006 . This circular also contains the clause that officials who fail 

to exercise options shall be allocated to any of the three offices at the discretion of 

the administration. The sanctioned strength and person - in-position were shown, 

but the sanctioned strength has been ignored for the allocation without any reason, 

which will make room for the favouratism. The increase or decrease in person in-

position after the option has not been circulated to make room/scope for favoUrtism. 

Copy of the circular dated 12/7/2006 

is enclosed as Annexure - C. 

4.10. That the respondents are highly confused in the matter of sanctioned strength, I 
required strength and persons - in-position. In the mater of separation of cadre of 

Gr-B. officers the form required strength was taken resort to. But on challengc 
	$ 

before this Hon'ble Tribunal the respondents under camouflage omitted the term 

in the circular dated 12/7/2006. 

4.11. That the respondents are not working with openess, whereas in the case of Gr. B. 

officers the filling of post, with nexus to required strength have been mentioned, in 

case of Gr. C & D the term required strength have been omitted because same is 

under challenge1  in number of O.As. pending before this Hon'ble Tribunal. It is 

categorically stated that the office of the Accountant General (A& E), Meghalaya, 

A.P. and Mizoram are working with the term required strength though the omission 

of the same term is explicit and deliberate in the circular dated 1217/2006. Moreover 

the circular dated 12/7/2006 does not give reasons as to why the separation of 

cadre is not being implemented on the basis of sanctioned strength. The ideal 

condition demands that separation shall be on the basis of sanctioned strength 

with permanent allotment as such an option. Administrative fairness does demands 

the same. The respondents may on administrative feasibility and fairness make - 
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short term adjustment from among such permanent allottees by making reasonable 

scheme. Short term rotation may also be considered by the respondents in this 

respect. But most unfortunately circular dated 12/7/2006 has been issued, saving 

the incorrect decision by the order date 9/6/2006. In continuation of the circular 

dated 12/7/2006 circular dated 14/7/2006 has been issued showing only persons 

in position of some staff but not sanctioned strength C&D. Deputation has been 

resorted to illigally. 

Copy of the circulated dated 14/7/2006 

is enclosed as Annexure-D.1 

4.12. That the Accounts Category I I I Association Shillong, had represented against the 

scheme of separation of Gr. C and D staff as explained above and has circulated 

by the letter No. Acc/cate-3/2006-07/11 dated 3/11/2006 issued by the General 

Secretary of the Association, the correspondences in this aspect. The applicants 

are members of the said Association. 

Copy of the Associations letter 

dated 3111/2006 with letter 

dated 2/11/2006 address to the 

General Secretary of the 

Association by the office of the 

A.G.(A& E) Shillong, the letter 

dated 2717106 issued by the A. G. 

(A & E) Shillong and letter dated 

26/7/06 written by the 

association are enclosed as 

Annexure E, E-1, E-2 and E- 

4.13. That by order No. Estt-1 Order No. 198 dated 21/11/2006 office of the A.G. (A&E) 

Meghalaya etc. Shillong has circulated list of Gr. C&D officers allocated to the 

off ices In Moghalnya, A.P. nnd Mizornm nrid also ihdica(ing the places where they 

have been posted on deputation. This has been done as per the circular dated 12/ 
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7/2006.The applicants have been permanently allocated to the office of the AG (A 

& E) Meghalaya but shown as on deputation to AG (A & E) Mizoram. It is stated 

that the above allotments and deputation have been made without reference to 

the sanctioned strength or the clear policy or principles of separation or stable 

policy of sanctioned strength) required strength etc. The deputation orders are 

without consent and as such illegal. The fate of the options exercised under circular 

dated 24/9/2004 has not been disclosed. No reason for delinking theAssam office 

as in order dated 9/6/2006 has been disclosed. This order dated 21/11/2006 has 

been passed under camouflage and has been done arbitrarily dehors 

administrative fair play. 

The circular dated 2 1/11/2006 is 

enclosed as Annexure-F 

4.14. That as already stated in respect of the separation of cadres number of Gr. B. 

officers have approach this Hon'ble Tribunal through O.A. No 125/06, 146/06.267/ 	' 

06, 143/06, 115/06, 203/06, 204/06, 281/06, 273/06 etc and the Hon'ble Tribunal 

has been pleased to pass interim ordenot to disturb the applicants from the 

place of their present posting. The Hon'ble Tribunal was also pleased to hear in 

detail and pass orders dated 21-7-2006. In M.P. No 59/06, 52/06, 55/06, 56/06 In 

O.A. No 143/06, 115/06, 125/06, 146/06 respectively. 

Copy of the order of the Hon'ble 

Tribunal is enclosed as 

Annexure G 

4.15 That the office of the PrincipalAccountant General (Audit) Assam, Beltola by circular 

dated 23/3/2006 had decided to separate the common Gr. C and D cadre in the 

Audit offices of Assam, Meghalaya, A.P. and Mizoram and by order dated 9/6/ 

2006 allocation of Gr. C and D officials were made challenging the said separation 

of cadre Gr. C and D category of Audit side an application was filed which has 

been numbered as I 55/006 which has been admitted with interim order to 

O~K*.*o as regards the place of posting. The OA is pending. 



9 	 (;Y 
Copy of the order dated is 

enclosed as Annexure- H 

4.16 That by not making the separation simultaneously for the four (4) states as notified 

in 2004 great prejudice has been caused to the applicants. For e.g. the applicants 

who exrecised options for Meghalaya on the staff position then prevailing, though 

seniowere not allocated toAssam but to Meghalaya. Now again their position is 

sought to be destabilised. They have been denied the scope of posting atAssam. 

4.17 That applicants humbly state that their grievance, is not against policy decision of 

separation but against the manner the separation is sought to be made opening 

scope for favouritism and pick and choose policy. The humble submission of the 

applicants the separation should be work%ut ignoring the separation done in 

persuance to notice dated 24-9-2004 and four offices should be separated 

simultaneously disclosing factual position avoiding scope of favouritism and 

arbitranies. 

5. Grounds with Legal Provisions 

5.1 	For that the calling option for four states with clause of finality of option, by 

circular dated 24/9/2004, and thereafter separating only one state viz. Assam is 

not just and fair and is arbitrary and whimsical. 

5.2 	For that again calling for option for separation of Meghalaya, A.P. and Mizoram, 

arbitarily ignoring the earlier notfication dated 24/9/2004 is arbitary and illegal. 

5.3 	For that separation not on the basis of sanctioned strength is not just and fair and 

any decision as regards cadre shall have to be on the sanctioned strength. 

5.4 	For that the terminology of "required strength "is vague and abstract and opens 

wide scope of favouratism and whimsical action 

5.5 	Forthat the separation on the basis of person-in- position (PIP) is not administrative 

fairness. "Person-in- position" is a fluxuating concept and any fair policy decision 

as regards cadre shall be in reference to the sanctioned strength. 

I 

I 

5.6 	For that deputation without consent is illegal, 
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5.7 	For that pecemeal separation of cadres causes undue hardship to the officials 

and opens scope of favouratLOrflby the respondents. 

5.8 	For that once posting in Assam under the 2004 option scheme with finality of option 

clause and again seeking option and allocated and posted to other state 

demonstrates administrative indecision and fluxuating orders giving room to 

favouratism and pick and choose policy. 

5.9 	For that, this application is filed bonafide and in the interest of justice. 

6. 	DETAILS OF THE REMIDIES EXHAUSTED 

That the appilicants declare that the they have no other alternative and efficacious 

remedy available to them by way of this instant application. 

7' 	MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURT: 

That the applicants declare that no such writ petition or suit has been filed regarding 

the matter in respect of which this application has been made, before any Court or 

any bther authority or any other Bench of the Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

8. 	RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicants humbly pray for 

the following reliefs. 

8.1 	The circular No. 3307 dated 1217/2006 issued by the office of the A.G. (A& E), 

Meg halya etc. Shillong and the order No. EsttlOrder No. 198 dated 21/11/06 

issue from the same office be set aside and quashed. 

8.2 	The establishement Under No.- Estt. I-Order No.53 dated 9/6/2006 issued in 

isolation only forAssam, issued by the office of the'A.G. (A&E). Meghalaya etc, 

• • 	Shillong be set aside and quashed. 

8.3 	The appliçats shall not be sent on deputation without their consent. 

8.4 	The applicants shall not be disturbed from their place of posting without 

publication of a scientific and comprehensive just and fair policy giving full 

scope to the applicants 
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8.5 	The any other relief that the Hon'ble Tribunal may deem fit and proper. The 

above reliefs are prayed on the grounds stated in Para-5 above. 

9. 	INTERIM RELIEF PRAYED FOR: 

During pendency of the application applicants prayed for following interim orders/ 

relief. 

9.1 	The operation of the Estt-l-Order No. 198 dtd 21/11/2006 in respectof the 

applicants be stayed / suspended. 

9.2 	The applicants shall not be distarbed from the present place of posting. 

10. 	This application have been filed through Advocate. 

11. 	Particulars of the Postal Order. 

(1)IPONo. 

(2)Dateofissue 

Issued from 	pc 

Payable at 

12. 	Enclosures as stated in the index. 

I 

S 
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Verification 

1-9  age about ... 	....years son of 

	

............... working as 	 in the office 

of the Accountant General (A & E) Meghalaya etc. Shillong do hereby verified that 

statement made in Para- 1,4,6 and 12 are true to my knowledge and those made in 

Para- 2, 3, 5 are true to my knowledge as per legal advice. I have been authorised 

by other petitioners to sign this verification on ther behalf which I do accordingly 

and I have not supressed any material facts. 

	

And I sign this verification on this 	... day of February, 2007 at 

Guwahati. 

Art k-i!447ery 4044 

Signature of the Applicant 
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OFFICE OF THE ACCDUI1TAP4T GEtlERAL(A&E) +4EGHALA'A, ARUNACF-IAL 

F 	 PRADESH and 2ORAt4, SHILLONG 793001. 

4GM! CADSEP /92004/1 
24th Septemt,er 2004. 

The separation DI the common .Gr. Cnd .Gr. D cadres in the offices of the AC (A&E) 

Assam, Guwafiati and AG (A&E) Meghalaya, Arunachal Pradesh & Mizoram, ShiHong is under 

active consideration, Along with this, the Offices of theAG (.,4&E) Arunachal Pradesh and AG 

(A&E) Mizoram will also be set up. The offices ofthe AG .A&E) Arunachal Praesh..andAG (.A&E) 

Mizorarn will however, continue to function from -Shillong till such time that office space and 

staff qijaTimrs re esaiia1le tanagar and iza'vI cespectiveiy. 

As.enougt officials migt,t not be avaliahie in all-the cadres who will opt for the office of 

uti1A&]:etla'a at Shillong, AG (A&E) Arunachal Pradesh at 

Shillong I Itanaar and AG(A&E) 'Mizorarn at ShiHong 1 Aizawj, each official in the Gr.. C & Gr. D 

cadres besides indicatingan option in.€l, fib. 7of DPTJOrFORM, for choice of office for posting 

.will also be-required tointhcat-e.an-option to -go on deputation 'to these 4 [four] mentiored 

offices [see SI. iwo. 8 of,UPJOJJ.EORh'J]. 

Officials who are finally allocated to the offices of 'AG (A&E) Arunachal Pradesh, -Shillong 

and AG (A&E) Mizoram, Shillong based nn th.eiroptioos [Si. No.7 of OPTiON FORfI] will not be 

paid any deputation allowance. These officials -when transfer-red to It-anagar and Aizawl will also 

-not be.-paidany ptonaJiow.aioe. 

Officials who are ilnaily allocated to work in the office of the AG (A&E) Arunachal 

Pradesh and AG (&E) Mizorarn based on their indications that they are wiffing to go on 

deputation '[-SI. -No. -8 of 1OF17OFOR] will not be paid deputation allowance while they are 

posted in Shillong. Such officials when transferred towor-k in these new offices at Itanagar and 

• .Aiz-awl .wi l4oweier,-be -paid -deputat-ion -ailowanee, 

Officials who will be allocated to the offices of the AG(.A&E) 'Meghalaya, Shillong, 

AG(A&E) Aruriachal Pradesh, 'Sillon I Itanaar and 'AG(A&E) Mizoram, Shillong! Aizawl and 

who also indicate that they are willing to goon .depøtation to the office of AG (A&E) Assam, - 

- .... .... -......_ 

	

	±thwJU  

Each fflcial is required to exercise iis / her. -option in the DVTIDN FORM to be supplied 

If-any offidaLfaiIs-tcexercise................. - 

his / her option as indic.a1d above by this date, the cadre contrlIer wilLaHocatestich official 

perrnanerttly to either The iffice o1G(A&f) ¶le9talaya, Sthllong Dr.G A&E)Assarn, GLiwahBti 

-. 	 VT1R 	Aiui 	T4tJes1 	Thm7 	rt,rG14E') '1ioran, 'Shillong / Aiwl. 	 -' 

The -opbon tex'ercised -wfll'i,e linal. 

fr7/VL,. 
AG 



OPTION FORM 

NAME [hi full in capitals). ..................................................... . .......................... ............. 

DATE OF BIRTH. .......................................................................................... ................ 

DATE OFRETIR.EMENT;................................................................................................. 

. 	PRESENT DESIGNATION. ........................................................................................ ..... 

S. 	OFFICE IN WHICH YOU ARE WORKING IN PRESENTLY; ................................. ........................ 

t 	6. 	SECTION WHICH YOU ARE PRESENTLY POSTED IN;................ ............. ........... ....................... 

7. 	OFFICE YOU WANT'TO BE ALLOCATED TO ON CADRE SEPARATION: 	 I 

AG (A&E) ARUNACI-IAL 	 AG (A&E).MIZORAMi 	j 	AG (A&E) 	 AG (.A&E) 
•PRADESI-1, 	 SHILLONG/AIZAWL. 	 ASSAM, 	 'MEGHALAYA, 

.ySHILLONG / ITANAGAR., 	 j 	GUWAHATI 	 SI-1ILLONG 

[A) 	 BJ 
	

fD) 

BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX. 

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1,2,3 OR 4. FOR EXAMPLE IF YOUR 1', 

2",3 and 4a  choices are [C], [B], [0] and then [A] then put 1, 2, 3 and 4 under blank box under 

:IC],[B), [D].and [A] accordingly. FILL.UP EACH BLANK BOX, NO OVERWRITING IN CASE OF 

OVERWRITING USEFRESH OPTION FORM. 

OFIjICE YOU OPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN dASE YOU ARE 
- ----NO'T.ALLOCED CHOICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL No17 ABOVE. 

AG (A&E) ARUNA\-IAL 	PAG (A&E)MIZORAM, 	 AG (A&E) 	 AG (A&E) 
PRADESH, 	 SHILLON.G / AIZAWL 	 ASSAM, 	 MEGHALAYA, 

SHILLONG / ITANAGR. I 	 GUWAHATI. 
[F] 

fE] 	 .. 	 [0] 	 [H] 

f'ote: 	 BELOW EACH BOX ABOVE SHOWING THE NAME OFAN OFFICE, IS A BL.NK BOX. 

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1, 2 , 3 OR 4. FOR EXAMPLE IF YOUR 

.. - 	- 	- . 	. ................_i - 

under[E], [H.), [F] and [G].accor'dingly. FILL UP EACH BLANK BOX. NO OVERWRITING. -IN CASE OF . 

OVERWRITING USE FRESH OPTION T'ORM. 

Date: 

Ple: 

NAME IN FULL IN CAPITALS. .............................................................. ..................... 

SIGNATURE; 

i.: 



•7•___••'_•_ 	- 	.- ._ - 

o 	 - 

ANNE 

OFFICE OF THE ACCOUNTANT GENERAL(A&E) MEGfflAYAETC: SHILLONG 

iEstt-J order No. 57 	 1 	 Dated-. 09-06-2006 

Consequent upon the separation of Gr. 'C' .& CD)  Cadres between the Oio the AG 

(A&E) Meghalaya -et-Shillong & AG (A&E) Assam, Guwahati with effect from 1.12.2005 and 

based on the options exercised by the individual officials, the following Group CC) & 'D' officials 

have been permanently allocated to the Offices indicated below in order of seniority. However, in 

case ofany, anomalies arising out of issues pertaining to seniority this should be brought to the notice 

of this office withinfifteen days from the date of issue of this order. 

..SII1JiLQNG 
O/O TEE A(A&)MEGHALAYATC 

.......... 	. 	 .... 
{/O 	ThE 	AG 	(A&E) 	ASSAM 

JJM-F 	.. 	 :- 	 .: ................. 

SI. No. SuperisOrG"B"Noi-Gazetted) SI No Supervisor-Gr. _W 	onGaietted) 

I Shri S.E. Sohliya 1 Smti Phulmaya Palanwal 	- 

2 Srnti SukiaDas 

SI. No SENIOR ACCOUNTANT SI No SENIOR AC(ØtTTANT 
Shri Subodb Ch. Biswas 1. Smti Shôvana Das 

in  Smti.Ratna ,Deb . 2 Smti Tapashi (Bose) Roy 
3 	'v-.. :j Onghioo Pawett. . ) 	 . 3 Shri Milan J(anti Bhattatharjee 

',L 	4. Y(.) Smti-Rosiia - Shylla 	. 	 . 4 :Smti AratiGhosh 
5. - 	SmtiFatemaBegum .. 	. 	 . 	 . .5 ShriPrájadhipBhattacharjee 

x 	. 	 Y.. Shri.SibarsonWaIl-ang 	 • 6. Smti Namita Nag Cho.udhury 	- 

.)(8. io fr.' .ShflCostiy MohaiRoy Sawknne v 8 Smti NilimaSenGupta 
4 ..Sh-ShyamaIKarrtiBhaftachajee - _ShriLakshmanCh 3hattachee 

Jo Smti SüklinLyngdoh 	. 10 
-- 

Shri Pabit Ch. .Baishya 	. 

..... •1± -Sfri-Sinkur.-Marbaniang-- - .... - hri-SwapanKr-Bhatth.charJee 	. . 
......... 

Shri Tapash Kr. Deshamükhya 

. 

12. Sniti Honira -harwanlang 12 
13. °  Shri.Brassley Majaw -. 13 Smti AparnaBhattacharjee 
14. - Shri I. Markhia Kliarshiing 	.. 	1. 1 . 4  1  Shri Karnala Kanta Bhuiya 	 - 



15. )( rnti. Meera Biswas '-' 15 ]_Shri Sambhu Nath Bhattacharjee 

16, Smti Vio1a.Lyigdoh 16 Smti Madhabi LataL(Jau1)Das 

17. Shri Christopher Treson Khongwai  17 Smti Anjali Bhattacharjee (ifi) 

18. Shri Thlimshon Nongkhlaw 18 Smti Sabita (Choudhury)Bhattacharjee 

19. Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu 

.mti Thelmabela War -< 20 Smti RatnaDutta Roy 

21. Smti.IoannaSusgi 	- 21 Shti Apurba.Ch. Sharma 

2- •• Shi 	eod 	med . :22 .i-panaoy 	- ......... 

SmtiPrecious1yQtphoh 23 Smti ArpanaDas 

.24. .Smti 	stirnaLyngdoh 24 .Smti :Shibani:(Roy) Bhowmick. 

25. 	. :SriDipki.Bhattaoharjee • 25 SAnadiShaiikarChoudhury 

.Shi..asanta.houdiury. :26 	. 	•,: 

27. :Sniti 27 	. ShñJyothindraNathDh.àr 

....... .. S.mtiWeyNong...ih 28 	- Srnti:-SuchitraD.uttaOhoudhmi...... 
29. Sniti.Marcellina Kharkongor 29 Shri Pradip Kumar Choudhury 

- 	305 1  Shri Dorsingh Rai Tiewsoh. 30 ShriNarendra DasBarman 
31. Shri Jurbor SinghCjee 31 Smti Anusua 	utta Gupta 
32. Shri H. I 	ingh Marbaag- 32 Srnti Nirupama Bhuiyan 
33. Smti-T-1isina-Lynrah 	. 	 ..- Shri-PradipKr.Madak 
34. Shri Woslington-T..Khar.kongor 

33 	.... 	. .... 

34 Shr. ..Naren-Ch. Murndar 
35. SmtiBinapani 	hattachaijee) Dth 35 	. SmtiNalini (Sonowal) Bora.h 
36. 	... . 36 -ShriKanakGh,Das 
37. 	. .hri.PranabeiduChoudhiiry i 37 .Smti Niima (Goswami)Bhattacharjee 

SiniLLucillaiLar .3.8 _Shri-P-uiin-Borah 
- 3 	I 
.., .. . 	 .,.... SmtiPtrioi&aaniang 39 

_.. ......- .................... 
ShriImran-Hussain 

40. Shri Francis Betkupar Sawian! 40 . Shri Shekhar Lal Choudhury 
:ShriArun:Kanti.Mandal 41 ..SmtiSikha.Deb 

4 --  -42 
==4=—.  

44\t1 :Smti Nihar Kana Purkayastha 	. 44 Smti Lakshrni Paul 
45. 	. Shri Sunder Singh Pun 45 . Smti Nanda Dutta 
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46. Shri Santanu Kr. Choudhury 46 Shri Lakhindra Das 

47. S.mti Nandita(Choidhury) Bhattacharjee- 47 Srnti Aruna Dhar 

48. 1 	Shri Gimlette Roy Lyngwa 	- •48 Sinti Uma.Purkayastha 

. 49.31 61  Smti Janet Deary Kynj ing - 49 Smti Kalpana Roy 

50. Smti Debilui Shallam 50 Smti Sati Chakraborty 

X 51. £mtikynti Kharchandy 	-" 51 Smti Hiramai Gogoi 

 Smti.SikhaButa 	r •52 SmtiDipali Bhattacharjee 

 ....SiJayantadhownic1c..................... ....3 	. .. ...Srntirapti..Goswami..... 

..... 
54 ShrjG Speaker Swer 	. 54 	.Shri.Sübhas Das 

55. .SmtiDondorDkhar 	. 55 :Shrj ,CheniramS.onowal 

Srnti'SábitaOhakrabortyBhattacharjee .56 'Shri'ishoreRoy 

57. -  •Sti.ida'hu11th 	 . 5.7 	. . :Shr.iS:atyabrataM.t 	.. 	. 

'58. SrntiI1aBhattaharjee .- 	 . .58 ShriBedanathSarma 

SmtjEmé1jaSawian. 	.,... 	. 	 - SmtLPrativ&Sarma. 

Jo. 'Shri Reginald .Nongkynrih 

.59 ..... 
60 Smti Chandra Devi 

61. SmtiBinolin'.Lyngdoh'Mawlong 61 ShriGhanaKantaGohain 

62. Smti Bonsilin IRyrnmai 62 Smti Tilottama' (Malakar) Sharma 

.63. 'Smii Neverty .Dkhar 	 . .63 Smti Anita :Bhuia 

-ShtiKamakhyaPrasad-Bhattacharjee'1  ......64 LSmti.Bijoy Lakshini Das -64..... 
Shri.Lamphrang.'Sun.' 	. 65 .Shri.Nalini..Ranj.an Medhi 65.....

66 'Smti 'BlionaMawlong 66 'S-hri'DipakKrDhar 

. 57 SrntiJ.orgin:Sohtun 	. 	 .' :. 67 	. 	 . :Shri.Rajeswar-Medhi 

68. . ShriWillanbi11Khongwir 	. 68 Smti Puspalata Baruah 

69 - riBiswajitDey - 	 - - 	 - - 

Sh'Ohtli.Säikà'r....-- -•" ShtiKãlyanTKt.'Das 	. 70. ..... 

71. Smti Baiarmon Wahiang 	. 

70......... 

71 Shri Jàharlal Das 

72. ,Smti.Ioowanka Ph 	- 	 - 72 	.. Smti Shelley Bhatthrjee 
- 73— —Smtintii-(houdhuiy)-Das - —Shri-Dwijendra-baFDas---- 

- 4 - --fl. . 	 - 

 
. 

SmtiTorillaKharkrang 75 	1 SmtiDipali_Shome 

 SmtiObrielShallam 76 1 _ShriDibyenduChoudhury 



77. j Smti Donbok J. Nongbet J_77 Shri Bimalendu Gupta 
• 	 . 	 78...:Smliimon :Reb.eccaBang 78 •.Shri Rajat Deb 

79. Shri Sunil 'Kr Das (II) 79 Smti Sabita 	eb) Das 
80. Smti Wiatcy.Biah 80 'Shri Satyen Chandra Deka 

 Shri Bi'dhuBikram Deokata . 	81 Shri.Pradip 'Kumar:Gogoi 
 Smti.Luciana'Nongkynrih 82 Shri Gautam Kumar Dutta 

'83 'Smti ]Leney t'hyne :83 .'Shflapan:Kr .Das 
....... 84 'SiiiGopaiGhoudhury 

85 •. ___________ • 

.86. .Shri.yprianMadur 	 . ... '86' 	. ShñBi:hamII.oro 
!187. 'Sha'onnpertKiorgir 	:: 7 	... :nmita:chiikiborty 

Shr.i-L BnkaBthan 'Sharma 88 mtiThjoyaRoy Choudhury 
SmtLShernsükM.Dynpep 	. 29 	... .'S'hriAnthrataDas 89.... 

• iofinKr.Bharli............................ 
91 • 	 ShriSy1vestarNongrum 

90........

91 ShriKábindraKt Das 
'91 SmtiRosegreno R:Sangma 	 • "92 'Shri'Sair'Kr. Diitta 
93. ShñMaikS'angrna .93 Shri'Gohin Ch. Gogoi v 	. 94 Shri Surajit'Baruah 

...9.5 . :SmtjSutapCh abo 	 . - 	
. 	 '9.'5' hñã1Ch,D'utt 

96 Smti Kmit-sibon Suna 	 - 96 Shn-Kripasindu -Kar 
97. Smti'Civilda:Lyngddh .97 .Sm'Ma1abilcaBhauaoharjee 

.... .. 98........ . S'hriPm1Gh :Dey  ..... 
99. .Shri.Moniram Chetri 	 H 99 •Shfl PrathpKr. Roy 
1Oft_ ñJoreeDirna _•w0__• . 

lui 	idôh 	....7 :" -•'•' 1'arman 
102. 	• Shri'Nilkanta'Bhattachaxjee 102 ShriGhana'KantaBasumatary 
.1.03.. ..Sbrir.abinKurnarD.ey. 103. ..i'Ramana,ndaDeka 

- TTh4 -  S4fI.thu1f-g.ftyngdoh 	' •• " • 104---- 1i 	ora ' 	 ' 	 B 
•[5•• ..:..,..---'----'-------------- 

 Shri Paisingh Nongrum 106 • Shri Kulbahadur Thapa. 
 Smti H. Basancy Nongbri 	 1107 7tShri Sujit Kr. Deb 



108. Smti Shipra Bhattacharjee 108 Shri Samar Dutta 

109. 	.. Shii Man Kurnar'Sarma.. 109 Shri Ashish -Chakráborty 

110. Smti Dipali(Dey) Sharma 110 Shri 1' anish Rn. Roy 

111. Smti Genevieve Hek lii Shri FatükurldinSarkar 

112. Smti KerlindaKharthandy 112 :Shri .SaliLBiswas 

1.13. Smti Waitimonl'Kharbuli 113 Shri.Lalan'P.d. Roy 

114. SmtiRatnaKhaibanee 114 Shri TapashMazumdar 

.116. ShflDhufbaSu1iba 116 ShriDipakKkati 

• i:i7. SmiWissrnatiWanshnong 	 . 1.17 Srnti .AnimaBhattachejee 

• 118. Srnti 	onhanaw1ong 	. :118 'Shib'endra?Sen 

...... :... *S.i..yntiew........ tiaditouu 
120. 	... . 	 Dew 	... 120 	. .1 SLJaynthD 

i2:i...... .. 	. 1S21....... •. 	. - 
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1. Shri DurgeyDhungana 	 . 1. .... ASSTT.TKR .  ASSTT.CAJU TAKER 
 _. 1. _Shri DeoBhadur Thapa 
STACAVG4A]Ei STAF-CAR DRIER GRADE-I 

.1. .. . 1. _ShriNarayanDas 
........ 

S1inQopa1Chtttn 1 
.......... .:: 4_CORD_PER ........ PJCORJ) 4'EFER __ ...  

Sh 	adip  fl Pr 	Kr.Dhar.  

_ 
1. hriBijoyKnishnaRoy. 

 JJ  ShnLKania_Baishy 
---: -- -- ---..- 	- 	----- 

4. Shri Kumar Thapa 4 Shri Baidyanath Roy 

. 
..... S... Shñ.Ianka Bhacjur Rai 	. 	. .5. Smti2Narnita.Piirkayastha - . 	.- -- -- 67 ShrBaireswarBorp 

-.... 	 - . -- 	.. 
 Shni Babuilal Chettri 
 Shri Pratap Chandra Keot 
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•1 

10 Shri Ranjit_Ch_Das 

1.1 Shri .Kanuram..Kachari 

MJFThS  DIJFTRIES 

1 Shri SepaSai10  'Shri 'Sajal Kx. Dey 

:2. Smti Kantimai .Nongkhlaw  .Smti Sukhmaya .Limbu 

 Smti Hari Mya Thapa 3. :Shni Amiyanghu Das 

4 ShiiehamP.owd61 4.1 Shri 	iantaOhakaborty 

otSingh-Biengdoh............,..-".- ..... •. .............- 

-............... 6- . .Thniapanflas 

______ 

..

• . 7.; Shni1pendraSinh 

JORSR-ØE1TOR  OSROE1AP@R 
ShnDipakCh D.as 

2 Shn1a1a Ch ..Saha 

S1MORPION 	. 	 . SEMOR REON 
1. ShnitElnxaikhumaNgamiai 	. .. 	.. 1.... 

PEON 	 i  PI3ON 
1. Shri RamuPrahan 	 . . Shiikharu Kumar 
2. ishnaA:he 	. 2 Shñ-RdbthThapa 

ShnBoloram-Kalita- 
.4 ... .................................. ShnB 	bon emRjgshi 

- .•.•,;. ..........:.. 
. 

4 . .... 

- 
Shi1;i$iS1ani.a.. .................. 	-... ... 

6. S:P.h1aa.Djee 	 ' 6 hfi Mendra Oh Nath 
. 

7— —Sm 	modishM..Sagmp 7 - 	- _ShnDetendra.Prasa±Sah 	 - - 

. 8.......T ........Shi.t1àth:Nj 	------.•..--•_ 
9. Smti.BOntinaMaryNongkynñh 9 Shri Abhijit Das 

... ifl .T ann1a1iDy ........................................... 

.fl .- p ••ii... S 
. ...4 . ..-.. . .. 

. 

- ...... -.-•..-.•. 	•.. 
 Shri Fabian Dohling 13. Shri .Durga Joshi 
 Shri Mohan Prasad Halwai 	 I 14.T Shni Dipak Rajbonghi 
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15 Smti Shibaim Khongji 15. Shri Sa.rbeswarHaloi 

16 Shri Robin RMarak 16. Shri.Mahindraherkatary 

17 Shri ChristopherTKharchanddy 17. Smti Subrata.Deb 

18 Smti .JwincyRyntathiang 18. Smti UshaRañi Deb 

.19 Shri11MadhavChetii 19.. .Shri..Nathur.am.Daimary 

.20 Shri Prem:Bahadur Thapa 20. ShrilHarkanta T:aldkdar 

'21 Snti Sofri1yngUoh 211. ShriGiiihthoro 
_____ osh........ 	. .............................................. 

... .• • 	 123;......  
.. 	24.. tB.nb6nhaxs.ti 	. 	 . 	 .1. . 24. . 1ShLRjuChethi 	. 	 .. 

. 25 ShaimnthhangThn& 2 S1in1aRnay 
6 ijuniarSunar 26 SmtiBiimKm 

27 n&umJ3s 27 riCIieniRamTatah 
ShriKhiramiBoro ... 

12:9. ShriPában:Ch Das 
. 30. Shti lJãdu RamTh 

:31. ShrilRanjitBhattathaijee 

.32.. :MdlslamUddin A±med 

33 	. Shri Kashmir Singh 
- ............- .............................. 34: -Siiri-HarmohanKumar - -... 

35 
.Shfi1ChT.arfidli  

.hrienjb.ongshi ..... 
: 	 ........................................... 	.. :3 	....... 

37. ShriLalit ChKathar 
- ThTGHR . 	 . WAT-GBER 

 Shri .NagendraChettri 1 -- 	ShriManikOkKákati 
 :Shri AiborlangKhongwar 2. Shri PareshCh. Roy 

. 3 flfl1Jflljh ................. .. 

..

4 SE 	am 	hdu 	rupg 

. 

4 ----SICn-Saffib1iüRarnIYëka 
. ... 	. 

6. Shri GorákhRam  

. 

I  , Shri Nawal Kishor Ray  
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8. Shri Phostine Nongkhlaw  

.9. Shri Krishna Joshi  

10. Shri George.Fabian Binan  

•11. Shri:Manoj Kr. Ray  

.12. Shri Robin .Rizal  

MAI.J MALI 

1 	Shri Dali Balhadur Lin'Ibu  
..... ,•, 	.... ..... •.... 

. ,• 

•.... 	 ................... ...... ....... 

.iJgasi:s1i.:Prasad •1.. :Srntj.GurmjtKaur 

SbfiGharan 	 . 

. 

3 ShriRznehB1iangi 
4 Sm6Tm1eBhDevJ  
....... 

. _ 1jioraiiidar  

6. . 	 Smti.sturiD.evi  

7. ''ShtiDinan'a't1rShah 	. 	 .. . 

S. Smti Aihuiilin Khyriern  

•W•AdTERMAN WATERMAi• 
1. Srnti TaraDevi 	 . 

.-2•-- ....-..................•.... .•.................................. . 

II. 	Thefollowing.officiis of the-O/o the AG(A&E) Meghalaya etc, Shillong havebeen 
1tan~fetr&1-tothe -O/othe AG-(ME) Asam, .Guwahti ondeputation-basis wef 1/12/2005 -  - 

• 	
. 	 • - 

• ()-atS149-&0 
.:':::: : 	 : ........... 

Gr.'D'lPéon at Si. 12, .14;22 .& 27 
Watcher.arSl. 11 

The . fo11o.wiiig 	cctts/Ae.ctts/C/T:s/Group 'D' who....have .no.t..furi.shed...options for. the 

- 	Sho eliw- _---- -- 	 IIIiiiIITTIiiI 
O/o the AG (A&E) Megbalaya etc, Shillong Olo the AG (A&E) Assam, Guwahati 

Shri Bryan Bang, C/T 1. Shri Tiren Basumatary, Sr. Acctt 
Shri...harlesstar Thangkhiew, CIT 1.Shri GaneshCh. Deka., Sr. Acctt. 



Shri Erastus Diengdoh, Gr. 'D' Peon I 	3. Shri Raju Ruchal, Sr. Acctt 
Shri Sudip Myrthong, &r.'D' Watcher 4.Shri Samiran Das, CIT 

Shri Vi jay Kumar, ••Gr. 'D." Mali, 5 ;ShriPreman .'Singh. Gr. 'D' Peon 
Shri.JoelRoyNongbri, Gr.'' Safiwal1a. 6.Shri Ajoy Lama, Gr'D' Peon 
Shri Hernial Pariyar,'Gr CD)  Safaiwalla 7.Shri LohitCh. Baruah,'Gr. CD) 

Watcher 
'8:Shri Utpal KumarDas,Gr. 'D' 
:Safaiwálla 

Authaflty:- AG':s Orders. dtd.. 24.5.06 .atP/5..8N .dfFileNo. :EttJ/SO0200005) 

DEPUTY ACCOTJISflTANT  GENERAL (ADMN) 

moNoEsttl7SOC/2000-05/ ct0 3 o2 
. . ,... ... 

. . : eAstL .optt611er&Auditor.•.Genra1 
'Office.OTth&Crn5frdllèr.& utlitofGtherá1 of India, 
10, Bahadur Shah ZafarMarg, 
New..Delhi-110002. 	 . 

•DEPIyrY ACCOffJ&'T, GENERAL .(ADMN). 

Memo No. Esttj/SOCI2000-05h2- 0J0 	Dated:- 	T /6/06 
Copy to:- 

Mm )Q/-the-AG-(A&E)Assam,-MüdarngaonBë'1to1a, ..Guw.hati2............... 
2 r O(MfiiJOffi f thAG(A&E) Assam 	idamaon,-BeIto1a, Guwabati-29 
1. SecretaryIo 	OLo±he.A..(A&E) Assam, Maidamgaon, B.elotia, Guwa.hati-29. 

. 	..........4.. 	 . 	,.. 	. . 
5."Secretarylo 	•.. 	: 	.•.-. 	... 

. . 	IS ot 	GAdmnQ/p..the...AG 	gh4jgy 	i11og. 	 .. 

9. :Cofidentiá1 Cell. 
l0.SOTEstt.2. 
.i1ayiThGronp. ............................................. 	. 	. 	. 

._.=Lne 
1 5.Estate Cell, 0/c the Pr. AG(Audit) Meghalaya etc., Shill g. 
1 6.Notice Boards. 

ESTABLISBMENT FICER 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E' MEGHALAYAS ETC, SRILLONC 

Circular No.3307 
	 Dated: -12-07-2006 

Consequent .upon:the creation of the two new offices of the Accountan.t General, Mizoram, Aizawl' and 

Accountant General, Arunachal Pradesh, Itanagar 2  with effect from Vt. April 2006, all Group '.0' and 

officials .:cunently borne on the cadre of the Office of the Accountant General (Accounts .& Entitlements), 

herey required to exercise their -.option for 

permanent allocation :.to the office(s) .oftheir choice in the prescribed OPTION :FORM enclosed -with this 

•Circuiar.-- . 

2 	The proposed Sanctioned Strength and .Persons-m-Position of Group 'C and 'D' Accounts & 

ntitlemenLcadresin theieorganized Office ofthe Accountant General (A&E) 4elyShi1long and the 

• -newly- .crc tcd;fficesf ;1the.',-i.ccountant .Gen cml,-- Aiunachal.meh, . Jtanagar- .and ccounthnt Qenerai, 

Ivfizoram Aiz.awl'is shown below 

:Cadre Megbalaya 

Ss 	FT 

.Arunachal 
:Pradesh 

SS 	.pjp 

.Mizoram. 

ss 	- 	 _PiP 
Supervisor. -1 1 1  --  
Sr. AccttlSr. CO 130 123 -49 42 42 
Acctt./CO . 19 1:5 8 5 11 8 
-C.TIDEO 34 28 .14 12 16 . 	13 
Welfare .Asstt. 
Caretaker 

:Steno 	--:3 2 1 2 . 

StaffcarDiiver--:- - 1. - . 
.2...... }jjj Translator...

RecbrdKeeper ..;:4 :4 : 	3.. V V3 
•V.. 3 	. 3 .  

GropD .- 	 -. 
33VV 

27 3 1•1 ii 9 
TTelexDperator 	. ,.i1 I i -- 

- VVV..V V - - - . •_V_. —...._._..____ 	........ 

The variousposts in.the.three offices will be staffed to the extent of the number of Persons-inPosition'as shown 

jnthebove table. 	 ... 

-.• :Permanentposting.df.Group-C&D officials.of common cadre against:the.persons-rn:posilaon*erlgth •f 
varibus offices will be made by the cadre controlling authority i.e. AG.(A&E), Mçghalaya etc., Shillong 
strictly on the basis of the -seniority of the officials, who have -exercised their option for allocation to such 

offices. 

Vide Hqr's Office Notification.No.66-Audit/M&C/208- 1 997fNotification/01 dt. 14-03-2006. 
2  Vide Hqr's OfficeNotification No:66-Audit/M&C/208-1997/NotificatiOfl/02 dt. 14-03-2006 

Communicated vide C&AG's oce Memo No.1686 BRS/72-2005 dated 25-42006. 

'V 
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official fails to submit his/her option by this date, he/she will be allocated permanently to any of the three offices 

at the discretion of the Administration. 

:11, 	The options once exercised will be final and subsequent requests for change will not be 

entertained mider.any.circumstances. As such, a11 officials areadvised to specify their option of..offices 

for:pennanent Allocation as wllas for deputation with4ue care.:and..appIicationofiiiiiid. 

Sd! 
Accountant General 

MemoNo.EsttIiSG./2006-07/3308-33:15 	. 	
. 	 Dated 1272006 

1 	Sr DAG (Adnin) O/o?the 
.:.. 	•. 

With a requestto hand overthis Circular'alongwiththe attached 
AG 	(.A&E) 	Assam, 	, QptiornFomitoi.each Group 'DC' and D' officiahfronisthis office 
Mäidangaon, 	Beltola, whois .on deputationin the Ofo AG(A&E) Assam, -Guwhati 
Guwahati-29 The fluledin QptionFomis should be forwarded 1y your office to 

usiio later 	an'21l1uIy;2OO6 
.2 Sr 	,Accounts 	Officer, With a request to l-iandover this Circular alongwith the attached 

Regional 	Trming Option Form to each Group C and D' official posted at RTJ, 
Jnstitute,Shil1oig Shillong The Silled .in•QptionF.omis should be forwardedto this 

office notiater than 19th,.Jüiy2006 
.3. All AOstSOs/Supervisors With a:request to :hand over this Circular alopg :withthe:attached 

(Local) Option Form to each .Group C' and T. official'working under 
them. The filled :th  Option Forms should be forwarded to the 
Estáblishment-ISecfioniiot later than 1".Ju1y2OO6 

 PS.toAG. . 	 . 	 . 	 . 

 S,tento.DAG,(A). 	. 

 :StenooDAG(AE&VLC) 
 -lSr.'Os!A®s . 	 -- 

.. 11-NoticeBoards 	. . 	
... 	 ... 	 . ., 	 . 

EslabUshment Officer 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA,ETC., 
SHILLONG : 793 001. 

Circular No. 	 Dated: July 14,2006 

In continuation of this office circular No.3307 dated 120'  July 2006 directing all Group 

'C' and 'D' staff currently borne on the common cadre of the office of the A.G.(A&E), 

Meghalaya, Aruna.chal Pradesh and Mizoram, Shillong to exercise their options for 

pernianent allocation to the office of their choice i.e., Meghalaya, Arunachal Pradesh or 

Mizoram (Accounts & Entitlement) offices, the following clarification is given below: 

The revised Persons-in-Position of the Group 'D' staff in each of the three Accounts and 

Entitlement offices as well as the break up of the various Group 'D' cadres is as below: 

Category Meghalava 
Persons-in-Position 

Arunachal Pradesh Mizoram 
Persons-in-Position Persons-in-Position 

:Duftry 02 01 01 
Jr.Gestetner Operator 01 - - 

Peon 12 05 04 
Sr.Peon 01 - - 

rWatcher 06 03 02 
Safaiwala 05 02 01 
Waterman 01 01 - 

Ma!i 02 01 - 

lTotaThRevised persons in po 30 13 1)8 

This is for the information of all concerned. 

Establishment Officer 

Meirio No.EsttJJSOC/2006-07 / J (9 	 Dated: 14.7.2006 

C
)

py:to: 
'r Sr.A.O./Record-I (Local:: The above circular may please be circulated to 

all Group 'D' staff working in Shillong (Accounts & Entitlement) office 
2) Sr. AO.fRecord, Office of the Accountant General (A&E), Assam, Maidamgaon, 

Beltola, Guwahati: 781 029 with the request to circulate the above circular to all 
Group '1)' staff from this.office who are on deputation to the Office of the A.G. 
(A&E), Assam, Guwahati. 

Esta lishment Officer 

to 
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ACCOUNTS CATEGORY III ASSOCIATiON 
OFFICE OF THE ACCOUNTANT GENERAL(A&E) MEGHALAYA ETC: SHILLONG 

(For Members only) 

b 

Subject: Creation of New Offices of A.G.(A&E), Arunachal Pradesh, Itanagar and 
A.G.(A&E) Mizoram, Aizawl —consequent transfer of Cr. 'C' and 'D' Staff, 

Please find herewith comments/decision as received from Headquarter's Office 

(through the Accountant General (A&E), Meghalaya etc. Shillong) with reference to the 

representations submitted by the members and forwarded by the Association .vide letter No. 

ACCICate-11h12005-06125 dated 2.8.2006,for information of all members. 

Dated Shillong, 
The 3rd  November,2006. 	 ACCOUNTS CATEGOR III ASSOCIATION 

SHILLONG 



V.  

1 OFFICE OF THE ACCOUNTANT GENERAL (A&E) 
MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001 

No. Estt.-I/Rept/InterAGTranS/2006-07/ SI 7€ 	 Dated :02.11.2006 

To 
The General Secretary, 
Accounts (Category III) Association, 
0/0 the Accountant General (A&E), Meghalaya etc., Shillong 

Sub: 	Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizawi - 

consequent transfer of Gr. 'C' and "D' staff. 

With reference to the Accounts Association's (Category III) letter No. ACC/Cate 111/2005-
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited 
above, I am directed to convey herewith the Headquarters' Office reply received vide letter No. 271-
NGE(JCM)/11-2006(III) dated 30.10.2006 on the points raised by the Association as under 

Comments 

1.(a)Whether the period of deputation Para 4 of Circular dated 12 July 200.6 issued by the office of the 

will be for a specific duration and also, Accountant General (A&E), Meghalaya under which all Group 'C' 

if so, 	what would 	be the tenure of and 'D' staff were asked to submit their. option. for permanent 

deputation? allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices 
makes it clear that surplus optees of a particular office will be 

posted on deputation to the deficit offices and "these persons shall 

be permanently posted to the office of their choice on the basis of 
(b) Whether the officials transferred to their seniority on availability of subsequent vacancies against the 
the offices of A.G (A&E),A.P. Itanagar person-in-position strength in that office." 
& A.G.(A&E),Mizoram, Aizawl 	will be 

brought 	back 	to 	the 	office 	of their This being the case, it is clear that deputation will not be for a 
choice after expiry of the deputation specific duration. The deputationists will have to continue in the 
period, irrespective of vacancy position office they are sent to till they are repatriated to their,permanent 
in the office of their choice. office in the manner stated above. The period/tenure of deputation 

would thus differ from person to person. 

The 	Circular 	makes 	clear 	that 	the 	deputationists 	will 	be (c).Some 	members 	desire, 	that the 
transfer be made on Tour/Rotational permanently brought back to the office of their choice only, on 

basis, may kindly be implemented. availability of subsequent vacancies in that office. 

he demand of Association to post the surplus staff on rotation 
basis can be considered only If all the staff members are agreeable 
for posting to the deficit offices on rotation basis. 
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I 2 (a) Whether, staff members who will 

be transferred to Arunachai Pradesh, 

Itanagar and Mizoram, Aizawi would be 

provided with individual quarter in a 

habitable and secured area with all 

basic amenities? 

(b).Further, the staff quarters should 

be provided adjacent to the office. 

Unless, the staff quarters are provided, 

transfer to the new offices may be kept 

in abeyance for the time being and 

functioning of the two offices may 

continue in Shlllong. It is also 

requested that the staff side should be 

taken into confidence before selecting 

the sites of staff quarters. 

3.Further, as per the terms & 

onditions of the Circular issued by 

he Administration vide Circular 

'Jo.3307 dtd.12.07.2006 It appears 

that the junior Gr.'D', C/Ts & 

kccountants would be the worst 

sufferers as most of them would 

have to serve on deputation in the 

èffices of A.G(A&E)., A.P, Itanagar & 

lv1izoram, Aizawl for a very long period 

of time or for their entire service 

eriàd as it appears from the 

Gradation List and also they will be 

Jeprived-  of their promotion till they 

re repatriated to their original office 

of choice. The officials may be brought 

biack to their office ofthoice after 

cmpletion of their normal deputation 

priod and the subsequent vacancies 

aising on the new offices may be filled 

uby new recruitment. In this regard, 

Aiministration is requested to find 

wys and means so that staff can be 

bought back to their office of choice 

inmediately after completion of their 

nrmal tenure of deputation. 

it 

Reply/Comments.on these points will follow separately from HQrs. 

This point is covered in comments pertaining to Point 1(a) and (c) 
above. 

As far as promotions are concerned, para 8of this office Circular 
dated 1211  July 2006 (Appendix-I) makes it clear that "no further 
promotion will be made in the surplus office(s) till all officials on 
deputation are repatriated back to the office(s) they have opted for 
on permanent allocation". 

Page 2 
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may also be clarified, that C/Is 
who are on deputation to the ex-cadre 
post as D.E.O on transfer to the new 
offices will continue to be entitled to 
draw the pay of D.E.O or they will be 

reverted to their original posts of C/T. 
and how their pay will be protected in 
that case? 

The clerks working as DEOs may continue to hold the posts of 
DEOs even after their posting to the deficit offices. 

g c 

5. Gr.'D' officials are the financially The Group 'D' officials who are in excess of the required strength of 
Shillong office are to be sent to the deficit offices and no exemption lowest paid category and they would can be allowed to them, 

further be subjected to suffer. most, If 

they are transferred to the new offices. 
Hence, it is requested that our Gr. 'D' 

I 

staff be exempted from the transfer 
and vacancy in the newly. created 
offices may be filled up through direct 

recruitment and the surplus staff 
should be regularized by creating a I 	 I 
Supernumerary post. 	 I 
6. The staff also Impress upon the 

Administration that a great hardship 

would be caused to the members in 
respect of the education of their 
children due to'the transfer. Therefore, 
it is requested, that no staff members 
should be transferred during the mid-

session' of the education of their 
children. Itmay also to be mentioned 
that deserving children' of the 
members may require a P.R.0 for 
admission of their children to Higher & 
Technical 'education thrOugh State 
Govt. quota and would lose their claim 
for such a quota, as getting a P.R.C, a 
continuous stay at a particular place 
for 12 years is required. But, 
continuous stay for 12 years may not 
be completed for many members at 
Shillong due to their transfer to 
Arunachal 'Pradesh & Mizoram from 
.Shlllong and as a result thelr:chlldren 
might be deprived of getting P.R.C. 
from the Govt. of Meghalaya. In this 

The Permanent Resident Certificate (PRC) is given to a "permanent 
resident" ofa 'State. Thus, a person is eligible for a PRC as long as 

he/she Is a permanent resident of Meghalaya irrespective of the 
fact that whetherthat person is working in Meghalaya or not. 

Page 3. 



regard, arrangement may be made 

with the Govt. of Meghataya so that 

P.R.Cs may be granted to the Children 

of the staff who are transferred to 

Arunachal Pradesh & Mizoram. 

7. The staff also expressed that, at the 

time of separation between Assam 

Office and Meghalaya office, staff 

srength and persons in position was 

nbt reflected in the Circular letter. As 

a result, some members who would 

hve opted for the Office of A.G 

Assam, Guwahati 

prmanently, could not avail the 

oç.portunity for opting for their cadre in 

th office of the A.G (A&E), Assam, 

GLwahati and have been deprived of 

naural justice. Hence, their personal 

representations may kindly be 

cotsidered and they may be given the 

oportunity to opt for their cadre in the 

Office of A.G (A&E), Assam, 

Guiahati/or they may be allowed to 

be transferred permanently there. A 

gocid number of members of the staff 

of this office are still on deputation 

now with the 0/0 the A.G(A&E), 

Assm, Guwahati and some of them 

hav been transferred twice to that 

offic'e. In this regard, how they will be 

treated on their repatriation to this 

offi4, as they are still the junior most? 

I 

The cadres between Assam and Meghalaya offices have already 

been separated. This issue cannot be reopened. 

8. lihe Association urges upon the J No exemption should be allowed in any individual case without 

tion, that, representation for approval of Headquarters' Office. 

in the original office of choice 

y tije members on genuine grounds 

iay also be given due consideration 

'heni transfer on deputation is 

rder6d. 

Yours faithfully, 

Deputy AccoUn 	(A) 

Page 4 
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To, 
The General Secretary 
Accounts (Category-Ill) Associion, 
O/o the A.G.(A&E), MeghalayaShilloflg. 

Sub: Request seeking clarification in. connection with the submission of Option. 

Sir, 	In inviting a reference to your letter No.Acc/Cadre-11112005-O6/l I dated 26.7.2006 on 

the subject mentioned above I would like to remind you that, on 18.7.2006 at around 1400 

hrs., at the suggestion of your Association I had met the Group 'C' and 'D' staff of this office 
and to the best of my abilities attempted to satisfy whatever doubts or queries they had on the 

matter of the impending separation of the Group 'C' and 'D' cadres between the Mizoram, 

Arunachal Pradesh and Meghalaya A&E offices. During this meeting with the staff, you 

along with other office bearers of the Association were also present. Barring point No. 1 

raised in your above cited letter, all the remaining issues on which you have now asked for a 

written clarification were discussed and explained in details at the said meeting. Hence 

although I consider the Association's request for a written clarification cadre on these very 

same matters not in the proper spirit of things, I am nevertheless sequentially addressing the 

issues raised in your letter as follows: 

1. At the time of issue of Circular No.3307 dated 12.7.2006 under which Group 'C' 

and 'D' staff were asked to submit their options, both the Group Officers of this 
office were on extended leave. Since the matter was urgent (the office had 

received a number of communications from Hqrs. enquiring about progress made 

in the cadre separation exercise), the said Circular was issued under my signature. 

The reference { "DA G (Adnin) circular No . ... ..... dated ........] in the Option 

Form enclosed with the Circular was admittedly an oversight - albeit a minor 

one. Nevertheless, this is being corrected through an Office Corrigendum being 

issuecitoday. 
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L. 	2. 1 had very clearly explained at the meeting on 18.7.2006 that the choice of 

options for three offices in Box No. I of the Option Form was a measured 

decision as this was considered to be to the advantage of the Group 'C' and 'D' 
staff. Staff instead of having to submit their option of permanent allocation only 

for one office, could if they so wished, make multiple informed choices after 

weighing the pros and cons. In any case I had also clearly explained at the 

meeting that the option to indicate a single or multiple choice was entirely up to 

the individual staff member. I refrain from commenting on the course of action 
taken by the O/o the Principal AG (Audit)Meghalaya, Shillong on this same 

matter. 
This issue was also raised and clarified by me at the meeting. The separation of 

Group 'C' and 'D' cadres between the Shillong and Guwahati A&E offices was 

effected on 1.12.2005 as per the instructions of Hqrs. It was not possible at that 

point of time to also separate these cadres for the Mizoram and Arunachal 
Pradesh A&E offices as the sanctioned strength and persons-in-position 'fr the 

A&E offices of Meghalaya, Arunachal Pradesh and Mizoram was not known at 

that time, besides the fact that in December 2005, the latter two were not separate 

entities. I refrain from commenting or from making comparisons on the course of 

action taken by the O/o the Principal AG (Audit) Meghalaya, Shillong on this 

same matter. 
As regards the points raised by you in para 4 (i), (ii), 5 and 6 of your aforesaid 

letter, I would again like to remind you that these issues were also raised by the 

staff in the meeting on 18.7.2006. I would again like to restate thatthe position on 

these matters is amply spelt out in the Circular No. 3307 dated 12.7.2006. 

YaithMly, 



	

I 	 LNNEXURE -G MJ 

J 	 I  

ACCOUNTS CATEGORY III ASOCIATION 
0/0 THE ACCOUNTANT GENERAL (A&E) 

MEHALAYA 'ETC. -SH-ILJLONG 

No. Acc/Cadre-11T12005-06/1 I 	 Dated: 26-07-06 

To 
The Ace ntant general (A&E) 	I  
Meghalaya etc, Shillong 	 I  

Sub - Request seeking clarification in connection with the sub ission of Option 

Sir, 
 

I am direàtOd by the Oefierhl Body Of this Ass ciátion (mèeting'held on 25-07-
2006)' to' rèqUet yOu kiiidl' to oiovidg the Association with clarification on the following 
points of doubt that have arisen with reference to circular No. 3307 dt. 12-07-2006 issued 
from your end and 1s6 n'the optin fotm enclod ith hat circular 

That Sir, in the 'Option Form' individual membJers have been asked to fill up the 
option with éèf.d"DAG'(Jkdñn)'circi1ar,'NOl i ' ' j 'bt'''! wheea , 10 

such circular had be'en enclosed 

In the option form supplied alongwith the circililar mentioned above, option has 
been called for three dfficës or AG (A&E) at a'time:It isnot 'urderstood as tohbw option 
could be called fOr three Offióes at a time as in Box Nd. I where, in the O/o the Principal 
AG (Audit) under the same CAG's' institution, optibns have een cãllëd from the individual 
members for one office of choice only. 

.In.the O/o the Principal AG (Audit) cadres forall the four offices i.e. Mizoram, 
Arunachal Pradesh, Meghalaya, Assam have been sepaijated at a time. But in case of 
Accounts Office, cadres for AG (A&E) Assam, Guwahati and AG (A&E) Meghalaya etc., 
has been separated first and thereafter cadres for Meghalaa etc. are sought to be separated 
thrusting entire burden of transfer to new offices, of I4izoram and Arunachal Pradesh 
exclusively to the staff of Meghalaya office only. Therefibre, it is not clear as to why the 
norms of cadre separation for four offices are not being acopted by AG (A&E) Meghalaya 
etc. uniformly as done by Pr. AG (Audit). 

-4. 	 in-the-option form,-option for-deputation -hasbe n-called .in-Box.2-but-nothing.has 
been mentioned in the circular No. 3307 dt. 12-07-2006 as r gards the following:- 

Whether the deputationist will be repatriated t his/her original office of choice 
immediately after his/her period of deputation is over irrespective of whether vacancy exists 
in his/her original office of choice or not and also what woud be the period of deputation? 

Whether the deputationist shall have to contir 
for further period of deputation in case vacancy does not 
choice for repatriation. If so, what would be the further pen 

in his/her office of deputation 
se in his/her original office of 
of deputation there? 



No terms and condition for deputation have a so been specified either in the 
circular or in the option paper. 

Deputation in the O/o the AG(A&E) Assam my continue as it is continuig at 
present according to the willingness of members. 

Thus, in the light of the above facts Accountant ieneral is requested to enlighten 
this Association at the earliest through a written communidation, so that the same may be 
placed before the members for a decision on the submission c f option by them. 

Yours faithfully 

14Yr.9 3O7 	 uralecret: 
(Ac ounts Category III Association 

O/D the AG (A&E.) Meghalaya.etc. 
Shillong 

• r 

VP' 



OFFICE OF THE ACCOUNTANT GENERAL (A&E)1 MEGHALAVA, ETC., SHILLQNi 

'Estt.-I grderNo.]98 	 Dated: 21.11.2006 

Consequent on the re-organization of the office of the Accountant General (A&E) Meghalaya, 

Arunachal Pradesh and Mizoram and creation of the independent offices of the Accountant General 

Mizoram 1  and Accountant Genera!, Arunachal Pradesh 2  with Headquarters, at Aizawl and Itanagar 

respectively and in accordance with instructions contained in Headquarters Memo No. 1686 BRSI72-

2005 dated 25 April 2006, the separation and allotment of the Group 'C' and 'D' officials between the 

three offices of the Accountants General (A&E)gil i1 kIs as below. 
'2. The officials have been assigned to the various offices based on the principles as spelt out in 

this Office Circular No. 3307 dated 12 July 2006. 
The offices of the Accountants General (A&E) Mizoram and Arunachal Pradesh will continue 

to temporarily function with Headquarters at Shillong until further instructions. 
Orders for the redeployment of the Group 'C' and 'D' cadres between the three offices as also 

the shifting of the Mizoram and ArunachaiPradesh offices,'from Shillong to 'Aizawl and Itanagar'will 

follow in due course. 

MEGI-IALAYA 
PRIVATE SECRETARY 

Si. Name Desig. ID No Office to which 
No. ' permanently allocated 
i. SWILYN LYNGDOH Private MLSLE 2150001  Meghalaya 

Secretary 

fly rn'fln ,Tclflfl 

5!. No.: Name 	' Desig. ID No 
_____________________ 

Office.to which 
pemianeiitly ahlocatedJ 

1. 	, SHAPHRANGLIN E. SOHLIYA Supr. I MLSLE 2150003 Meghalaya 

CT A 	'rymj'r A ?..T'l' 

51. No. Name Desig. ID No Office to which 
permanently allocated 

I. SUBODH CH. BISWAS Sr.Acctt MLSLE 2150004 Meghalaya 
 RATNA DEB Sr.Acctt MLSLE 2150005 Meghalaya 
 -ROSILAHYLLA 	 . SrAcctt .MLSLE 2150097 Meghalaya 

Headquarters Notification No. 64-AuditlM&C./208- 1 997fNotification/0 I dated 14 March 2006 
2  Headquarters Notification No. 66-AuditfM&C,/208-1997fNotifiCatiofl/02dated 14 March 2006 
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Sr,Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
SAcctt 
Si.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
ESnAcett 

Sr.Acctl 
Sr,Acctt 
Sr.Acctt 

Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Si'.Acctt 

Sr.Acctt .. .MLSLE.2150032 

MLSLE 21 50009 
MLSLE 2150010 	:M&1 a l  
MLSLE2I500I3 
MLSLE 2150014 
MLSLE2I500I6 
MLSLE2150017 
MLSLE 2150019 
MLSLE 2150020 	- 

MLSLE 2150021 
MLSLE 2150022 
MLSLE 2150024 
MLSLE2150025 
MLSLE 2150026 
MLSLE 2150028 
MLSLE 2150029 
MLSLE 2150030 
MLSLE2I5003I 

MLSLE.2150033 
MLSLE 2150034 
MLSLE 2150036 
MLSLE 2150037 

Office to whid 

Meghalaya 

Meghalaya 
Meghajya 
Meghalaya 
Meghalaya 

ghaIaya 
Jhalaya 

ha1aya 
jygha1aya 
yha1aya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 

1ia1aya 
Meghalaya 
Meghalaya 
JyhaIaya 
Meghalaya 

SIBARSON WAHLAN 
6 OPHENDER SWER 
7. SUKLtNLYNGDOH 
9. SAINKURMARBANIANG 

 BRASSLYMAJAW 
1.MARKHIA KHARSHJING 
VIOLA LYNGDOH 
CHRISTOPHER T. KHONGWAR 
THLIMSHON NONGKHLAW 
BELINDA DIENGDOH 
IOANNA SUSNGI 
MAQSOOD AHMED 
PRECIOUSLY GATPHOH 
DIPAKKR.BHATACHARJEE 
PRASANTACI-TOUDHURY 
MAYVIEKHARPOR 
WENLYNONOKYNRIH 

..=MERCELLThAfKHkRI(ONG0R 
DORSINGHROY.'TIEWSOH 
J1JRBOR S. CAJEE 
TLISTINA LYNRAH 
WOSLINGTON T. 	- 

KHARKONGOR 

 
1L 
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- 

 
 
 
 

- 

 
 

 BINA PANI DEB Sr.Acctt MLSLE 2150038 Meghalaya 

 PRANABENDU CHOUDHIJRY Sr.Acctt MLSLE 2150040 4ha1aya 

 LUCILLA WAR Sr.Acctt MLSLE 2150041 Meghalaya 

 PATRICIA MARBANIANG Sr.Acctt MLSLE 2150042 Meghalaya 

 FRANCIS BETKIIPAR SAWIAN Sr.Acctt MLSLE 2150043 ha1aya 

 ARUN KANTI MANDAL Sr.Acctt MLSLE 2150044 Meghalaya 

33 DROWINGSONDKHAR Sr,AccttMLSLE 2150045 -Meghalaya 

34. JINNAH LYNGDOH Sr.Acctt MLSLE 2150046 Meghalaya 

35, NIHARKANAPURKAYASTHA Sr.Acctt MLSLE 2150047 Meghaiaya 

 SUNDERSTNGHPUN Sr.Acctt MLSLE.2150048 Meghalaya 

 SANTANU KR. CHOUDHURY Sr.Acctt MLSLE 2150049 , yhalaya 

T38. NANDITATBH'ATTACHARJEE Sr.Acctt MLSLE2150050 •Meghalaya 

 GIMLETTER. LYNGWA Sr.Acctt MLSLE2150051 Meghalaya 
 JENET DEARY KYNJING Sr.Acctt MLSLE 2150052 Meghalaya 
 DEBILUI SHALLAM Sr.Acctt MLSLB 2150053 Meghalaya 

42: -S-IKHA-DU-T-TA 	---- ---- -Si-Acctt--- -MLSLE21L500-55  
 JAYANTA-PD.BHOWMICK Sr.Acctt MLSLE 2150056 Meghalaya 
 G. SPEAKER SWER Sr.Acctt MLSLE 2150057 Meghalaya 
 DONDOR DKHAR Sr.Acctt MLSLE 2150058 Meghalaya 
 SABITA BHATTACHARJEE Sr.Acctt MLSLE 2150059 Meghalaya 
 AIDA MARY SHULLAI - Sr.Acctt MLSLE 2150060 Meghalaya 

-48. ILA BHATTACHAIUEE Sr.Acctt MLSLE 2 150061 Meghalaya 
 EMELIA SAWIAN Si'.Acctt MLSLE 2150062 Meghalaya 
 REGINALD NONGKYNRIH Sr.Acctt MLSLE 2150063 Meghalaya 
 BrNOLfl'.J L. MAWLONG Sr.Acctt 	MLSLE 2150064 Meghalaya 

. BONSILIN RYMMAT Sr.Acctt 	MLSLE 2150065 I M.eghalaya 



51. 	
() 	

c 

SLNo. 

53.  
540 

 
 
 

59 

61. 

Name 

NEVERTY DKHAR  
KAMAKHYA P 
BHATTACHARJEE 
LAMPHRANGSUN  
BLIONA MAWLONG 
JORGTN SOHTUN 
WALLANBIL KHONGW 
RISABONKHARKONGOR 
SUBODH CH. SARKAR 
BAIARMON WAHLANG 
IOWANKAPYRTUH 
SMRITI RANT DAS 
RENURYNJAH 
TORILLA KHARKRANG 
OBRIAL SHALLAM 
DONBOK.LNONGBET 
IMONREBECCABANG 
STJNIL KR. DAS 11 
WIATCYBLAH 
BIDHU BIKRAM DEOKOTA 
LUCIANA NONGKYNRIH 
ILENCY CHYNE 
DENCYNORAS.KAK0TY 
CYPRJAN MADUR 
CAMERON R. K}IONGWIR 
SHEMSUK M. DYMPEP 
KIP.AN LALJOSHI 
SYLVESTER NONGRUM 
ROSE GRENO R. SANGMA 
MANIK SANGMA 
SUTAPA CHAKRABORTY 
KMITSIBON SIJNA 
CIVILDA LYNGDOH 
LUCY M. NONGKYNRIH 
MANI RAM CHETTRI 
JAYASHR.EE DUTTA 
NILKANTA BHATTACHARJEE 
PRABTN KR. DEY 
RANDOLF S. LYNGDOH 
ARCHANKBHATTACHARJEE 
PAISINGH NON GRUM 
H. BASANCY NONGBRJ 
SHIPRA BHATTACHAPJEE 
MAN KR. SHARMA 
DIPALI SHAR.MA 
GENEVIEVE HEK 
KERLrNDA KHARCHANDY 
WAITIMON KHARBULI 
RATNA KHARBANI 
MAKHAN LAL ROY 
CHOUDHURY 

Dcsig. 

Sr.Acctt 

Sr.Acctt 
Sr.Acctl 
Sr.Acctt 
Si.Acctt 
Sr.Acctt 
Sr.Acctt 
SiAcctt 
SiAcctt 
SiAcctt 
SiAcctt 
SrAcctt - 
Sr.Acctt_ 
Sr.Acctt 
Sr.Acctt 
Si.Acctt 
StAcctt 
Sr.Acctt - 
Sr.Acctt 
SiAcctt 
Sr.Acctt 
SiAcctt 
Si'.Acctt - 
Sr.Acctt 
SiAcctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
SrAcctt 
Sr.Acctt 
Sr.Acctl 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acct't 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 
Sr.Acctt 

I 

IDNo 

MLSLE 2150066 
MLSLE 215 

MLSLE 2150068 
MLSLE 2150069 
MLSLE 2150070 
MLSLE 2150071 
MLSLE2I50072 
MLSLE 2150073 
MLSLE 2150074 
ML8LE2150075 
MLSLE 2150076 
MLSLE2I50077 
MLSLE 2150078 
MLSLE 2150079 
MLSLE2I5008O 
MLSLE2I5008I 
MLSLE 2150082 
MLSLE2I50083 
MLSLE 2150084 
MLSLE 2150085 
MLSLE 2150086 
MLSLE2150087 
MLSLE 2150089 
MLSLE 2150090 
MLSLE 2150092 
MLSLE 2150093 
MLSLE 2150094 
MLSLE 2150095 
MLSLE 2150096 
MLSLE 2150098 
MLSLE 2150099 
MLSLE 2150100 
MLSLE 2150101 
MLSLE 2150102 
MLSLE 2150103 
MLSLE 2150106 
MLSLE 2150107 
MLSLE 2150108 
MLSLE 2150109 
MLSLE 2150110 
MLSLE 2150111 

- MLSLE 2150112 
MLSLE 2150113 
MLSLE 2150114 
MLSLE 2150115 
MLSLE 2150116 

- MLSLE 2150117 
- MLSLE 2150118 

MLSLE 2150119 

Office to which 
)errnarl entI 'allocated 
Me hala a 
M eghalay a 

Me hala a 
Meghalaya  
Meghalaya 
Meghalaya 

Meghalaya 

Mehalaya 
Me hala a 
Me hala a 
Me hala a 

e hala a
AAeglialaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
jyha1aya 
Meghalaya 
jyha1aya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 

halaya 
yhalaya 
Meghalaya 
jyhalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
jyha1aya 
j4ha1aya 
Meghalaya  
Meghalaya  
Meghalaya 
jyhaIaya 
Meghalaya 

62 
 
 
 

66 
 
 
 

70.... 
 
 
 
 
 
 - 
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Si. No. 
AIIJ1'1/-%1'I 

Name Desig. 	I ID No Office to which 
perman ently allocated 

 LALITA M. SANGMA Accountant MLSLE 2150242 Meghalaya 

 ALBERT KHONGWIR Accountant MLSLE 2150243 Meghalaya 

 RITNGEN RYMBAI Accountant MLSLE 2150244 Meghalaya 

. SWARUP CHAKRIABORTY Accountant MLSLE 2150245 Mghalaya 

 DAIAKDUPLIN SYNREM Accountant MLSLE 2150246 Meghalaya 

 •WANLAMBOK KHARMALKI Accountant MLSLE 2150247 Meghalaya 

7. CLARRILINDA SYIEMLIEH Accountant MLSLE 2150248 Meghalaya 

 SPkILIIDAM. UMLONG Accountant MLSLE 2150249 Meghalaya 

 BLIDA SUTING Accountant MLSLE2150250 Meghalaya 

 MERISTELLA PYNGROPE Accountant MLSLE 2150251 Meghalaya 
 DOSHISHA DKHAR PHANBUH Accountant MLSLE 2150252 Meghalaya 

 AMABILIS MYLLIEMPDAH Accountant MLSLE 2150253 Meghalaya 
1 3.T MERTLYNEROSERAPTH4P Accountant MLSLE-2i -50254......-  -Meghalaya - - 

 RICHARDSONNONGNENG Accountant MLSLE 2150255 Megh alaya 
 DALAKARU'SHULLAI 	. Accountant MLSLE 2150256 Meghalaya 

('T 1bv/TVPTcT 

SI. 
No. 

Name Desig. 1D No 
__ 

Office to which 
permanently allocated 

 BRYAN BANG CIT MLSLE 2150276 Meghalaya 
 JOHNSTON LYNGDOH CIT MLSLE 2150277 Meghalaya 
 PHRANGSNGI PYNGROPE CIT MLSLE 2150279 Meghalaya 
 DASUKLANG NONGRUM CIT MLSLE 2150280 Meghalaya 

. FEROZE PASSAH C/T MLSLE 2150281 Meghalaya 

4 
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SI. 	I  Name 
No. 

DURGEY DHUNGANA 

Desig. 	ID No 

Caretaker 	MLSLE 2150275 

Office to which 
nermanentiv allocated 

STAFF CAR UK1YJt't 
Desig. ID No Office to which 

[
T Name permanently allocateJ 

No. 
GOPAL CHETTRI Staff Car MLSLE 2150338 Meghalaya 

1 
Driver  

REC(JKI) 1U.Lt'JiJ 
g. No Office to which Si. Name permanently allocated 

No. 
1. -CHAMANLAL ;SG.R/K 

jIjD 

_____ _________________ 
LSLE 2150332 Meghalaya 

MANTU CH.DAS R/K LSLE2I5O333 ghaIaya 

KUMARTHAPA 
TANKA BAHADUR RA1 

.RIK 
SG.RIK 

MLSLE 2150334 
MLSLE 2150335 

jhalaya 
Meghalaya  

 

'•' • (1V' 11'r' r'1.T jiuur j.0 	Lcr.u.'_'1 
Desig. ID No Office to which 

[iTNo 
L 

Name permaiiently allocated 

I 	1. SANDHYA RANI DAS Sr.Peon MLSLE 2150347 Meghalaya 



0 	\ 0 \ 

GROUP 'D' DUFTRY 
Desig. ID No 

SI. Name 

 KRANTIMAI NONGKH LAW Duftr - MLSLE 2150340 

 HARIMAYA TRAP A Duftr MLSLE 2150341 

3 RA 	PRADHAN Duthy MLSLE 2 I 5034 S 

4. A MAYAO1EUR1D If1r/MLSLE 215 O 346  

Office to whicfl 

permanently allocated 
MehaIaya 
Meghalaya 
Meghalaya (adjusted 
azainst: RTI, ShilIong 

GROUP 
SI. 
No. 

D '  WA1LtiM( 
Name 

NAGENDRA CHETTRJ 
AIBORLANG KHONGWAR 
PREM BALMIKI 
SUDIP MYRTHONG 

GYAN BAHADUR GURIJNG 
VINOD KUMAR ROY 	- 

GORAKH RAM 

Des ig. ID No Office to which 
permanently allocated 

___________ 
Watcher 
Watcher 
Watcher 
Watcher 

MLSLE2I5O.372 	- 

MLSLE 2150373 
MLSLE 2150374 
MLSLE 2150375 

Meghalaya 
Mealaya 
Meghalaya 
Meghalaya (adjusted 
against RTI, Shillong) 

1. 

 
 

W ________atcher - 
Watcher 
Watcher 

MLSLE 2150376 
MLSLE 2150377 
MLSLE 2150378 

Meghalaya 
Meghalaya 
Meghalaya 

7. 

(KU 
Desig. ID No Office to which 

Si. 
UI'LI'IYIAL

F

iI 

Name permanently allocated 

DAL BAHADUR LIMBU Mali MLSLE2150385 Meghalaya 
1. 

KULJt' 

[i 
J). 	jjyyjj 

Name Desig. ID No Office to which 
permanently allocated LN0.  

 JAGADISHPRASAD 
CHARAN SINGH 
RAMESH BHANGI 
KAMLESH DEVI 	 - 

MINORA WANKHAR 
KASTURI DEVI 

 ____________ Safaiwala 
Safaiwala 
Safaiwala 
Safaiwala 
Safaiwala 
Safaiwala 

_______________________ MLSLE2150388 
MLSLE 2150389 
MLSLE 2150390 	- 

MLSLE 2150391 
MLSLE 2150392 
MLSLE 2150393 

Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
M.eghalaya (adjusted 
against_RTI,_Shillong) 

 
 
 

5, 
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SI. 
No. 
7. 

Name 

DINANATH SHAH 

Desig. 	IDN0 

.aiwaIaMLSLE215039 4  

Office to which 
permanently aI!ocate 
Meghalaya (adjusted 
against RTI, Shillong) 

Si. 
No. 
1. 

P 'D' WAT 
Name 

TARA DEV1 

Desig. 	ID No 

Waterman MLSLE 2150398 

Office to which 
oermanently allocated 

ARTJNACIIAL PRADESI-I 
SR. ACCOUIN'[AINI  

Name Design ID No Office to which 
permanently 
allocated 

Office to which 
placed on 
deputation 

Sl.No 

DEBABRATA ROY 
BAISIRIALNONGKYNRIH 
CHRISTINA KHATI 
NAZIMA JYRWA 
HANBARSON PATHAW 
VALAPJNA KHARSYNTIEW 
MAUREEN KHARPRAN 
MONALIZA SYIEMLIEH 
MILDRED J. MAWRIE 
ELBINES SHADAP 
DEBJANI CHAKRABORTY 
BISNOLANONGBRI 
BIJORA RYNJAR 
MARGARET NONGHULU 
TAPATI DEB 
SITESH CH.DAS 
DICKIEBOON KHONGLAH 
NANDALAL RAJ 
BLUEBELL GASHNGA 
AMRIT KR. LAMA 
IRES STEVEN RYNJAH 

Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt, 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Sr. Acctt. 
Si', Acctt. 
Si'. Acctt. 
Si'. Acctt. 
Sr. Acctt. 
Si'. Acctt. 
Sr. Acctt. 
Sr. Acctt, 
Si. Acctt. 
Sr. Acctt. 

MLSLE 2150223 
MLSLE 2150143 
MLSLE 2150144 
MLSLE 2150145 
MLSLE 2150152 
MLSLE 2150157 
MLSLE 2150158 
MLSLE 2150159 
MLSLE 2150160 
MLSLE 2150162 
MLSLE 2150164 
MLSLE 2150165 
MLSLE 2150166 
MLSLE 2150167 
MLSLE 2150169 
MLSLE 2150174 
MLSLE 2150176 
MLSLE 2150185 
MLSLE 2150187 
MLSLE 2150191 
MLSLE 2150192 

Arunachal Pradesh  
Meghaiaya 
Meghaiaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 	- 

Meghalaya 
Meghaiaya 
Meghalaya 
Meghalaya 	- 

Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 

Arunachal Pradesh 
Arwiachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 

 
 
 
 
 
 
 
 
 

 
ii. 

 
 
 
 

16, 
 
 
 
 
 
 AQUILLA PYNGROPE Sr. Acctt. MLSLE 2150196 Meghalaya Arunachal Pradesh 

 KEPHAS PAHSYNTIEW Sr. Acctt MLSLE 2150201 Meghalaya Arunachal Pradesh 

 RAJU CHYNE Sr. Acctt. MLSLE 2150156 Meghalaya Arunachal Pradesh 

 PRADIP KR.BARUAH 	. Sr. Acctt. MLSLE 2150197 Meghalaya Arunachal Pradesh 

 BALMILA WARJRI Sr. Acctt. MLSLE 2150142 Meghalaya Arunachal Pradesh 

 VICTOR PYNGROPE Sr. Acctt. MLSLE 2150148 Meghalaya Arunachal Pradesh 
SAWK.MIE Sr. Acctt. MLSLE 2150150 Meghalaya Arunachal Pradesh 

 MARGARET RYNJAH 	..,. Sr.Acctt. MLSLE 2150153 Meghalaya Arunachal Pradesh t LAIAMONHU'N 

 MAYBOLYNE KHARMUJAI Sr. Accit. MLSLE 2150161 Meghalaya Arunachal Pradesh 
 HERTON KHARUIvINUID Sr. Acctt. MLSLE 2150172 halaya Arunachal Pradesh 

 KWISSIDA DKHAR Sr. Acctt. MLSLE 2150177 Meghalaya Arunachal Pradesh 

 GEP..ALDINEF. SYNNAH Sr. Acctt. MLSLE 2150179 Meghalaya ArunachaiPradesh 

 MISTILIAN SYNREM Sr. Acctt. MLSLE 2150181 Meghalaya Ai'unachal Pradesh 

 C1-IRJSTI'NA WARJRI Sr. Acctt. MLSLE 2150183 Meghalaya Arunachal Pradesh 

7 



Desig. I ID No 

SLE 2150315 
SLE 2150327 
SLE2I5O4I5 NI 
SLE2l5041 
SLE2I5O3O5 
SLE 2150306 
SLE 2150309 

C/T 	1jjLSLE 2150313 

I MLSLE2l503i. C/T 
C/T MLSLE 2150316 
CIT MLSLE215O3I9 
C/T MLSLE2I5O321 

Office to which 
permanently 
allocated 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
- 

Arunachal Pradesh 
Meghalaya 
Mehalaya 

M 
a 

Office to which 
placed on 
denutation 

Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 

[bg. ID No Office to which Office to which 
permanently placed on 
allocated deputation 

Stenographer MLSLE 2150272 Meghalaya Arunachal Pradesh 

Desig. 	I ID 

RIK 	MLSLE2150336 
RIK 	 MLSLE 2150343 
RIK 	MLSLE 2150337 

Office to which 
permanently 
allocated 

Office to which 
placed on 
deputation 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 

0 	
1 

-01  ~ % 0> 
'4 

Name 

6.  ICYDORA KURBAH 
flÜJffKR.DEY 

3  88.TLBUAM 
3  99. 	 MI K 

Design 	I1DNO 

ccti.TLSLE215186  
MLSLE 2 150190 

cctt.MLSLEl519 
E2150198 

Office to which 
permaflelitly 
aflocated 
Meghalaya-
Meghalaya 

O'ficeto which 
placed on 
deputation 
Arunachal Pradesli 
Arunachal  
Arunachal 
Arunachal Pradesh 

Si. No. I Name 
	 De'g. 	I IDNo 

	

ARBINESS LYNGDOH 	Accountant 

OH 

HIMTI HEK 

ountaiit 

	

ETHELDA SOH TUN 	Accountant 

2 A 0uu1an MLSLE2 150261 

M.LSLE 2150257 
MLSLE 2150259 

MLSLE 2150265 

1. 

5. 

Office to which 
perinanelitlY 
allo cated 
Meghalaya 

a 

Office to which 
placed on 
deputation 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 

Si. Name 
No. 

i. J1LAL SHARMA 
 SURESH RAI 
 SHIV NATH ROY 
 SATYAKI CHAKRABORTY 
 ROSANA BELL KHARMALKI 
 BuOY LAXMI DUTTA 
 KYNSAIBOK WARJRI 
 ASHOKCHETTRI 
 MAN BAHADUR ALE 

 DWIJEN SHARMA 
LIL BIKROMJIT GHOSH 
r 12. BANKERLANG  THAWMUIT 

STEJOGRAPHER 
S1. 	Name 
No. 

1. RAJUHAQUE 

Si. 	Name 
No. 

1. 	PARSURAM SHARMA 
SHOT SHING DErNGDOH 

3. 	MANIPALTHAPA 

8 



GROUP 'B' PEON ______ 
Desig. 

_ 
ID No Office to which 

permanently 
allocated 

Office to which  
placed on 
deputation 

SI. 
No. 

Name 

PREM BAHADURTHAPA 
YN SOTRIL LGDOH 

ORTIMON KHYRIEM 
DWENSIBON KHARSATI 
RAJ KUMAR SUNAR 

Peon 
Peon 
Peon 
Peon 
Peon 

MLSLE2150362 
MLSLE 2150364 
MLSLE 2150366 
MLSLE 2150367 
MLSLE 2150369 

Meghalaya 
Meghalaya 

halaya 	- 

Meghalaya 
jhalaya 

ArunachaiPradeSh 
Arunachal Pradesh  
Arunachal Pradesh_ 
Arunachal Pradesh 
Arunachal Pradesh 

T. 
 
 
 
 

(.KUIJI' 

SI. 
'LV WAJ L11JJ. 

Name Desig. ID No Offite to which Office to which 

No. permanently placed on 
allocated deputation 

 NAWAL KISHORE RAY Watcher MLSLE 2150379 Meghalaya Arunachal Pradesh 

 PHOSTINE NONGKI-ILAW Watcher MLSLE 2150380 Meghalaya Arunachal Pradesh 

 KRISHNA .JOSHI Watcher MLSLE.2 150381 Meghalaya Arunachal Pradesh 

'..yJ1.'.J ui 

SI. 
,ij 

Name Desig: ID No Office to which Office to which - 
No. iérmanentIy placed On 

allocated deputation 
1. HEMLAL SHARMA Mali MLSLE 2150386 Meghalaya Arunachal Pradesh 

Sl. Name Desig. IDNo Office to which Office to which 
No. permanently placed on 

allocated deputation 
 iAIHUNLIN KHYRIEM Safaiwala MLSLE 2150395 Meghalaya Arunachal Pradesh 
 HEM LAL PARIYAR Safaiwala MLSLE 2150397 Meghalaya Arunachal Pradesh 

,"T.,TTfl 1't9 AILLA r1'fl1,.1 A M 

Si. ;Name Desig. ID No Office to which Office to which 
No. permanently placed on 

allocated deputation 
1. IPHRANGKONONODHAR Waterman MLSLE 2150399 Meghalaya Arunachal Pradesh 

MIZORAM 
D ACtflTTN'T' A NT 

-- Name - - Design ID No Office to which 
permanently 
allocated 

Office to which 
placed on 
deputation 

ANIRBAN BHATTACHARJEE Sr. Acctt MLSLE 2150202 Mizoram  
 MAYNOLAND SUCHIANG Sr. Acctt, MLSLE 2150189 M.eghalaya Mizoram 
 .BESP.ER.,P:AMTHET. Sr. Acctt. 'ML;SLE.2150146 .Meghalaya .Mizoram 
 JUSTINA BAXLA Sr. Acctt. MLSLE 2150149 Meghalaya Mizoram 
 ;RILAIADA SAIBORNE Sr. Acctt. MLSLE 2150151 Meghalaya Mizoram 

6.. NEWTILDA DIAMAI Sr. Acctt. MLSLE 2150154 Meghalaya Mizoram 
MOLINA LYTFNG Sr. Acctt, MLSLE 2150163 Meghalaya Mizoram 

8.. LUTFA MARY SUCHIANG Sr. Acctt. MLSLE 2150168 Meghalaya Mizoram 
.9., DAAPKYRMEN LYNGDOH Sr. Acctt. MLSLE 2150171 Meghalaya Mizoram 

Es 



Office to which I Office to which 
permanently 	placed on 
allocated 	deputation 

MLSLE 2150308 Meghalaya Mizoram 
MLSLE 2150413 Mehalaya Mizorani 
MLSLE 2150307 Meghalaya Mizoram 
MLSLE 2150312 Meghalaya Mizoram 
MLSLE 2150310 Meghalaya Mizorarn 
MLSLE 2150317 MeIia1aya Mizoram 
MLSLE2150318 Meghalaya Mizoram 
MLSLE 2150320 Meya Mizoram 
MLSLE 2150322 Mega Mizoram 
MLSLE 2150323 Meglialaya Mizorani 
MLSLE 2150324 Meghalaya Mizoram 
MLSLE 2150326 Meghalaya Mizoram 
MLSLE 2150412 Meghalaya Mizoram 

Desig. 	I IDNo 

C/T 
CIT 
CIT 
CIT 
CIT 
CIT 
C/T 
CIT 
CIT 
CIT 
CIT 
CIT 
CIT 

Office to which Office to which 
permanently placed on 
allocated deputation 
Megha laya Mizoram 

Desig. 	ID No 

Stenographei MLSLE 2150274 
Gr.III 

V 

	 çt 	
01 

Name Design ID No Office to which Office to which 
permanently placed on 
allocated deputation 

 DAKANIWOT HI LALOO Sr. Acctt. MLSLE 2150173 Meghalaya Mizorarn 
 KLEN SJNGHBUHPHANG Sr. Acctt. M.LSLE 2150178 Meghalaya Mizoram  LASUBON KHARMUTEE Sr. Acctt MLSLE 2150180 Mcghalaya Mizorani  CECILIA MAWNIUH Sr. Acctt. MLSLE 2150182 Meghalaya Mizorani  DEBENDRA CHETTRJ Sr. Acctt, MLSLE 2150184 Meghalaya Mizoram  JAMES S. SOHTUN Sr. Acctt. MLSLE 2150188 Meghalaya Mizoram 

JACINTA MARY NONGRUM Sr. Acctt. MLSLE 2150193 Meghalaya Mizorani 
RACIA SOHTUN Sr. Acctt. MLSLE 2150195 Meghalaya Mizoram 
AR ROY MARBANIANG Sr. Acctt, MLSLE 2150199 Meghalaya Mizoram OF  MARY MARPNA Sr. Acctt. MLSLE 2150200 Meghalaya Mizoram 
OSTER THANGKHIEW Sr. Acctt, MLSLE 2150210 Meghalaya Mizoram 

ANG RYNJAH Sr. Acctt. 	j MLSLE 2150231 Meghalaya Mizoram ERNONGKYNPJI-1 Sr. Acctt, MLSLE 2150237 Meghalaya Mizorani 
ACCOUNTANT 
Si. 	Name 

KUR KHARNAIOP. 

NoN

4BOBBY 

UTNONGBRJ 
L MAXINE R.APSANG 

 BRENDA LALOO 
DALYNE KHYRIEM 
MAI SYIEM 
ARA SAWKMIE 
DY KHARPRAN 

Desig, 

Accountant 
Accountant 
Accountant 
Accountant 
Accountant 
Accountant 
Accountant 
Accountant 

ID No 

MLSLE 2150258 
MLSLE215O26Q 
MLSLE 2150262 
MLSLE 2150264 
MLSLE 2150266 
MLSLE 2150267 
MLSLE 2150268 
MLSLE 215026L .J .  

Office to which 
permanently 
allocated 
Meghalaya 
Meghalaya 
Meghalaya 
Meghaiaya 
Meghalaya 
Meghalaya 
Meghalaya 
Meghalaya 

' Office to which 
placed on 
deputation 
Mizoram 
Mizoram 
Mizorani 
Mizoram 
Mizorarn 
•Mizoram 
Mizorarn 
Mizorani 

SI.
No, 

Name 

L 
2 . 

W. SWER 
YOTI DEY 

3 . TI KHARSAMAJ 
 HARKONGO 
PE 

 Ey 
 HOSH 
  CHATTERJEE 
 GHTJN CHYNE 
 EVELEEN ROSE TARIANG 

 LA-I-KYNTJMON KHYRIEM 
ii. EVETHSHISHA WAR 
12. BIKASH LIMBU 
13, PHIDALJN KHAPJ4ALKJ 

SI. 	Name 
No. 

1. 	PRASENJIT RAKSHIT 



Desig.  [ xi. Name 
No. 

L. RESHAM POWDEL JK 

. LALRUAIKHUMA NGAMLAI RiM 

GROUP 'D' JR. G. Ui'1KAiUi 
SI. 	Name 
No. 

1. 	SEPASAILO 

GROT!PD' PEON 
Si. 	Name 
No. 

1. 	MADHAV CHETTRI 
2 - SAIMANTHANG HMAR 
t LA UMAR LITA K 

GROUP 'D' WATCHER 
Si. Name 
No. 

GEORGE FABIAN BINAN 
ROBIN RIZAL______ 

Desig 

JGO 

Desig. ID No Office to which 
permanently 
allocated 	J_4putation 

Office to which 
placed on 

Peon MLSLE 2150363 Mehalaya Mizoram 

Peon MLSLE 2150368 Meghalaya Mizoram 

Peon MLSLE 2150414 1 Me halaya Mizoram 

Desig, 
- 

ID No Office to which 
permanently 
allocated 

Office to which 
placed on 
deputation 

Watcher MLSLE 2150382 Meghalaya Mizorthn 

Watcher MLSLE 21 504 Meghalaya Mizorani 

IDNo Office to which Office to which 
permanently placed on 
allocated de utation 

MLSLE_2150342 Mizoram 
MLSLE 2150344 Me hala a Mizorani 

ID No Office to which Office to which 
permanently placed on 
allocated de utation 

MLSLE 2150339 Mizorani 

V 

	

§1 
\ 

otp 

Si. 	Name 
No. 

1. 	VIJAY KUMAR 

Desig. 	ID No 	Office to which 	Office to which 
permanently 	placed on 
allocated 	deputation 

Mali 	MLSLE 2150387 	Meghalaya 	Mizorarn - 

GROUWSAIA1WA 
Desig. 

-. 
ID No Office to which Office to which 

[
I. Name permanently placed on 

No. allocated deputation 
L 

I. JOEL ROY NONGBRI Safaiwala MLSLE 2150396 Meghalaya Mizoram 



Office to which 
penhlaflelitlY 
allocated 
Me 	jalaa 
lvi eh al aya 

OfflCet0wuu1h 
placed on 

v eghalaya 

The place of 
posting of all 
officials 
presently on 
deputation in the 
Oio the 
Accountalit 
General (A&E), 
Assam, 
.Guwahati will be 
.d ec jde&aS .and 
when these 
officials are 
repat:riated 

- -tni•hp.-flIothei 

Me 

M 

ifia,  
ala 

4-6 

410 	
TON TO A.G. (A&E) 	AM 

SR ACCOUNTANT PRESENTLY ON D1LPUTA 

1DNo 
SI. 	Name 
No 

iHAIMERW 

 IF 
TNIDEOY 

APATHAT 

ALOISWAS  
BASANTA RYNG HANG 

-. 
.pRAMOIJKR. BASUMATARY 
)ANGKHOKAM QUITE 
SUDESH PRADHAN - - 

HLIMPAWLI TRYTE 
PAOKHOTINGTHANG HAOKIP 
SHEREE MIHNGI SWER 
uT BAHADUR SUNAR 
SILMA KHARMIETPEN 
DARITI MAWI.ONG 
FATIMA NONGKYNRIH 
BENEDICTAWAHLANG 
COSTARICA SHADAP 
FRANKIE A PARIAT 
SAIRA HA UE 
ADREENA LYNGDOH 
TOPASS1ON 
JACINTA M. SHANGO! 
RISKHEMLANG .pyI'4GR5PE 
HELEN SYNHAH 
ROPSIDOR*NeNGSIE 
VALENTINAKH 

Sr. Accit ASGHE2ISU 155 
Sr. Acctt. ASGHE2ISO17° 
Sr. Acctt. MLSLE2150203 
Sr. Acctt. MLSLE 2150204 
Sr. Acctt .MLSLE 2150205 
Sr. Acctt. MLSLE 2150206 
Sr. Acctt. MLSLE 2150207 
Sr. Acctt MLSLE 2150208 
Sr. Acctt. MLSLE 2150209 
Sr. Acctt. MLSLE215O2II 
Sr. Acctt. MLSLE215O2I2 
Sr. Acctt. MLSLE2I5O2I3 

Si.  Acctt. MLSLE 2150216 
Sr. Acctt. 
Sr. Acctt. MLSLE 2150218 
Sr.Acctt. MLSLE 2150219 

..iSrACctt. MLSLE 21 SO22O  
Sr. Acctt. MLSLE.2150221 

• 	Sr. Acctt. MLSLE 2150222 
Sr. Acctt. MLSLE 2150224 
Sr. Acctt. MLSLE 2150225 
Sr. Acctt. MLSLE 2150226 
Sr. Acctt .MLSLE 2150227 
Sr. Acctt, MLSLE 2150228 

- 	Si'. .Acctt.• MLSLE 2150229 
Sr. Acctt. MLSLE 2150230 
Sr. Acctt. MLSLE 2150232 
Sr. Acctt. MLSLE215023 3  
Sr. Acctt. MLSLE 2150234 
Sr. Acctt. MLS1,E2I5O23S 
Sr. Acctt.. MLSLE 2150236 
Sr. Acctt. MLSLE 2150238 
Sr. Acctt. ML -SLE 2150239 
Sr. Acctt. 	MUSLE 2150240 
Sr. Acctt. 	MLSLE 2150241 

General (Ac 
MeghalaYa, 
Shillong. 

Ia 

Me hia a 
Me hala a 
Me hala a 
Me hala 'a 
Me hala a 
Me hala a 
Me liala a 
Ivl.e hala a 
Me hala a 

-.- -- -.- .---- --- ----- ....- 

 
 
 
 
 

7, 
8. 
9, 

 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

.32. 
 
 
 

37. 
A 

ACCOUNTANT 
SI. Name 

PRESENTLY ONDEP TATION TO SSAL
\.De DNo 

No. 
MLSLE 2150270 

50271 
2. . MERBA 

Office to which 
permanentlY 
allocated 

Office to which 
placed On 

Same as above. 
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67 10 0 

4 
CLERK/TYPIST PRESENTLY ON DEPUTATION TO ASSAM O ffice to WhiCh Office to which 

SI. Name 	 Desig. 	ID No 
permanen tly placed on 

No. allocated de utation 

 ELALTUS JYRWA 	 CIT- 	MLSLE 2150328 
MLSLE2150329 

Me hala 'a 
Me hala a SameaSprepage 

 BAKYNMAW 	OH DIENGD 	 C/T- 

ON DEPUTATION TO 
GROUP 'D' PEON PRESENTLY 

Desig. 	ID No Office to which Office to which 
SI. Name permanently placed o n 
No. allocated de_utation 

1.RAMKRISHNASAH 	 Peon- 	MLSLE 2150355 
MLSLE 2150357 

Me hala a 
jlaya Same as prepage  

2, MOHON PRASAD HALWAI 	Peon - 
MLSLE2150365 Me hala a 

3.GAUTAMKR.GHOSE 	 Peon- 
Peon- 	MLSLE 2150370 Me hala a 

4SITURAMDAS 

'D' 

	

	 PRESENTLY ON DEPUTATION TO ASSAM WATCHER GROUP Desig. 	IDNo Office to which Jbiicetowhii7 
Name permanently placed on 

No. allocated deputation 

I 	1. L _MANOJ KUMARRAY _Watcher _MLSLE2150383 _Meghalaya J_measprepage 

STAFF CURRENT 
Name 

IN RTI 	LOti/U 

WelfareAsstt. 
Sr. Accit 
Stenographer 
GrIT 

I 
 IN 

MLSLE 2150091 
MLSLE 2150091 
MLSLE 2150273 

permanently 
allocated 
jhalaya 
Meghalaya 
Meghalaya 

placed on 
deputation -
j4halaya 
RTI 
RTI 

 ARUNDIENGDOH 
 EBANKA BIHARISHARMA 
 GAUTAM ROY 

Peon 
C/T -  

MLSLE 2150371 
MLSLE 2150325 

Meghalaya 
I Meghalaya 

RTI 
Selectedfor RTI  ERASTUSDIENGDOFI 

 LINDASAFIRA MARBANIANG 

Memo No.Estt,-I/SOC/Gr.'C' &'D'/2006-07/6430 

The Comptroller & Auditor General of India, 
10, Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
New Delhi-I 10002 

Sd! 

Dy. Accountant General (Adrnn.) 

Date: 21 .11.2006 

Sd/ 
Dy. Accountant General (Adnin.) 

13 



	

I 
'- I 

	

Dated: 21.11-2006 

	E—I) I 
0q 

Memo No.Estt.I/SOC/Gr'C' &'D'/2006-07/643 1-6451 

Copy for information to: 

	

i. 	The Director of Audit P&T & SW & TC, Audit Kolkata-70000I 

	

2. 	The D.A.G. (Adrnn.), O/o the A.G. (A&E), Assam, Guwaliati-29 

	

3, 	The Sr. A.0. (Adnin.), OIo the A.G. (A&E), Assarn, Guwahati-29. He is 

requested to make necessaly arrangement to hand over the copies of the Estt.-I 

Order to the person concerned presently working in Guwahati office on 

deputatioli basis. 
The Principal and Ex-Offici,o Director RTI, Shillong. 

The Dy. Accountant General (A&E) , Arunachal Pradesh 

The Dy. Accountant General (A&E), Mizorali" 

The Secretary to A.G. (A&E), Meghalaya, Shillong 

The Pay & Accounts Officer, Local 

All S r .A0./A.0./AA0/S0/SuPr. 

-kAO;ConfidefltialCell 

All Concerned officials 

Supr.JEstablishrneiit41 

E.0 Book 

Pay bill Group 

GradationtistGrOuP 

Seice Book Group 

Budget Group 

lB. 	Posting Group 
Secy. ACAA Co. Op, M.B. Fund Ltd,Shillong 

Estate Cell O/o the Pr. A.G. (Audit), Meghalaya etc., Shillong 

21 	Notice'Boa(d 	-- 

VA 
Establishment 

14 
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NJI 	\I. 	NI!jl,\'jI\l 	JIWIN,\I 

'(\\i\I\Il  J1 	t' 	Il 

	

R 1('Hi \'o 5:/2O01) (hi () A i'Jo 	I nl 200h1 
Ilisc. Petjt.jon !'4c). 52/2006 (In O.A. No Ii 5 of' 2006) 
Misc. Pkition No. 55/2005 	O.A. N ,  I 25 2006) 
Misc. P-1itioii No. 560006 ('iii O.A. N' I'll) 1 2 0()6) 

Date of Order- : This Ih -'2/1dtry I July 2006. 

	

Jhe'Hoiihte S h ri K. V. Sari i(lflrliuIld nut, v 	I :ririuian. 

!'4is. Petitioii No. 59 ()J 2006 (Itt O.A. N. 1 43 i 2006 

Un ion of.lnd ie & Ors. 	 . l''.tit I(.)rlers 

Baichya Sr C(1SC 

Sr Iihriihnjyoi i Dr'h iirid Others 	 Oppocite }'nrty 

Jy t"1r(Jc.I1hatIuch&utyya, Sr. J\dvocntr., NIt H. (hotidliiiry iond 
MrD. Goswami, Advocates; 

2. 	Misc. Petition No. 52 of )006( In O,A.jQ1! 

iiiiion yLlridia & Ors. 	 Ik'I rt.ioiiers 

By Advocat:e Mr G. i3aishya, Sr. C.G.S.C. 

- Versus - 

Sri Sirnzud4IiiI AhtittcI '\ 0r.. 	' 	 O,ur'.iti. I'arty 

By Mr G.K. I'Ur.uttircharyyo, Sr. Advocat(2, Mr S.f1.I I. I t;iqrre, Mr 
B. (..houd Jill FY uiid irli I). (;('SWHIU , Advuut 

Mjs. Petjt:jpji No, 55 ot  2 0(Xi In 	125 of 2006.1 

Uriin of india & Ors. 	 . . .ehtinners 

BY  Ad voc"tc' N ,Iz U - I )os Add .  

' 	 ii nut Mt S \ I mu uh 



N .  
(1 

• 

Un jail at md i 	Ur. 	
tith n*'rs 

B Ad V 	it 	N. U 	)i, \iid 
till 

	

- 	\/rsns 

Shr10 .M. Prktish tipudliyav & (.)r. 	
. ()ppOit' Party 

1 y i\d vi 	i 	)i 	I 	ii 	at ii I (I Mi 	N 1 	a nit I, 

R 1) L 

V 

This is an it ppliCatihi i'd by the res 	
itdeUt 	O.A.h i  t.h 

for vacation /n id I IintiOn /atterat ion of the Statu S 	o order. The 

III the Mi'. is: 

I

nini cotd it s i sp 	hifly pt n y e d 

Ii it 	itil I at it 'di It) 	(Ii 	Y 	'' 	
ad 	a VI 	nt i 	mid/i ii 

mnlilily 
 d 
iiii(t/ai 	t'i' thO ji1t 	t1I 	1rih'r (UIt't' 

, 	

atid )() ( Ob pa 	d i ll ()A Na 14 t/)O(Xi audi' 'r pa 

•,11h 	titittltt 	mihI 	arder Ill 	ord'N 	yalu! 

1,,1.iitthihla 	
11111/ mt&''tii Ii'. 	Uid 	)It)l)4.t. 

2. 	 An jdi'iiti11 M.P. N.t/2Th wS 
tiHt in ).A.l 46/2OOt 

I re l u l. 

ttw 1 1  

	

10(111 	iltI° 	il ta 	W ii11 	,ith'1 dit'd 	9.Ot3.20O 
	Sn i%lS() 

wrc Iliad in fl.i\.l I /2006 by the Sr. ((.0 

M.P.N0.512 	idad ill O.A. 	/2OOB for tlit sarll( 	ut1I)O'- All tIi's' 

M.Ps are (h Od for the 	

at Llit 

interim orders. All 

	

the nbaV' O,A,s arc 	
ore jdeiiti(I  

the sanie 	'hielil( tar epnr1itiui at 	ointdti't cadre tar Oltic0 of Ito' 

AoLiilttWt 
(m'ilt'i1ll at 5l1ithouig, ltnphlfll. 

Kohinilt niit AgnrttiItl. Ihic 

ni 

cauri in ilI the ahuV(' 
O.A.s pnsd ideriflt order 	t 

 

d which is as 

IL 
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SOG Examination . ~','Fhe 	applicants 	are 

qu ifi6d officers now working as Assistant Audit V 
d re. They are borne i n the .n roup 'B' a Offli eri 'G 

-!of~ -.th-SiPrincipal Accountant General (Audit) 

offices of s in - ~~.Guwahati. There are other 

(Audit) In Meghalaya, Manipur, n 	-General u tant 

s. Vide circulars dated - -Nagaland State rfi-_-~nd u 
n 31. 3.2006 and 20.94.2006, a scheme has bee 

Group 'B'officers cir ulated'separatin the cadre of 

A_ .4 n ivWAudit Offices. According to the applicants, 

Lhe scheme has been formulatod on wrong premises 
tha  ied cadre. According there was coin inon/coni bii 

to em, in reality there has not been any formal 
IT 	ler, Chof-Amd th a t 

i jjth,e i~espondents are changing their options from 

e 

a 

Sj 

d 

e 

v 

M to time." 44q 

Heard.,..Dr. J.1. Sarkar, learned counsel for the 4  

a  licants and Ms U. Das, learned Addl. C.G-S.C. for p i . 	v 

~N, 	th respond&ts. 
47  

jj 

When the matter came up for admission 

he ring, iy~"U. Das, learned Addl. C.G.S.C. for the 

ondents ,,,-,!submitted, that there is a common 

ca re She,also submitted that she would like to take 

Let it be done. in tructions.1.6 file reply statemenL ? 

Post on -06.06.2006. In the meandme, in-the 

c~ -  by  ivoy of interim o ,x-irit rest 	 der. Lhi5i 

u 	-d 	Uie'- jesp-ondents ,  not to disturb the c 

11666tsfibin their Oleco of  12 tj kt' 	 os nal till the n x 

k~ 	 ~!11 	ILI 

-lie other OAS also which a' Identical.bH' s ha e.been passed in L er 

1­'. under challenge ~l 

'n co mon/combined caure. ey ave a 
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r 	Sark-ar and Mr G.K.--I3hntt_,jiclmryyl­ letirtied Sr. Dr J.L- . 
th e a pplic ti nt~ ill the various O.A-s and Mr C 

counsel for 

. Addl. C.G.S-C- for the 
learned Sr. C.G.S.C. and Ms U. Des, learned- 

respondents are preseM: and argued the patter. 

i n  the 

Tile rase of the Misc p e titioners (re . spollde~ r'L 

O.A.$) i s  that-.- the applicants in 0ie O.A-s are 
challengiliq Ole 

( glicers ill 0 1 C oil"" ()f  
separation of tile conillioll ctgdre of' Group 

the Accountant Genernl (A&EI/ and rhallenged I 
tile circular on 

separation da I 
 ted 30.03 . .2006. According to I 

 th 

. 
ern th e  Inafter pertain's 

ca(II, i,., ljocessnry 

to  (I  policy decisloll all(I the bifurcation of C0111 111 011  

Col- the public. 	Prim. to 'Se pstrol-loll ()I cadve 

of Noy'l.11 ECIs 
officers 

of , (Iij  

North Eastern Region 
lie offices of AG (A& 

"a~ d p(jrfted to any of L 

the officers a t the. time 

d such liability of transfer was 
accepte(.i by 

--an 
Officer (Group T). A 

...... 	of promotion t;o the 
post  o f Assistant Accounts 

gradation list of common cadre of SO/AAO/AO/Sellior 
AO . is 

g  t116 cadre 
Assam G

uwahad bein 
mailit'alned by tile AG (A&E), 

coll trolli n g aut-hority
.. Though separate seniority for each cadre . 

is 

U 
n  list --  but d ue -to- administra"ve 

exigencies it, 

given in the gradafio 	0 	1 

became necessary to separate the. existing common cadre. of Group V 

officers of A&E~ o fticc.s  of the Nordi.Eastern J
~egion for t-.he ptirpose of 

conducting 
ti le.  fun ction of A&E ill Ole 

o frices of each State in tile 

North Eastern 

. 
Regi011 being f

tl i l. all(] tra 
. 
11s parent: and tzken illt:0  

involved end _c  .onsiderig-9 	I I ~11  c,  
consideration tlle~ 

111rger il;SLIe 	 I 

& I I-ed  30.03.20C63MOS 
issilgd.  As per ti l e circular 

LIJjjjr(.!a~t Ig'—dr—Culill. 	
11he 

if t 
. 
he n Urnber Of oPt-ees for 

a  partil -clar -) ( tic(' is  11101.(!  

h a t: c,,tTice, the 1--xcess persolls i
ll e;lch cadre, 

s o- 	11 reqUired trong"' Of t 

1111 ,4is, !':)I -  which 'llwy till ly lgivo I 



~ %A 

oil d(TIllatioll officers 
prel'erence, 

IIK' Iv  
s t ,.(~(i to Llio office of niAr clloi 1)asis she)) 

jjvC 
. 
Ai 

I 
 l a bilitV  () f SU I) se(Ill,~aL vaCa"Cir? 

5 	t-hp rp(illired 
seniority oil 

strength in slicil ' offices. The stirphrq Optees sh,111 
3 1 so forin par t. J~)t* t'lle 

I ti ()n. As per tit(:.,  policy, 
cadre of tile o ffice for which thcY exercise(] 

N 

timately po c 
therefore, 

I 
each officer will be ul 	

te(j perninnellOY ill tit(! 

Ilile h e/slie i s wa iting for postilig tP 
o ffi ce of his/her choice, and meanw 

be surplus office, and 
the office of his/her choice which h eppens to 

draw deputation allowance for this period 
a,; ad m issible under the 

rules. 

The case of 
the a plicants in the O.A.s is th

a t the cadres 
p 

arn 5.6.1 
of Co, optroller 

were already* separated in....19011-. i ll tAirmq J) 

Auditor" e 	Manual of 
Standing..Order (Adinin iisLratioll) Vol. I 

G neral's 

n and have made a vague 

Ce  C  ~nd t-h ;e r'e
'spondents: are aware of the positio 

J 	 le policy 
Oil of cadre. As per 

~ 1 	'Sthtement by stating prior to separati 

)II11irtunicated vide circular dated 
31.03.2006, 

1~5 

office 

-17he term 'required 
I Of cad-m- of 

F  afterthought 
- 
by 

 . 
w8Y df 

strength' in.troduced in the POlicY is  a" 

clar 

. 
ification comili

tinicat6d oil C.5.2006 
after tile exercising of opdon 

by the applicants "'t's 	
26.04.2006 IMS altered OW 

basic 

complexion of tile modality for accommodation 
of Optees i . [I tile Offic , e 

r  c,  ~1; 	W_ e 	C 
of their choice. Ill 

ver m  er 	P .0—F qm.,~ 

of tile office n n(l Oterclore fill of O'Cill "O
uld  

off"k.-v which will be the 

be accollinjo d n i-ed in tile said 	
ir 

A-ioll of tile lle%v 'I'C(Illived. ~qtrellqtll, 
Office. '171le ado 

itild It-L -  lly Avasis, 
M-111C Mid i s  oieretore, 

C011formil - Y 
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which will lea d v ,0 "'Correct Position -of vacancies in different cadre ,~ in 

the offices ceu, si U scope for arbitrnriness. 'llie npplicants were 

working in the bas(-! ( ,fr ICE! concerned, 

have heard tile- leari`ied counsel for tile parties. Thp-

learned courj st~j lor the parties lies 
. 
taken iny attention to V;iriotjs 

Circulars, Office Orders etc. to.substantiare 1 -heir cont-ont -ion. 1*11 (-,. 

learne 
. d 

counsel for the partiet; Also rited cerunin court decisions I,o  

substandate their (.-Mll.-~Intion 
. oil Illeril"; of ,  their case. We . ilre only oil 

tile preliminary isstie of tile interim order - whether to be vacated or 

not. The learn('=d counsel for,  the respondents he-; taken my attention 

to a decis I  ion of the FLqalle  S__UVr me Court r or n  190A  (A) Qrf- 

i2_13 h_ the rgz.- nF Q T) 	Inion of indi-q—od 

canvassQd fa the b1lojyjag three nrincip 	to be follQived  by 

erim 12rders: 

Whether there is a prinia facie case 

Wj.let:jjer Irreparable loss wIll be  catised to the respond (-, jj  ts  

Balailce of convenience. 

7. 	The learned - COurfSel—fd-t --'t'116 -- originaI applica n t-S  are In' 

agreement WiLlu the above proposition Of law and both parties 

canv6, ssed very vehemently and argue.e. thPt these ingredient-s are in 

dieir favour'. The leari 
. led counsel for the parties tried to establish 

their case oil merit. Since this is a subject matter of the Division -

Bench and sitting Singly the court cannot go oll ineril-,; of tji(,. nt 

this point of time. Therefore, this court considers whet.her tile IlIt-e e  

ingredlents that IIW; beell clinvassed by the ictirned fol- III(- 

respondents tilt in favour of tile resp oll  ( j ell  I, ()I - tile  0I)I)Iic1IlIIs. 1 41111 ,  

90"1 9 	111 critS of Lhe cise .;.Zince t.hat. may a ffect and lead 
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uldloaWly I:ci  A filinl dp.cWon, wl)icllj,~ [lo t %vil -hill 1110 a l l ibit. of 1: 11 

Single Bench. 

'I"he simple facLs of t1 le' -case are thar ns per the said 

noLification the respondenLs have'intr 
. 
oduced a P(AcY de"'S")ll for 

separadon of-  the cadre and for 11.1ult: IMI-pos (I  ( 1pli(Ills W ~ *!-( ,  c(Illod 

for 
Tile applicants who have been working. in . the respe(- Live Seclio l "' 

years to.9 
I 
ether have been discard 

. 
ij,ig their promoliol's Of"' seitioriLy 

-hill: Oley 
have opted for the res 

. 
Pective stadolls o1ey are. put-  ill, hoping t. 

will be acc.omam(lal:ed fliereiti. AC . cording to tile", Lhere a . 
re larve 

number of- vacancies as well if the respniiden.Ls design the Lransfers ill 

a scientific manner. The  appli can ts  1 1  lye  reite ated 111 ,91 Lh9iL_W)UOljs 

are-only  Tior a ar 'cular station 
. 
;;nd not an irwhPl-P Pis There . fore, 

-s to attempt on th6 part of the respondents to transfer the applicanL 

.non-optee place par se seenis to be not ill conformity with the 

employees' cho 
. 
ice which will put 

I 
 them to irreparable injury. The 

understanding and willingness of the 'employees is for a particular 

5tation alone. They are not questionin . g the po licy  ,)f the scheme. but 

its  modality. 

Then dle qt . iestion clomes how call t
~jje applicants be 

transferred to hard statio 

. 
ns for which they have not. exercised opLion? 

Centt, 
~~N 	 s aro being qellt'. oil 
I~v espandenu; would.arUtte thal. th  I 

 ese a pplicant 

tion wherein Oie ~ applicants will let deputadoll allowance. 
Ljj 

ep 

W  
w 	law t.hat al em lo ee 	sent:  0 allno t :  J) (  

ei 

in 

to. 	When a rest.ruch"'i"(1 or n 	',- implemented, Olo 

hardship that. wil) b ' . (:Jkjl%06 tO 	(.111ployt-c% 11111st hv 

III(- respondoills in 
npiwars flial: no SCR 



III plelll(.,~ Il tJ 1-1( 3  Ow 	Circil III r lift (I C0111 1 )(Illinq 

traflsfo ~ 1,.o ;I (Ion-optee sto tiot, under 	(plise If dow IlOtion i." 

not ifi ~~general spirit of low. 

T'llorefor 	cons i dering 	Of 

hardship, legal injury Ac. III fnv(M r of' I ' l l( . ()FiQi1jjl 	if) tiff- 

O.A.s, I "Am of th,! view that fit this 1) 0 1 11 t~ ('1 )hne Lhf'! ~` 	W' 1111 ~'~-(' t-0 

i jTj or(j r 	has bc(, il [mS ,--d CMIK11 ' .  
filter, chang ~.-,or modify the int ,-,r 	e 

Ther'ofoirejhe Misc.. Petitions (10 11017'mr ~ rit: all( l oj erc., forelhe s , 	a r e 

liable to be'dis'missed. 

-y to 
12. 	Flowever, the respoildelits are fit liberL 

in a more sciendfic/practiral manner Without- ist- 11  1-1)
"

11  ~J j:11 e scheme 

appfi,cants of their place of OPH 0,11 . 

~Mi sc . Perition 	are dismissed with Lhe, al)(WO All the 

observations. No costs. 

Sd/VICL DIAII~MAN 

Z~ 



F(I _~UN A 
CENTPAL ADNII II~ 1 5TRAT  "v  

G-Yd A I i AT I- .~E- NICH. 	EXURE - H 

/641 
. 	 . . . . . . . . . . . . . . . .  A 	cation 

Or *, i 	
- F.  'I 	--~ O -i 

ion, Not mi 

dt ion N 

'4;  ~.Ij ~cption A,) v i e W! I;; 

-an pp-lec 

Rcsuon -d:q"r~ , 
t jj-u,,'App 1 c a n t (S 

.1 JE P'? 

the., Raspoml~3nt (S) 

	

t~h 	r 1 0  
77 ,  clor 	.. I 
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Vice- C hairm all. 

nle applicRIlt. Is all Association 
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1995 foi 
for ed in tile yei~u WL in 

S the Auc~ l 
~DI)Ioyees 0 of tile el 

tile yeas 1997, Lhu 
D 	-tinealt, Gilwahati. hl 

l G ei 
0 cc of the j:~-jj:jcjpai Account.al 

F"Id T 'le  
(Apai 

Accoll"t-ant. Gel ce 
the illail 

-19 sepaxated fi (A I &t), Assaw Nvr 

Auffit Associati'01-1  
's of Ilie iiiembel &MIAIA e. 	

year 2006 0  
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61" -POStVIS at Assail ~ 	thL 

lis ~I-dtia!,e(i T -, eparate the comillOyl 
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0111le mi 	
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'es 	the AudiT cl and D' ulch 

t1l.j .  1L.inci p al Acc:0',,'IIc.a'_t Ccriel-al 

cc  of Ll~ e  
l(i offi 	

p,-j,,cj j)aI Accot"ItIJuIL 
Aslam a~ 

7G4 &aj 	(Aud~ T) 	Megllala-Y a,  A-'-"' 1 	
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Pridesh and Mizoraln, 	
' f,  - te office" 

du ed 23 03 2006 creat-eri separa 
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Upj)L,; ~UIL Ash,, clation. it 1~, SU'D1.111:11C(I 011 

6 t:d-ialf of the 	',Iavit the 

appEc.u-its' have no dispute with i,- egard to 

010 Cadi-e sepiu - UL1012. IIUWUVLU" 11.1du ,  

griuvrmcc i3 Illat ill zipile Of .the opbull opwti 

iox A ~itiiiii, th"Y 11"Ve bOwl (IUpIoYL2d LU 

VW-iOUS ',.'IHL0S 011 (1UPULM1011. CULIllaV-I for 

the Applictuit Astsociaiiwi Wsu bruu6Ilt to 

ray iiuricu to the aduiiiiisti - ati've repol- T, 

Whal-ein it is luwationed that ,  allocation of 

senior auditors 3anctioned strength is 314 

cuid PIP is 257 imd aEocation * of Senior 

aucldtox ~~ saiicLioiaed sti - wigth-is 75 iuid PIP 

is 62. They subiuiTTed That .11 Is '  cit.~ kil-  that 

dCPULatioii adopted is fauhud aiid 1XI 

viulativai of the la%v hidd (lown. 
I 

liew-d Mx DX Da ~!., lacixiic(i cutiiisL:~ 101 ,  

the applicivat associa6on and -fvL -  G. Balshya, 

Ival-Iled Sr. C.G.S.C. for the respoildw-Its. 

Couiist-~I foi- The i-c-,ponclents subuiiticd 

thaL aggrieved W'Soll" aXe IIOL j-)t-U'.t.IeS ill thiS 
il nd,  

2nd appii Procee(i~118zSil., co 	~Wd 	-'.c:a-LlL 

bei.118 	illo 	0 t~j 1 a kil 	Secrerm .  v 	of 	the 

Assoclauwa i fiju~ ' thl.-i 1L IS ILKU 

a PULhc '.ltLU - vs', '"'Ilgatioll. At~ ahw quored 

Rule 4(v)(b .) of the CAT Act, mad ai-guud that 

miiiii.umu 'one agi~ricvvcV pw- 3on must be a 

pw-ty. Thei-efore, idlis application does uot 

stand in ii:s 

~'ont 6. / - 

2 -2.0 5.2 0 0 

110~ 

Contd/ - 
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ktCfdL : UI 1  to 
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IR  .1 for the respondents for the parties. c oul L  

ftAso subillit.ted that he would 'li:ke to ta]Ke 

Let is be done. 

Post o.n 25.07-2006- 

wa ti le, 0 	/ 
101 

-. 
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Comaidexing tile ftacts III ,-It AssOciarion 

had represented the S i-jeVal I C e Of iT.s 1:'a Calllb el'S 

wit] i  the respo;-idellt's ancl thAt it i'S,  yeCOSI-lize( I 

by tile responaents, &newulct;-, has been 

considered by the respondeiat-s m-ld,  actec! 

upoll oil repi-eselltatlolls. The Col-It.e-IITI011 Of 

the respo-ladviats that Associll.tiol) Call ,10 T. bL: L~ 

	

ill 	such 	I)I- Occe( I ilig , 	callnor be 

accepted. Howevw- , hz1vilIP, 	1:110 J."ICA 

that applicallts w-e il1Lta1-1-:!sT(2d with tile aLl'aiss 

Oi the 111(= 71)m-s ofthe Association, I full Oftl-le 

-~V. that it carmot be sti-aight mway rejecte(i L  

on 	that 	81- 01111d - 11 OXIe', 	"le  

applicant.s axe cit. li lbert-y to iIIAPI- O've 

pleadin,r;;a ;[ they so dtnire- 

11', tile interest Of jusl:ice, by way Of 
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Inallit.aul status Cluo till tile  i
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.IN THE CENT"L AIMNISTRATIVE TRI13UNAL 

GUWAIiATI-Bli~-4-GUWAHAT~ 
11N I lit IVIA I I ht~, Ur A. iNO; 	 VIA 

SRIMATI D. NONGBRI & OTHERS 

VERSUS 

UNION OF INDIA AND OTHERS 

Written statement submitted by Respondent Nos I to 6. 

The Respondents humbly submit their written statement as follows : 

That with regard to the statements made in paragraphs, I to 4.2 of the instant 

application the answering Respondents have no comments. 

2. 	That with regard to the statements made in paragraph 4.3 of the instant 

Application the answering Respondents beg to state that at the time,of the 

country's independence in 1947, the office of the Accountant General of 

undivided Assam ( office then known as office of the Comptroller, Assam) 

operated from Shillong. C onsequent on the division of undivided Assam and 

formation of various North East States over, the years, the Comptroller & 

Auditor General keeping in view the requirements of -work, public interest and 

the interests of the-States concerned established Accountants General offices 

at Kohima (Nagaland ), Imphal (Manipur) Agartala (Tripura) and Guwahati 

(Assam). All these offices were initially manned by Group 'B, 'C' and 'D' 

staff from the Accountant General's office at Shillong. Over time the 

Accountants General offices in Nagaland, Manipur and Tripura recruited their 

own Group 'C' and 'D' and these cadres became exclusive to these offices. 

1-16wever, the Group ~C' and 'D' cadres in the offices of the Accountant 

General (Meghalaya, Arunachal Pradesh and Mizoram) at Shillong and 

Accountant General (Assam),at Guwahati continued to share common cadres 

of Group T' and 'D' staff. 

As opposed to the above developments however, the Accountants General 

offices in the North East continued to have a common Group 'B' cadre, i.e., a 

Group 'B' officer could be posted to any of the Accountants General offices 

n. in the North East, Re,& 

In 1984, the Indian Audit and Accounts Department bifurcated into two 

functional win s, viz., the Audit Wing and the Accounts & Entitlement Wing 9 
with Group 'B, 'C' and 'D' staff of the Department allotted permanently to 

either of the two wings depending on the choice exe ~cised by them. 

Consequent on this development, the offices of the Accountant General 

(Accounts & Entitlement) Meghalaya, Arunachal Pradesh and Mizoram and 



( -; I 

	 -4 Lli- 	 . 	- 

Accountant General (Accounts & Entitlement) Assam both functioning from 

Sh illong came info being. The two offices shared a common Group 'C' and 

'D' cadres with the former exercising the responsibility of cadre controllifig 

authority for these two cadres. The office of . AG(A&E) Assam subsequently 

shifted to Guwahati in the late 1980s. Even after the shifting, the two offices 

continued to share common Group 'C' and 'D' cadres with the office'of the 

AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong also 

continuing to exercise cadre controlling -  responsibility. The office of the 

AG(A&E) Assam on the other hand exercised the function of cadre 

controlling authority for the common North East cadre of Accounts & 

Entitlement Group 'B' officials. 

It may be pointed out here that appointment letters issued by the 'mother' 

office at Shillong (from whom officers and staff. were drawn to man the 

Accountant General offices 'established in the newly created States of the 

North East) carried a clause to the effect that the person being offered. 

appointment was liable to be posted in any of the existing offices' or any new 

office opened bythe Department in the North East. Up to the present day also, 

all appointment letters to Group 'C' and 'D' posts issued by the office of the 

AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong carry the 

clause that, the person is liable to be transferred to the office of the AG, 

Arunachal Pradesh or AG, Mizoram in the event that the Department 

establishes offices in these States. Copies of these appointment letters are 

submittedas Annexures W, 'B' and 'C'. 

Necessitated by the requirements of the States of Arunachal Yradesh and 

Mizoram, -  the Comptroller & Au ditor General notified the setting up of the 

offices of the AG, Arunachal Pradesh and A -G, Mizoram with headquarters in 

the respective State capitals with effect from 1/4/2006. The office of the AG 

(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong was 

simultaneously redesignated as the office of the AG (A&E)  Meghalaya, 

Shillong. Copies .  of . the said Notifications No. 64-Audit/M&C/208- 

1997Notification/01 and No. 66-Audit/M&C/208-1997/Notification/02 both 

dated 14/3/2006 are submitted as Annexures 'D' and 'E'. 

3. 	That with regard to the statement ,  made -in paragraph 4.4, the Respondents deny 

that the Comptroller & Auditor General does not have a uniform and consistent 

policy for separation of cadres of his Department as and when this separation is 

required in public interest. The Comptroller & Auditor General's policy in this 

regard is to take into account the requirements of the Department in fulfilling its 

statutory and constitutional ,.oblig--ations under the Comptroller & Auditor General 



(Duties, Powers and Conditions of Service) Act, 1971 and the hardship that may 

be caused to his employees in this regard. 

It is respectfully submitted that in the last 2-3 years,~ apart from setting up new 

offees in Arunachal Pradesh and Mizoram, the Comptroller & Auditor General 

has also set up new - Accountants General offices in the States of Jharkhand, 

Uttaranchal and Chattisgarh which are now functioning from Ranchi, Dehradun 

and Raipur respectively. This has been done through S reorganisaton of the offices 

of the Accountants General Bihar (Patna), Uttar Pradesh (Lucknow) and Madhya 

Pradesh (Bhopal). In these cases as now in the case of the office of the AG (A&E) 

Meghalaya, Arunachal Pradesh and Mizoram, the Comptroller & Auditor General 

had the option of declaring the staff in these offices surplus and surrendering them 

to the Surplus Cell of the Department of Personnel and Training for redeployment 

as per the policy of the Government of India. Considering the degree of hardship 

involved in such an action, the Comptroller & Auditor Geneial has, in all cases 

where new offices have been set/existing offices reorganized, decided upon a 

policy that would keep the hardship to the minimum level by adopting the option 

of temporarily transferring employees who cannot be accommodated in the office 

of their choice from the surplus offices to *the newly created offices on the 

principle of seniority viz., 'Last-Come-First-Go.'. The policy inter alia envisages 

that all the employees who exercised option for permanent posting to a particular 

office would eventually be posted back to the office of his/her choice. F.or the 

period -where'the employee is posted to another office, not being his/her office of 

choice, the employee is compensated by payment of an allowance as if the 

employee is sent on deputation. 

Thus, the Comptroller & Auditor General has followed a consistent and uniform 

policy in this regard which has been determined by the need to minimize 

inconvenience to ehiployees, ensure transparency and impartiality in the 

separation process balanced with the Comptroller & Auditor General's 

respo nsibility to discharge his statutory and constitutional obligations in an 

efficient and effective manner. 

That with regard to the statement made in paragraphs 4.5 and 4.6 the answering 

Respondent have no comments to offer. 

That with regard to the statement made- in paragraph 4.7, the' answering 

Respondents admit that the office of the AG (A&E) Meghalaya, Arunachal 

Pradesh and Mizoram' vide Circular No. AGMICADESP/9-2004/1 dated 

24/9/2004 asked officials of the common cadre of Group 'C' and 'D' staff in the 

office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong 

and office of the AG (A&E) Assam at Guwahati to exercise their option, in the 

4 
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prescribed Option Form, for permanent allocation to the AG offices for the States 

of Assam, Meghalaya, Arunachal Pradesh, and Mizoram. Since it was anticipated 

that enough officials might not be available in all cadres who may opt for a 

particular office, the said Circular also required the Group 'C' and 'D' officials to 

indicate !heir choice of office for going on deputation and in which event, these 

officials would be entitled, to deputation allowance. A copy of Circular No. 

AGTvVCADESP/9-2004/1 dated 24/9/2004 is submitted as Annexure W. 

The statem 
. 
ent that the aforesaid Circular was issued in a hurry as it was intended 

to favour some officials is a figment of the applicants imagination. lt ~ is not 

possible to manipulate the cadre separation exercise as the cadre separation of 

Group 'C' and 'D' is based on the principle of seniority with optees of surplus 

offices being required to man the deficit offices onthe basis of 'Last-Come-First' 

Go'. 

The answering Respondents also beg to state that the Department ha:s taken. a 

conscious. decision not to go in for any fresh recruitment in tune with economy 

instructions issued by the Government of India and as a result, practically all 

offices of the Indian Audit & Accounts. Department are currently functioning with 

staff strength in various cadres well below the "sanctioned strength". Accordingly 

the concept of "sanctioned strength" has therefore lost all relevance and presently 

the Departn~ent is adopting "persons-in-position" as the basis of manpower 

management. 

6. That with regard to the statement made in paragraph .4.8, the answering 

Respondents humbly submit that since the concep ~ of "sanctioned strength" has 

lost its relevance, it is therefore also of nb particular significance in the cadre 

separation of Group 'C' and 'D'. 

The Respondents also submit that the separation of the Group W cadre controlled ,  

by the office of the AG (A&E) Ass am atGuwahati and wh ich is common for the 

seven AG offices in the North East is in no way linked to the separation of the 

Group 'C' and -'D' cadres by the 6ffice of the AG (A&E) Meghalaya, Arunachal 

Pradesh and Mizoram at Shillong for these three States. 

The Respondents deny that there has been any departure from the initial scheme 

for separation as circulated by Circular dated 24/9/2004 so as to accommodate 

certain persons in the AG(A&E) Assam, Guwahati office. The cadre separation of 

Group 'C' and 'D' is based on the principle of seniority with - optees of surplus 

offices being required to man the deficit offices on the basis of 'Last-Come-First-

Go'. 

The separation of the Group 'C' and 'D' cadres between the offices of the 

AG(A&E) Meghalaya, . A-runachal Pradesh and Mizoram. at Shillong and 

AG(A&E) Assam*at Guwahati was effected on 1/12/2005 , i.e., around 15 months 
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after the issue of the Circular dated 24/9/2004. This demolishes the contention of 

the applicants that the cadre separation between Shillong and Guwahati offices 

was pushed through with undue haste. 

The Respondents beg to submit the factual sequence of events leading up to the 

is sue of the Estt.1 Order No. 53 dated 9/6/2006 for the Hon'ble Tribunal's 

appreciation. In response td,  this office Circular No. AGMICADESP/9-2004/1 

dated 24/9/2004, Group 'C' and 'D' staff of the AG(A&E) Meghalaya, Arunachal 

Pradesh and Mizoram at Shillong and AG( A&E) Assam. at Guwahati submitted 

options for permanent allocation/ deputation .as below - 

Table-1 
No. 	options for permanent allocation (first choice) to the office of die 

AG 	(A&E) 
Assam  

AG (A&E) 
Meghalaya  

AG (A&E) 
Arunaclial Pradesh  

AG (A&E) 
Mizorain 

Group'C'.  539  342 Nil  Nil 
Group  'D'  

1 
55 56 Nil  Nil 

I 	. Tqhle-7 

No. of option for deputation  (first choice) to the office of the 
~A&E) 

Assam  
AG (A&E) Meghalaya AG (A&E) 

Arunachal Pradesh  
AG (A&E) ,  
Mizoram W AG 

Grou T' 67 225 02 Nil 
G  r 

 0 U 
ro  
u  

07 24 Nil 01 

Since no Group 'C' aind 'D' staff hE[d opted for Arunachal Pradesh or Mizoram 

offices, the Comptroller & Auditor General vide letter No. 262-NGE(Ap#17- 

2004 dated 13/4/2005 (Annexure 'G') directed that persons-in-position in each 

cadre as on 1/4/2005 in the office of"the AG (A&E) Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong and office of the AG (A&E) -Assam, Guwahati 

be taken as the strength for the purposes of the Group .'C' an 'D' separation 

exercise between the two offices. The persons in position in each cadre as on 

1/4/2065 in Shillong and Guwahati offices was as below: 

Table-3 

Persons-in-Position AG (A&E) 	sam AG (A&E) Meghalaya, 
Aninachal  &  Mizoram 

Grbup'U  588  300 

Group  'D'  64  ~50 

Thus with reference to the' options received from the staff for permanent 

allocation to either Guwahat'i or. Shillong (refer Table 1 539 Group 'C' staff had 

opted for Guwahati against the persons- in-position strength of 588 (re fer Table - 

3). 342 Group 'C' officials had permanently opted for Shillong office whereas the 

persons-in-position strength was 390. Thus, Shillong office had a surplus of 42 

optees who as per the cadre separation sclieme who had to be sent to Guwahati 

office (the deficit office) on deputation basis. 

In respect of Group 'D' 'staff, 55 persons had opted for permanent allocation to 

Guwahati office against the person-in -position strength of 64 whereas 56 had 



opted for Shillong against the required person-in-position strength of 50. Thus, 6 

Group 'D' staff were required to be sent to Guwahati office on deputation basis. 

Orders for the cadre separation/deputation as above could not be passed 

immediately as there were some other related unresolved matters like 

retirements/vacancies which had occurred in both Offices after 1.4.2005, etc. Only 

after these - issues were clarified between the Comptroller and Auditor 

General's/Shillong/Guwahati offices di d the office of the AG(A&E) Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong in its capacity as cadre controlling 

authorityTor Group 'C' and 'D' cadres for both Shillong and Guwahati offices 

take the decision to separate the cadres from 1/12/2005. This was done through 

the issue of Establishment Order No. 261 dated 25/11/2005 (Annexure 'H') and 

No. 262 dated 25/11/2005 (Annexure- 'I') placing the junior-most Group 'C' and 

'D' staff on deputation to Guwahati office/ simultaneously repatriating Group 'C' 

and 'D' staff (who had opted for Shillong office but currently working in 

Guwahati office and who were senior to the persons being assigned to Guwahati 

office) from Guwahati to Shillong office. This was subsequently followed by the 

issue of Establishment Order No. 53 dated 9/6/2006 (Annexure-'J') showing the 

complete list of Group 'C' and 'D' officials, in order of.seniority, who stood 

perLnently allocated , to the office 
. 
of the, AG (A&E) Meghalaya, Arunachal 

Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati. This Order 

also included the names of.Group 'C' and 'b' who had permanently opted for 

Shillong office but who were placed on deputation with Guwahati office vide tfie 

Establishment Orders dated 25/1-1/2005 mentioned earlier. 

As such, the Respondents thus humbly submit that the cadre separation exercise 

between Shillong and Guwahati offices' was done in a very fair, impartial and 

transparent manner. The applicants claim that there was a departure from the laid 

down scheme so as to accommodate interested persons in Guwahati office is 

without foundation for the simple reason that as pointed out earlier, Guwahati 

office was a deficit office and hence, all Group 'C' and "D' staff who had 

permanently opted for that office would have inevitably been accommodated in 

that offide' anyway. Far from acting in a hasty manner as alleged by the 

applicants, the Respondents took considered steps at every stage of the cadre 

separation between Guwahati and Shillong offices being keenly mindful this was 

, a sensitive issue. 

7. 	With reference to the statement made in paragraph 4.9, the Respondents deny that 

any anomalies had cropped up in the matter of separation, option and allocation to 

Guwahati offic~ as done'under Establishment Order No. 
. 

- 53 dated 9/6/2006. As 

humbly submitted earlier, the basis for separation/permanent allocation of the 

NU 
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Group 'C' and 'D' cadres between Shillong and Guwahati offices was strictly 

based on the principle of seniority. It should be pointed out that the seniority of 

each member of Group 'C' or 'D' staff is determined by his/her relative position 

vis-d-vis his/her colleagues in the same cadre in a document called the Gradation 

List which is brought out by the office every year and circulated to all staff 

members. This being the position, there is absolutely no scope for any -anomalies 

to crop up in the matter of separation and allocation to Shillong/Gu-vyahati offices. 

The Respondents further beg to submit that the Comptroller & Auditor General 

vide Notifications No. 66-Audit/M&C/208-1997/Notification/01 dated 14/3/2006 

and No. 66-Audit/1\4&C/208-1997/Notification/02 dated 14/3/2006 created, 

effective 1/4/2006, new offices of the AG, Mizoram and AG, Arunachal Pradesh 

with headquarters at Aizawl and Itanagar respectively. Simultaneously the office 

of the AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong was 

reorgani . zed and redesignated as the office of the AG (A&E) Meghalaya, Shillong. 

The said notifications we;e followed by the Comptroller & Auditor General's 

Memo No 1686 BRS/72-2005 dated 25/4/2006 (Annexure—'K) communicating 

the redistribitted sanctioned strength and personS 7  in-position for the three offices 

with directions that staff be posted in each office at the earliest. These instructions 

could not be immediately implemented as there were discrepancies in the figures 

quoted in the Comptroller & Auditor General's Memo of 25/4/2006 and those as 

per the office records of the AG(A&E) Meghalaya, Arunachal Pradesh and 

Mizoram. After protracted correspondence this issue was sorted out and thereafter 

Circular No. 3307 dated 12/7/20 - 06 (Annexure-U) asking Qroup.'C' and 'D' 

staff of the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram 

at Shillong to submit their option f6r permanent allocation/ choice of deputation 

to the Meghalaya, Arunachal Pradesh and Mizoram offices was issued. 
6--- 

The applicants grievance is that the Circular dated 12/7/2006 did not include the 
I staff of Accountant General (A&E) Assam. The Respondents would like to .  point 

out that the separation of the Group 'C' and 'D' staff between Shillong and 

Guwabati offices on the basis of the options received from the staff  in response to 

Circular No. AGM/CADESP/9-2004/1 dated 24/9/2004 had already been effected 

from 1/12/2005 through the' issue of Establishment Order No. 261 dated 

,25/11/2005, No. 262 dated- 25/11/2005 and No. 53 dated'9/6/2006. Since the 

Grotip 'C' and 'D' staff of AG(A&E) Assam were no longer after '1/12/2005 

under the cadre C*ontrol of the Shillong office, they cannot be covered uhder the 

Circular dated 12/7/2006. 

As regards the statement of the applicants that the original circular of 24/9/2004., 

envisaged separation of four States, the Respondents submit that this could not 
I 

have been done as the staff strength of the Arunachal Pradesh and Mizoram 



offices as also the reorganized Meghalaya offi ~e was not then known.,The 

Respondents further submit that even if this position was known and the 

separation had taken place simultaneously for all four offices, the fint al result 

wo6ld have still been the same. As can be seen from Table-I of this submission, 

Assam offide is a deficit office as-539 and 55 Group 'C' and 'D' staff had opted . . 

for that office against a requirement of 588 and 64 Group 'C' and 'D' jable~ 3.) 

staff in that office. Thus simply going by the numbers, all employees who had 

opted for Assam would have been accommodated in that office. The problem lies 

with the employees who have permanently opted for the office of the AG (A&E) 

Meg 
. 

balaya. The Comptroller & Auditor General's Memo No. 1686 BRS/72-2005 

dated 25/4/2006 communicating the manpower strength of the reorganized 

Meghalaya office and Ihe'two new offices of Mizoram and Arunachal Pradesh 

directed that Group 'C' and 'D' -  posts in each office of these three offices should 

be manned to the extent of persons-in-position as below: 

T;,'qhIe-4 

AG(A&E) 
Meghalaya 

AG(A&E) Mizoram 'AG(A&E) Artmachal Pradesh 

Group'C' 173  60, 78 
Group 'IY 28  9 

Thus, against a requirement of 173 and 28 Group 'C' and 'D' staff (Table-4 

above) for Meghalaya office, there were as many as 342 and 56 Group 'C' and 

'D' staff who had permanently opted for the office. On the other hand there were 

no permanent optees either for Arunachal Pradesh or Mizoram offices. The 

situation would therefore, have still been that all optees for Assam office would 

have got their choice -, the optees from the surplus Meghalaya office only would 

have in any case been sent on deputation -to Assam, 'Arunachal and Mizoram 

o 
I 
 ffices which are deficit offices. Since the principle of seniority is the 

cornerstone of the cadre separation, the jun.ior-most in the G~oup 'C ' (some of 

whom are applicants of this OA) and 'D' cadres who had permanently opted for 

Meghalaya office would again have in any case been sent to the other three 

offices 

Table-2 of this submission gives the number.of staff who had indicated their 

choice of office for deputat ion. Deputations to Meghalaya office is ruled out 

given that it is a surplus office. Not all the persons who had indicated their choice 

for deputation as Assam office could have been accommodated in that office. The 

persons who cannot be accommodated (inevitably, all who had permanently opted 

for Meghalaya office), would unavoidably have to be sent on deputation to 

Arunachal Pradesh or Mizoram office. These persons would'also have in any case 

1~ 



been the jumormost in the Group 'C' cadre which would have included the 

. applicants of this OA. 
The Respondents reiterate that the notion of "sanctioned strength" is now 

irrelevant and for the purposes of manpower planning/allocation, the principle of 

persons-in-position' is now in vogue in the Department. 

Further, the applicants contention that the increase or decrease in persons-in-

position after the submission of the options has not been circulated to make 

room/scope for favourtism is totally denied. Para 4 of the Office Circular No: 

3307 dated 13/7/2006 makes it clear that surplus optees posted on deputation to 

surplus offices "shall be permanently posted to the office of their choice on the 

basis of their seniority on 'availability. of subsequent vacancies against the 

person-ih-position in that office". Information about vacancies in an office is not 

classified information and, any interested person can obtain this information. 

That with regard to the  statement made in paragraph 4. 10 the Respondents submit 

that the scheme for separation as circulated , vide Office Circular No. 3307 dated 

13/7/2006 is detailed and covers all points/issues on the subject so as to obviate 

any confusion which the Group 'C' and 'D' staff may have on the subject. 

That with regard to the statement made in paragraph 4. 11 the Respondents submit 

that the term "sanctioned strength" has no relevance in the present context in view 

of the fact that the Department has taken a conscious decision not to go in for 

fresh recruitment. Instead the concept of "person-in-position" has .  been adopted 

and it is on this basis that the Comptroller & Auditor General has decided on the 

separation of the Meghalaya, Arunachal Pradesh and Mizoram offices. Hence this 

term has been used in the Office Circular No. 3307. dated 12/7/2006. 

The Respondents submit that the idea of short term.rotation of staff between the 

three offices is acceptable, bu't on the condition that all the Group T' staff are 

amenable to this idea. This was also conveyed in writing to the Accounts 

(Category 111) Association in writing vide letter No. Estt-I/Rept/Inter AG 

Trans/2006-07/5178 dated 2.11.2006 (Annexure 'M'). The fact is that the 

majority of Group 'C' staff are being permanently accommodated in the office of 

their choice, i.e., Meghalaya (Shillong) and therefore, have chosen to remain 

silent on this issue. The discontent is amongst those Group 'C' staff who cannot 
I 

be immediately accommodated and therefore have to be sent on deputation to 

either Mizoram or Arunachal Pradesh offices, some of whom being aggrieved by 

this situation, have filed this application before the Hon'ble Tribunal. 

The issue of Circular No. 3318 dated 14/7/2006 which was in continuation of 

Circular No. 3307 dated 12/-7/2006 was necessitated to clarify the breakup of the 
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various posts in the Group 'D' cadre in the three offices which was earlier 

inadvertently overlooked. 

	

10.- 	That with regard to the statement made in paragraph 4.12 the. Respondents have 

no comments to offer this being a statement of fact. 

	

11. 	That with regard to the statement made in paragraph 4.13 the Respondents again 

assert,  that the idea of "sanctioned strength" and permanent allocation/deputation 

of Group 'C' and 'D' staff to the three offices have been made on the basis of 

lcpersons-in-positioW'. The policy for the allocation/deputation has been clearly 

spelt out in defails ih as many as paragraphs of the . 
Office Circular No. 3307 

dated 12/7/2006 so as. not to leave any scope for ambiguity or misunderstanding. 

As submitted earlier, the appointment letters of all Group 'C' and 'D' staff clearly 

stipulate that the appointed officials are liable to be transferred to any officeof the 

Department which the Comptroller & Auditor General may'in future set up in the 

North East Region. As such, the Comptroller & Auditor General could have 

straightaway posted officials to the newly created Arunachal Pradesh and 

Mizoram offices. the fact is that he consciously chose to balance the obligation of 

his responsibilities to these States with a humane approach by considering the 

inconvenience that may be caused to the staff and therefore allowing them.to  

exercise their choice of permanent allocation/deputation to a particular office of 

their choice and to compensate an employee for the period the employee is posted 

to another office, not being his/her office of choice. 

The "deputations" arising in this situation is not a "deputation7 in the normal 

sense of the term. Since all employees on creation/reorganization of the offices 

cannot be immediately straightaway accommodated in the office of.. his/her 

choice, the staff from the surplus offices will have to man positions in the deficit 

offices they are being 'deputed' to -as dictated by the work. Therefore, these not 

being strictly 'deputations' as normally understood, the question of "consent" for I 

deputation as argued by the applicants does not hold water. 

With regard to the statement of the applicants that the fate of the options exercised 

under Circular dated 24/9/2004 has not been disclosed, the Respondents submit 

that the position of these options is as indi ~ated in Tables I and 2 of this 

submission. The disclosure of these options is immaterial with regard to the final 

result as already humbly submitted earlier. The fact of the matter is that even if 

the Respondents had separated the Group 'C' and 'D' cadres for Assam, 

Meghalaya, Mizoram and Arunachal based on the options received under Circular 

dated 24/9/2004, the employees who have been presently permanently' 

accommodated in Assam and Meghalaya offices would still have been 

accommodated in these two offices; the remaining persons who have permanently 

E 

op 

I 



opted for Meghalaya office (the- only '. surplus' amongst the four) would still have 

to be deputed to the . ,'deficit' Assam, Mizoram and Arunachal offices., This 

assignments again in any.case would have'fallen on the juniormost Group 'C' 

~taff as the cadre separation and allocation. of choice of permanent/deputation 

offices is based on an immutable constant viz., the seniority of the person in the 

cadre: 

'The Respondents further submit that delinking of the Assam office from the cadre 

separation exercise for . Meghalaya, Arunachal Pradesh and Mizoram offices is in 

fact to the advantage of tWconcerned employees. The cadre separation for 

Meghalaya, Arunachal Pradesh and Mizoram offices was carried based on the 

options submitted by the Group 'C' and, 'D' staff of the office of the AG(A&E) 

*Meghalaya, Arunachal Pradesh and. Mizoram' Shillong in response to Office 

Circular No. 3307 dated 12/7/2006. The 'Separation of the cadres for these three 

offices could still have been done on the*basis of the options received under 

Office Circular dated 24/9/20(Y6. ,  That this was not resorted to was a measured 

decision intended to benefit 'the staff. In the options exercised under Circular 

dated 24/9/2004 practically cent per cent staff had . opted for deputation . only for 

Assam or Meghalaya offices (see Table-2),. Deputation to the first would have 

been possible for a very small number while deputation to the ~ second is an 

impossi Thus for the many who would have to be assigned to Arunachal 

Pradesh and Mizoram offices, the options called for under Circular No. 3307 

dated 12/7/2006 offers them a further opportunity of making informed choices for 

permanent/deputation office after weighing the pros and cons of their individual 

circumstances in terms of professional and personal requirements. 

	

12. 	That with regard to the statement made in paragraphs -  4.14 and 4.15 the 

Respondents have no comments to offer this being a statement of fact. 

	

3. 	That with regard to the -statement made in paragraphs 4.16 and 4.17 the 

Respondents maintain that not simultaneously separating the cadres for the tour 

States has not altered the final result in any way than if this had been done 

simultaneously. The outcome for the employees including the applicants would 

have still been the same. Rather, the options exer ~ised'under Circular No. 3307 

dated 12/7/2006 by those junior employees who in .  any case would have to be 

deputed to the deficit offices have given these employees a measure of further 

flexibility in their choices. The principle of seniority being the bedrock of the 

cadre separation,. there is simply no scope for favoritism or arbitrariness in this 

matter as alleged by the applicants. 



Q 
14. That with regard to the statements made in paragraphs 5.1 and -5.2 the 

Respondents submit that separating the cadres between Guwahati and Shillong 
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based on the options'called for under Circular dated 24/0/2004 and thereafter 

separating the cadres in Shillong betiWeen the Meghalaya, Arunachal Pradesh and 

Mizoram based on the options called under Circular dated 12/7/2006 has not led 

to a different result than what would have'been obtained if the cadre separation 

fior all four States had been affected based on the options -called for under Circular 

dated 24/9/2004 and in fact, the options called under Circular dated 1.2/7/2006 

was in interest of the-staff. The Respondents are even at this stage willing to carry 

out the cadre separation for Assam; Meghalaya, Arunachal Pradesh and Mizoram 

offices based on the options called for under Circular dated 24/9/2004 if this is the 

angst of the applicants. 

15., That with regard to the statements made in paragraphs 5.3,'5.4, 5.5, 5.6, 5.7 and 

5.8 the Respondents submit that it is 'well settled in law that the formulation of a 

policy is a function of the Government and cannot be'interfered with by the 

Tribunal unless there is arbitrariness. It is within the competence of the executive 

to change a policy, re 7change it, adjust it and readjust it according to the 

compulsions and requirements of the circumstances'. Consequent upon the 

decision to separate the Group 'C' and 'D' cadres between the Shillong and 

Guwahati offices and the newly created offices at Arunachal Pradesh and 

Mizoram, the persons-in-position have been allocated/deputed to the four offices 

with respect to their seniority and option with all impartiality and fairness. As 

such there is no merit in the applicatioh and hence the application is liable to be 

dismissed. The .  Respondents also beg to submit that the facts and circumstances of 

the present application are very different,from the issues which have been raised 

in O.A. Nos.155/2006,- 125/2006, 156/2006, 267/2006, 143/2006, 115/2006, 

203/2006, 204/2006, 281/2006 and 273/2006 (cited by the applicants in this 

instant application) and therefore, this case should be independently heard by the 

Hon'ble Tribunal on its own merits. 
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Verification 

son 	of 	Shri 

*T working as Dy. Accountant General (Admn), Office 

of the Accountant General (A&E), Meghalaya etc. Shillong do hereby solemnly 

declare that that statements are true to my knowledge, belief and information and I 

sign the verification on 23'd  February 2007 at Shillong. 

Alk- 
Deponent 
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rdaardad - as sufficient.' .A 	 not ba 

-!ontd. 	2 
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IV  I 

2 

I sy 	3. _H67She should bring with 1~~/her'the original matricu-'  
lation certificate and or -other certiflonte-s ii—support of 
age, educational qualifications etc. and other cert -I.ficate 
Showing -domicile. W5'/She should--als'o su'bmit the follow-Lng 
documents with. h.WhPr 3otter of acceptance. 

Certificate of character with the fomi  enclosed from 
the .11ead of ithe 4ducational Institution last attended or J n 

cannot be obtained a ce.rtificpte - in 
the same font from'a gazetted officer (in both cases, duly 
attested by .~ District'Magistrate, Sub ,17Divilsional Ma- gis ,,rate 
or Stipendiary First Class Magijtrate.). Th6 

. 
certificatc 

should have reference to the 2 years immediately precee(j ~~.T g . 

*ttestatio'n form (enclosed)'duly - com 	at .~le te ` 
A 'Scheduled Castes/Ttibes certificate in the fo-.M-

enclosed from a District Magistrate, Additional Distrtc -4 
er i .4daiti. 	'T Magistrate, Collector Deputy Commissi P1 ~ -' . . 	DP~4 Leputy 

Comikssioner D 	-6'allector Firs't -olass Btipendlar? Qputy 	7 	1 	. 	'.. % Magistrat6', 6iiy Magistrate ' Sub-Divisio'n~l Magist 	..o rate ', t 
1-Pelow the rank 6f First Class Stipendiar ~ 'Nq *  jst~~t 9 - 
Magistrat'e - Executive Magistratet Extra -Assistan ~ Comm~ssjqzler3 
Chief 1i_eAdppcy, Magistrate Add tional C' 4fi- f P:re s id6 rz,,~ 
Magistrate 	 ue 

, 
- Officer n 

I 
 ot 

. 
~.el ow  ~ I  ftesidency Magistrate 

I 
 Reven' ^' , 

the mank of Tabsildar, Sub-DivJ.sional.'Qf'ficer.9f the g Mfa 
wher b/she or 7jAt./her family'norm&ll' "'ide's P Jae 	 y res., 

Uv) 4i deciarat16n in form enclosed"indic -ati-31 :wh t" 

he/heri  hUsband"Ka'--m_Q-re than one wife liv'ihk 

No objection-certificate from h1f/her previ f 	 qus-h-61QYer 
and release ~ or'de,  r*  from JATAP r acce pti 	h resigp& ~ n hfb/ er 	'-on 
f rom t4at service .. 

Displaced person certificate fr.om , .a QaOt 	Off! C- 
o  'the Central 

4ed . I :r f Governme nt or from a District,Magistrate ar,- . 1  or ell -gibility certificate issued by the dovernment of IPza or Citizenship Cer'tificate as a 'proof 
- 
of regi-st-ration as 

Indian Citizen. 
.+. This offer of appointment is fu ~ther si 4bject to 

~eing found medically fit for Governmept seryice by thpijuiv-
.r, g e 	Is S u on 	a Di ihrict Medical Offi&er or a Medici al Office- 

of the'equivalerit status at Shillong to Wh ~om 06/she.will 
sent after 	accepts the 'ffe 	h 0 	r and repp.r. 9 to- ,-t e 
of, - the''.Accoun'tar'it -deneral, ks'sam .. Mqghalay

, 	
Shill

,  
~09 and alsd. ~ub`j6bt ~ to' hislbbr tak'ing an -6~rth 

the Constitution of India. 
~A51SI7-- -wi-1.1 - not be raid-T.A. 

4  

Place; Shillong, 	0 Designations 
Pate 	 ;CG ,  

for Jo1ni",  46/hell 

Sr.Dy ~ Acco.Untgnt General 
'(Admini ~tial ~n) 

It 

cto 



States  Created on 
Arunachal. Pradesh  20th  February 1987 
Chattisgarh  I " November 2000 
Jharkhand  15th  November 2000 
Mizoram  20th  February 1987 
Uttaranchal  §U'-N—ovember  2000 
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OFFICE OF THE COMPTROLLER 
AND AUDITOR GENERAL OF INDIA 

f~7~ 	14 March 2006 
Date 

N 0  T  I  F  I CA  IT  J1 0 N 

Consequent upon re-organisation of the offices o -fthe Principal Accountant 

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant 

General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has 
be 

i 
 en 

I 	ith decided to create an independent office of Accountant General Mizoram w 

effect fp2m I" April 2006. 

The newly created office will be responsible for compilation of state 

accounts and audit of the accounts pertaining to the state goverrin'lent of 

Mizoram under the CAG's (DP&CS) Act 1971. 

The audit of Central Receipt of the Central Revenue offices in the state of 
ill continue to be conducted by Pr.AG (Audit), Assam. Mizoram wl , 	

11 

The newly created office will be named as office of the Accountant 
General, Mizoram. The. Headquarters of the office will be at Aizawl. 

The existing offices of the Pr. Accountant General (Audit)/Accountant 'I General (A&E,), Meghalaya. Arunachal —1-fa&-sh and N11zorarn VY11 
ZD 	~ 	 I 

re,named as Office of the Pr. Accountant Gtrieral (Audit)/Accountant 

General (A&E), Meghalaya, Shillong respec tively. 

The setting up of this office may please be notified to all concerned. 

(M.S. Sh 	a 
-Deputy -Comptrol & 

Auditor General of India ((LB A) 

Copy for information and necessary action to: 

Secr'etar-y to the GoNernment of India, (Ministry. of Finance), Department 

of Economic Affairs, New Delhi- I 10 00 1 
Chief Secretary to the Government of Mizoram, Aizawl. 
Chief Secretary to the Government of Meghalaya, Shillong. 
Pr. Accountant General (Audit) Meghalaya, A-P & Mizoram, Shillong- 1. 

Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001. 

All IA&AD offices as per mailing list. 

All Officers and Sections at Headquarters' office. 

10, (461S ~ U15 7W~ 7FM, vr~ fk-~~ - 1 10002 
If) P.nhqriiir.chqh7.qfqrf\Aqrn NPwDe1hi -110002 
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OFFICE OF THE COMPTROLLER 
AND AUDITOR - GENERAL OF INDIA 

fktTl 	14 March 2006 
Date 

N 0  TJ F1  CA  T1  0  A' 

Con,sequentupon re-organi . sation of the offices of the Principal Accountant 
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant 
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram. it has been 
decided to creke an independent office of Accountant General Arunachal 
Pradesh with effect from I" April 2006. 

The newly created office will be responsible for compilation of state 
accounts and audit of the accounts pertaining to the state .  government of 
Arunachal Pradesh under the CAG's (DP&CS) Act. 197 1. 

The audit of Central Receipt of the Central Revenue offices in the state of 
Arunachal Pradesh will continue to be conducted by Pr.AG (Audit), 
Assam. 

The newly created office will be named as office of the Accountant 
General, A-runachal Pradesh. The Headquarters of the office will be at 
Itanagar. 

The.existing Offices of the Pr.Accountant General, (Audit) /Accountant 
General (A&E), Meghalaya., A-runaclial Pradesh and Mizoram will * be 
renamed as Office of the Pr. Accountant General (Audit) /Accountant 
General (A&E), Meghalaya, Shillong respectively. 

The setting up of this office may please be notified to all concerned. 

(-M.S- . S3 ~hekha t~) 
Deputy Comptroller & 

Auditor General of India (LB&A) 

Copy for information and necessary action to: 

Secretary to the Government of India, (Ministry of Finance), Department 
of Economic Affairs, New Delhi- I 10 00 1. 
Chief Secretary to the Government of Arunachal Pradesh, Itanagar. 
Chief Secretary to the Government of Meghalaya, Shillong. 
Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1. 
Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001. 
All IA&AD offices as per mailing list. 

> All Officers and Sections at Headquarters' office. 

10, Vugurg 7XT,7 ITM, ;T~ 	1 100,02 	. 
14 10, Bahadur Shah Zaf ar Marg, New Dethi-I 1 0002 

cri-I 
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OFFICE D~F THE 

P 

ANNEX'*~ UrR~ 
CCDUNTANT GENERAL (A&E) MEGHALAYA, ARUNACHAL 
).DESH and MIZORAM, SHILLDNG 793001. 

AGM/ CADSEP /9-2oD4/: 
Dated: 24 t"Septembat -  200A, 

The separation, the comrrori.Gr. C and Gi. D cadres in theoffice ,1  of the AG (A&Et 

A~sarn, Guwahati and AIG (A&E) Meghalaya, Arunachal Pradesh & Mizoram, Shillong if-, under 
.active co'nside ration. Ali 

I 
ng with this, the Offices of the AG (A&E) -Aruhachal'Pradesh and AG 

(A8LE) Mizoram will.also be set-up. The offiner—of -the A.G.(A .&E) Arunachal.Pradesh ~and-.AG (A&E) 
MiWrarn will however, -col ntinue:to function from Shillong till -su&l time thaL ,office -space and 

StEfff quei~qnts Aiz-awi l vespectimoly, 

As...enaugfi'aff-idals-Mi9fit not be availlable in.all -the cadres who will opt tor the office of 

-AG (A&E) Arunachal Pradesh at :7 "7 	
_@balay 	-Shillorig,. 

5hillo ,ng Itanapar a d A.,jA&~)`.MizDraTat hilfong / Aizawl, each official inthe.Gr. C & Gr. D ndA 

'f OPT .cad 	n aption 	7n 	JDN - FDRM, for choice of office fbr:posting 

req will 	uired tD .. ,indicate ~an ~.optlon. ~ to:,.-go ~on -deputation :to ithese .4 [four] mentioned 

ON FORM]* 

Officials Who arefinally allocated -tD thenffloes of AG (A&E) Arunachal Pradesh, Shillong 

and AG (A&E) Nizorarn, Shiflong-b.  i§~ed-D.n..their. ~~aption5.,[.Sl..No.7:of OPTIONTORN) will -not.be 

paid an ~,  depijtatjon-allowanr~e. These ~.offidals -when transferred to Itanagar and Aizawl will also 

-pot ~be paid_any-_daput;at4oJ ~aJl owa nae. 

:DfficiaJ-r mho :are -iinaily -allocated to work in the office of the AG (,A&E) Arunachal 

-Pradesh aad AG (AfiE) Vizbram -based -on 'their indications that -the) ,  are - ~vilifing -tc) :go -on 

deputartion 	A16 ." _8'-6f 0  

1 

 PTION -F(3Pf4] -will not.be  paid -deputation allowance -while the ~/ are 

posted Jn Shillong. Such ofFicials When transferred 	in these new offices at Itanagar and 

~-Aizawl-Wjll AeWevier ~-be ~,pai d'  -de 	Jon -aflawanee ~ p:utat 

~ OfficjaJs who will be allocated -V) the offires of the AG(.A&E) Meghalaya, Shillong, 

AG(A&E) Arunachal Prades SbilloT ig / Itanagar and AG(A&E) Mizoram, Shillong l / Aizawland 

Who .  al!~o:indjcate that thel~ -are willing to go:on depgtation to the office of 'AG .(A&E) Assam, 

	

Each,xifficial is 	- to exercige -his / henoption in the DPTIDN FDRM.-to -be supplied 

- to -iijm -Bier -bv , 	;44~ 
	

-If any official1ahs -tb-eKerc1'9e 

his her -option as Jndica 	above -by -this date, the cad re controller ~Wlllkaflocate:-,such -bffiala I 
perrnanerildy -tD dthertbe 	ce of AG(ASE)  Meghalayo,.Shillong:or ~ AG-(A&E.)  Assam., GuwahBti 

'h­"imV ,7-Ttmraiga, i3r -AGIASE)'MizoTam, gifflmg 

-Themption mnue;eKei 

AG 



OPTION  FQRM 

NAME [in full in capitals): ............................................................................................. 

DATE OF BIRTH: ........................................................................................... , ............. 

DATE OFRETIREMENT: ............................................ I ..................................................... 

A. 	PRESENT DESIGNATION:, ............................................................................................. 

OFFICE IN-WHICH YOU ARE WORKING IN PRESENTLY ................................. ...................... 

'SECTION WHICH YOU ARE PRESENTLY POSTED IN: ........................................ 
; 
....................... 

OFFICE. YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION: 	I 

AG(A&E)ARUNACHAL 	Al IA&E) IIZOPAM, 	AG (A&.E) 	AG (.A&E) 
PRAbESH, 	SHILLONG /.AIZAWL. 	ASSAM, 	MEGHALAYA 

GUWAHATI 	SHILLON SHILLONG ITAN AGAR. 	 G 

[A] 	 [C] 	r  D I 

Note: 	BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX, 

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1, 2, 3 OR 4. FOR EXAMP LE IF YOUR I 

2", 3' and 4"'choices are [C], [B], ED] and then [A] then put 1, 2, 3 and 4 under bi ank box under 

rc),-m, rDj and [A] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING :  IN CASE OF 

OVERWRITING USE 7FRIES -H ̀ O`PT1O*N TORM. 

S. 	OF .VCE YOU OPT TO,GO ON DEPUTATION TO ON CADRE SEPARATION, IN JASE YOU ARE 
NOT ALLOC\TED CHOICE BASED ON OPTION AS INDICATEDSY YOU AT SERIAL No 7 ABOVE. 

AG (A&E) APUNA AL 	AG ~A&E) MIZORAM, 	AG(A&E) 	AG(A&E) 
PRADESH, 	SHILLONG / AIZAWL 	ASSAM, 	14EGHALAYA, 

SHILLONG / ITANA\G. 	 GUWAHATI. 	SHILLONG. 

rEj 	 rGI 	H] 

Note: 	BELOW EACH BOX ABOVE SHOWING THE NAME OF'AN OFFICE, IS A BL,kNK BOX. 

IN THIS BLA-Nl< BOX INDICATE YOUR -CHOI CE BY NUMBERS 1, 2 , 3 OR 4. FOR EXA PLE IF YOUR 

1", -2"*, 3~ and 4 h  choices are.[E],.-rHj, m and then _[G] then put 1, 2, 3 and 4 under blank box 

under [F], [H], [F] and [G],accordingly. FILL UP EACH BLANK BOX, NO OVERWRITINq. IN CASE OF 

OVERWRITING USE FfZESH OPTION FORM. 

Date: 

P1 kce: 

NAME IN FULL IN CAPITALS: .............................................................. ................. 

I 

SIGNATURE: . . ........................................................... ...................... ............... _... 
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i),  -1A 4 lol,) 	1  ci ,  Vqg-~ 7C~T ITP 1, 	\LA 

/"//C, 	 110 002 

OFFICE OF THE 
COMPTROLLER & AUDITOR GENERAL 

OF INDIA 
10, BAHADUR SHAH ZAFAR MARG, 

wmhw *40 	 New Delhi - 110 002 

DATE 

To 

The Accountant General (A&E), 
Meghalaya etc., 
Shillong — 793 001. 

ICI & 'D' ;adres between 'Shillong and Subject: 	Separation of Group 
Guwahati offices. 

Sir, 
49 

I am*  directed to refer to your office letter' -N o Estt.I/SOC/2000 ~04/ 

entioned above and to confirm that Sr. dated 01-04-2005 on the subject in 

Accountants to be posted to Guwahati office on deputation basis after separation 

I be allowed deputation allowance for the period of of Group  'C' & 'D'  cadres wil 

their deputation t uwahati office. 

2. 	Pers 	in positi6ni 
:_ 
in each cadre as on 01.04.2005 may bl e taken as 

required stren 	for the purpose of separation o 
t 
 f cadres between Shillong and 

Guwa .~ati offices. 

Yours faithfully, 

(HOSHIAIR. Si~G~j 
S,R. ADMINISTRATIVE OFFICER (App.) 

vi 
C.  

-~o qTo / Phone : 3231440, 3231761 	/ Telegram : ARGEL NEW DELHI 

/ Telex : 031-65981, 031-65847 	qF-M / JFx: 91-11-3235446, 91-11-3234014 



*~7 	
( H )  

ELAYA;ECT.; 
SHILLONG 

Estt-I order No.261 	 Dated :- 25.11,2005 

Consequent upon I 
the separation of Gr. 'C' and 'D' cadres between the offices O/o the A.G (A&E) 

Meghalaya etc., Shillong id A.G (A&E) Assam, Guwahatj with, effect -from 01-12-2005 and based on the OU 

o  ions exercised by th pt , 	e ~i dividual officials, tile following Group C' officials 'in the Senior Accountants, 
Accountants and CI 	

I 

 ist cadres are : 

(i) 	Retained 'in the same capacity in the ()f-FjPp n-P A, A kA 	Axssam, Cruwanati witt, 
immediate effect and will be treated as on depu ~ation to that office oil the usual terms and 
'conditi sw.e.f 1.12.2005 —LIST I as beiowd 

LIST-I. 
SI.  No.  Na m e 

in 

I Desi  nation 
 Sint] Valentina I(Ilarraji  

Smtj  P  

'o si or 	0 
Sr 	ccc  

Sr.Accountant 

Sr 	ccc  

 Sinti Roo  d 	a N ny psidora Nongsiej --Sr-.Accountant 

— SmtI Saira (Passah)Haque  Sr.Accountant 
 Shri Frankie  A.  Parl'at  Sr.Accountant 
 Smtl Benedicta Wahlang  0 Sr.Acc  untant 
 

e  

Smtj Sheree Miling] Swer  

S 	ti 	

in 

 

Sr.Accountant 
 

B nedicta WaiW MSmti 

Shri Paoldiotinthang Haokip  

c.c  

Sr.Accountant 
Smtl Arbma Pathaw 

in 	

I Sr.Accountant 
in  Shri Prob' Banik Sr.Accountant 

W Transfened 'in the public interest from the Offil ce 	'the A.G.(A&E) ~ of 	Meghalaya, etc., 
Shillong to the Office of the A.G (A&E) Assaj,li, Guwahati and . will be treated as on 
deputati on the usual terms and conditions to th' office - LIST-H as helow: 

LIST-H 
SI. No. Naihe Desi nation 

 Smti Helen Synnali Sr. Accountant 
 Shn' .  Riskhemlang.Pyngrope  -Sr. Accountant 
 Shri Klesster Nongkynrih Sr. Accountant 
 Smtl Jacinta M_. Shangoi Sr. Accountant 

Shri Top ss Lona  Sr. Accountant 
Smtl Adreena Lyngdoh  .4Zr A CoUntant 



Oii) 

? 

 Costan'ca Shadap 
-
Smtj  Sr. Accountant 

 Smtl Fatima NongIcynrih Sr. Accountant 

 Snitl Dariti MawioDg Sr. Accountant 

 Smt]'Silma FJiarmietpeD Sr. Accountant 

 Shri Jit Bahadur Sunar Sr. Accountant 

 Smti Hlimpawlj Tryte Sr. Accountant 

 Smt-i Mary-Lavenya Wajjrj Sr. Accountant 

 Shrj Sudesb Pradhan Sr. Accountant 

is.  Shri Jangkhok'.,am Guite Sr. Accountant 

 Shri Pramod Kr. Basumatary Sr. Accountant 

 Shri Keshab Pradhan Sr. Accountant 

118.  
—7—  

Basanta Rynghang 
-
SzntI Sr. Accountant 

 Smti Aloka Biswas Sr. Accountant 

 Shri Samsul Elarkongor Sr. Accountant 

-21. --.-srnb Ontimai. Kharkongor 	.-Sr.-Accountant 

 Shri Wostan Hynniewta Sr. Accountant,/ 

 SmtI Debabani Dev.R-ove Sr. Accountant 

 1 Shii Jubanlak,  Hynniewta Sr. Accountant 

 Shri Francis  -' ')'Marbaniang Sr. Accountant 

26. ------ 1'-  Shri Phai Singh'S-. 	er 	
. ..... 	 ........ 

W 

27.  Smti. Balapynhun Khongsit Sm Accountant 

Smti. Pearly Eharpran Sr. Accountant 

29. Sn3ti Mejjbahn Lqngba Accountant 

1 .30.  Shri Banldtlang Ksanieng Accountant 

-Shn-B iengdoh--- 	 .. . ... ...... 	
-C-leik/T-vpist - 

-
32.  Shri Elahus Jyrwa Cler~ypist 

Transfe 

the Offi 

d in the public interest from the Officel 

e of the A.G. (A&E) Meghalaya, etc., Shillong 

of the A.G. (A&E) Assam, Guwahat to 

- LIST-M as below: 

I 

LIST-IH 

SI.  No.  Name -Designation 

1 1. Smti Ioannq Susngi  Sr. Accountant 

Shri Dipak Kr. Bhattachai ijee  Sr. Acco 

3.  Shri Pranabendu Choudhury  Sr. Accountant" 

1 	4. Sr. A. ~--.mntant 

Shr, 

Sunder Singh  Punn 

-
S- hri  Santanu Kr. Choudhury  Sr. Accountant 



SmtI Shilcha Dutta 

Shri Jayanta P ..Bhowmick 

Shri  G.  Speaker Swer 

SmtI Aida Mary Shullal 

SmtI Binolin L. Mawlong 

bnE,  Sn3t'Bmsilm RynjT~ i 

Shri Kamakhya Pd.Bhattacharjee 

Shn Wallanbil Kbongwir 

Smti Risabon Kharkong)r Ris 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

Sr. Accountant 

 

 

 

 

 

 

 

 

.14. 

 Smti Smrit] Rani Das Sr. Accountant 

 Shri Nilkanta Bhattachariee 

4 

Sr. Accountant 

 Smti Archana Bhattacharjee Sr. Ace mtant 

 Shn* )ibp 	Y. Dewan -Sr. 

SmtI  Sumitra Kharshiin Sr. Accountant 

20. Ernti Chnstma Kbati Sr. Accountant 

 Smti Bisnola Nongbri Sr. Accountant 

 Smti Mistilian Synrem Sr. Accountant 

 Shri Debendra Chettri Sr. Accountant 

 Shri Sujit Kr. Dey Sr. Accountant 

 ,)ee Shri Anirban Bhattarhar- Sr. Accountant 

 Shri Lamp 	ng 	niah Sr.Accountant 

 Shri Wanlarnbok-Rharmalld Accountant 

 Shri -RicbArdson Nongn ag Accountant 

 Shri Man Bahadur Ale Clerk/Typist 

1 31.. Shn Bikash Limbu Clerk/Typist 

(A'<  

2. 	The officials m* List -E stand released from the Office of th A.G.(A&,E) Meghalaya, etc., Shillong 013,  

1. 12.2005 and will be tremated on deputation to -that office on the us6l terms and conditions w.e.f. 1. 12.2005 or 

from the date of 'oining in the Office of the A.G (A&E) Assam, Guwahati 

_Q(A&E) Assam, Guwahati is requested to take steps to release the officials mi List -Ell ~ The Office of the A 	 i 	 I 

from that office on 1.12.200 ~ so that a simultaneous exchange of 

A.G.(A&E) Meghalaya, etc., ~ Shillong and A.G (A&E) Assam, Ch 
work in tbLe two offices. 

takes place between the Offices of the 

ti thereby minunizing the disruption of 

[Authority-:- Headquarters 
	

No. 262- NGE (APP)/17-2004 dated 4.20051. 



Memo No. Estt-PSOC/2000-05/4-584 

copyto 
The Asstt. Comptroller & Auditor General (N) 
O/o the Comptroller & Auditor General of India 
10 Bahadur Shab Zafar Marg, 
New Delhi. 

- 1: 

C-I 

4 	 LAi 

Dated -. 25.11.2005 

Dy. Accountant General 

Memo No.-Estt-I/SOC/2000-05/4595-4607 	 Dated : 25.11.2005 
Copyto.- 
I- 	D.A.G(Adm), O/o the A.G (A&E) Assam, Wdamg~on, Beltola, Guwahati-29. 

Sr. AO (Admn), O/o The AG(A&E), Assam, Maidaingaon, Beltola, Guwahati-29. He is requested o mak 
necessary arrangement to hand over the copy of the Estt. Order to person concerned. 

Principal Director Rn Shillong 
Secy to A. G 

Secyto A.G 
Steno to DAG (Admn), O/o the A. G (A&E) Meghalayai etc, Shillong. 
Steno to DAG (AE&VLC), O/o the A. G (A&E) Megha~ya etc, Shillong. 
PAO (Local) 
Cm-fidential Cell 

D. 	Sr. AO/AO I/c APVLC, MZ.VLC, Megh.VLC, Cash, PAO, Try, -MZC-I, MZC-If, 
WF-~ NIPF-2, Pension, EDP CeIL JVILD, Megh.APPN, Estt-2, Estt-I & DA Cell, TMC, BK-2(mz) 

I 

	

	AAO/SO I/c MZ.VLC, Megh.VLC, Cash, PAO, Try, M-ZC-l -  -MZC-11,N2F-7L AP-VLC 
WF-2,PensiO3I,.EDP Cell, NfLD, Megh.APPNI, Estt-2, Estt-I DA-Cell, TMC,-BK-2(WiZ) 
S. 0 EstL-21  
Pay bill Group 
E.O. Book 
Gradation Group. 
S.B. Group 
Budget Group 
C.R- Group 
Posting'Group. 
Persons ccmcemed 
Secy. ACA-A CO-Op. Mutual Benefit Fund.Ltd. Shillong 
Estate Cell O/o the Pr- A.G (Audit)Meghalaya etc-Shill Ong 
Notice Boards. 

fficer 

I 

14 
1~ 

16 
17 
18 
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\,C, u 

CT ,  ~GMAVA. 
qTANT GE RAL 'E'  

~ :OF 	ACCO 
SgtLL_0NG 

Dated 25. 1. 3_2005 

Estt-I ordeT No. 262) 	

of. C  Cland 	cadres betweBT)  tile  offices 
0/0 4A.G (A&E) 

01) - - 
3rr 

 - 	
effe 	

ol-12-2005 and based 011  t1le,  

	

Consequ 
I 
ent,11pOD the sep 

A&E) Assam, 
. Guwahab wid' 	

ct from 	
vvatcher & 

jg-,and 	 V officials lu the Pem' Meglhalaya "etc-- Shillo, 	officials, the foll 0vvnig CTroup  
options exercised bY 

- 
the ind' 	

Guwahati 
. 
with 

Safalwala cadres are' 	the - office  r)f the A*G, (A&E) Assam. 	
- terms and aL -capacitY in 	offc  the  

pz=ed M the S 
I vvill be treated as  on  deputation to  that 	

011 	
Usual 

immediate effect and 
I 	T I as below: f -1 2-2005  conditions w-e- 

	

LIST-I 	
Desionation 

me 	 on -N, a 	 Cyr 	eOD-- 
Shri Sim Ram C  

ad-Halwa)  .5hri Unhan Pras 
1 	'1/ 	Gr.  D  Peon 

La Sab 
Gr  Watch ey 

shri Manoi RT 	D S  a fia ii wall a 4 
~Shr,.Dinanafrl Shah 

aya, etc- Shillon-C, 

ace of the A.G.(A&E ~ Me.9hal  
ublic  interest from  the Off 

	

Transferred it,  th p - 
	Sam, Guwa 

. 
hati LIST.-II as below: 

'E) As  to.the office of the A.G (A& 

--or - . ............. 

S1. NO. 	Name 	 Gr. D vVatcher 

Shn yTishna Joshi 
to the 

rE) Assaln' Guwahatl  
-in the 

Public interest  from the Office of the A.G-(A&  
(iii)  Transferred 	Shillong  LIST-IN as below: 

(A r E) Meg  alaya, etc- ,  
office. of-the A.G. 	h 

LIST-Im 
Designatioln 

S1. No. 	Narne 	Mary Non.91cYnrib 	&. D Pe 
S 

- 
rntj Bo 	

Gr.  D PeOR 
hri P 	I Dey 	

D Watcher 

3 	
ShTj  Nawal Kishore ROV 



10 

&,r) Meghalaya, etc., Shillong on 

The  fficial in List -11  stand 
released from the Office 

of the A-Cli-(A 

e  tile officials in List 
1.12.2005. 	Assam, Guwahati is requested to t ake steps to  releas 	es of tile 
3. 	

The  Office.of the A.G.(A&E 	
simultaneous  exchange 

of  staff takes place between tile Offic 

frorn that office  on 1.12.2005 so that a 	
am,  Guwahati thereby minimizing the disruptio" Of 

A.G.(A&,E) Meghalaya, 
etc.,  Shillong and A.G (A&,E) 

Ass 

,work in the two Offices. 	

s lefter No. 262- NGE (App)/1 
7-2004 dated I'D .4.20051. 

[AuffioritY :- Headquarter 	 . 
~A- 

Dy. 
Accountant Gf-neral(Adnin) 

Dated-: 25.11.2005 

Memo No. EtL-I/SOC/_?o00-05/4608 
 

vvc, opy to 

The Asstt. Comptroller & 
Auditor General  (N)  

0/0  t1le  , Comptroller & Auditor General Of Indi
a  

10 Bahadul Shah Zafar Marg, 
New-Delhi. 	

Dy. Accountant General (Adinn) 

Dated ~ 25-11.2005  

IvIerno N o . F ft_VSOCJ'20o0_0
5/4609_4631  

Guwajiat)-29 
C OP-" -Lo: - 	(A&F 	1 	- ,) A ssam, Maidampon, Beltola. C)lo  the A-G 	i r 	- Beltola ., Guwahatl --- D.A.G (drrm . 	Maida npon, 	a et'E- - 

- Sr. AO (Admn), 
. 
O/o the A.-G (A&E.) Assam., 	

0`f'o 
Aawq) 

G 9 
'9 	4/n, 

.Secy to A 
principal Director FT1 Shillong 
Secy to A.G 	

Jo  the A.G (A&E) Meghalaya etc' Shillong.  
6 	Stefto to DAG (Admn)7 0 	 1 

Steno to DAG (AF-&rVLC), 
0/0  the  A.G (A&IE) Meghalaya etc,  Shillong.  

PAO (Local) 
Confidential Cell 

	

--yo- 	AO Tc-Record-1  Sect' 
So I/c Record-I Section Caretaker. 
S.0 Estt-2 

	

1- . 	pay bill Group 
E. 0. Book 
Gradation Group. 
S-B. Group 
Budget Group 
C.R_ Group 
posting Group. 
persons conceme 

	

nl~ 	Secy. ACAA Co.op.Mutual Benefit Fund Ltd. Shillong 	

10 1 cer 

ello/othePr.A.G(Audit)Meghalaya ew-5hillOng 

	

9? 	Estate C 
Notice Boards. 

	

1. 	 Establishment 

4 t 



Smti Phulmaya Palanwal 

2 	Smti Sulda.Das 

UNTANT 	Sl  No 	SENJOR ACCOUNTANT 

Smti Shova'na Das 

Srnti Tapashi (Bose) Roy 

Shri  A&. 	-;an.Kanti.Bhattachaxjee 

4 Smti _4xatl Ghosh 

5  Shri?r4jadhip Bhattacharjee 

6. Smti Namit 

V__~ 

—T--Sfji  —Pratul ICrishna-Sen 

8  Smti Nilima Sen Gi~pta 

9  Shri Lakshman  Ch.  Bligt~qphqTiee 

10 Shri PaIiit Ch. Baishva 

--S-lTi--Swapan -K-T B"hattacharjee 

Shri Tapash Kr. Deshamukhya 12 

—1 3).  Smti Aparna Bhattacharjee 

1.4 Shri Kainala Kanta Bhuiva. 

A 42E 
1 0. Srnti Suklin Lyn  d0h 

8tnti'Honira kharlww 12. 

I Shri Brassley J.\4aj  aw 

14. Shri I. Marldiia Klhar,,  kin-, 

P 3-  7_41~ 

f 3 

- A E)  MEIGHL  kYA:ETC: SH LQNG OFFICE  OF THE  CCOUNTANT GENE  ZAL'(A& 

Dated-. 09-06-2006 
Estt-I order No. 5-  

Cons,quent upon the separation of Grr.'C' & 'D' Cadres between the O/o the. kG-

(A&,E.) Meghalaya etc-~-~iillong & AG (A&,E)  Assam., Gruwahati with effect, from 1.12.2005 and 

fF lal 
based on the options exercised by the individual officials, the following Group 

'C' & 'D" o ic' s 

have been permanertly allocated to -the Offices indicated below in order of serniority. However, in 

case. of any. anornali  s arising out of issues pertaining toseniority this should be brought to the notice 

of this office within fteen ~ days from the date of issue Of this order. 

~'0/0 15TBE NqG.:(A&~)WMGIE[ALAYA:ETC- 	T..HE A-G .(A.&E) ASSAM, 

:SEOLLONG 

SI. -N O . 	'~%pervisortber 

Shri S.E. 

SI.  No SENIOR  A-4CCU 
I 

Shri Subodh  Ch.  Biswz.  

SmtI.RatnaDeb 

-Smfi Rosila Shyl ~a 

M,_N__Smti.Fatema,--Begum 

4. 

.5..  

.6 Shri.Sibar s-on W91an 



hrl Sambhu Nath Bhattacharlee 

16.  SMti ViDla  L _yngdoh  16 Sint Madhab)'Lata. (Paul) Das 

17. 
1 

Shri Christopher Treson Khon_gwai -  17 —
Smtl Aj~ alj Bhattachaij6e (III) 

18.  Shri Thlimshon 
 I 
Nongkhlaw 18  Smti Sabita (Choudhury)Bhattacharjee 

- 19. Smti Belinda Dilengdoh 19  Shri Ranj,it ICr Bishnu 
L  

2 0 20 Smti Ratna Dutta Roy 

21. Smtl.loanna Suq ~gi 21. -Shri Apurba  Ch.  Sharma 

d  Ahmed ,  -Smt-A.-l-pana-Rey 

23 0  

24. 

~

Sitti ?recipusly IGatphc)h 
.1 Smti Antristima~Lyngdoh 

23  

24 

Smti -Arpana-Das 

Smti Shibam')CR 930  Bhowmick. 

25. Shri.Dip.9k'-,K-r..: 25 -.-Shft.  Anadi Shankar fChou#q7 

~ 26)41 '7  Shri-.T-.rarantaQ  I  ou-d~  .26 hreeRhar 

---27  - ------- 7*-~S . ffE 	f or -N 

	

i 	- th-D 

	

s Iti7~yd##hAdt, 	Ath 

 SMti Wenly'-No 	ih 2-8 --Smti-Suchitra*.Dutta ,C-houdhuT),  

 Smti.Marceffina klhukonaor 29 Shri Pradip K umar Choudhun 

30.50  -Shri -DorkAghRAi Ti -ewscyb. 30  -Shri-Narendra Das Barman 

Shri Jurbor Singh Cajee SMt Anusua (Dutta) Gupta 

32.)(  -Smti Nirupama Bhuiyan 

3 SMti TI'sfina L 	ra---h 3 3  Shri Pradip ICr. Madak- 

34. Shn Wosli 
 . 
ngton-~T. Khar-k-ongor 4 Shri -Nar-en-Ch. Nfam- mdar 

35. Smti Binap 	hattacha~ee) Deb (B ,ani J 'Smti ,Ndini (Sonowal) Borah 
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1  349  ShrlBaruri 'Paul r 

 i -Pranab- l~r.  -Paul 

3-51 Shti PraseT~Jit  -Saha 

-3-52 )Choudhury -Smfii~lta -(Giaicraborty 

3 5 3' Shri Davasis Deb 

-3 -5  4  —Shr-i -R-a-ae-ndr-a-K-r—Chan- 

-Shri -Shibendra Kr. Roy 

356 Babi Das —Smti  

ACCOUNTANT  A CC 0 U N  TTA  AT  T 

ILa amyp~--A.  S44-gak  I  Slim 	ogeswar Das 

z.  -buri -NUMM 

SmtJ Ritrigen Rymbai   Shri Suren Chandra Patir 

4.  Shri Swarap ChakTavorty   Shri Anup ICumar Dutta 
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Shri Bolindra  Dutla Sniti Dalak-dupljij Syliren,  

01  - -ul  I 	I  TT  11 	11 	6 	Smtj Mitall (Ghosh) Das 

7.  

all  4LLIA 	U 

Smt) ClarilliAD Sviemlich  7.  Smtj Durba (Das) Roy 

8.  Smti Spailinda Mvillem Umlonf-,   Smtl' Rat.na. (Dutta) Manda) 

 Smt] Blida Suting  9. Shrl''Pritam Singh Gurung 

'10. -Smti'Meristellal~,pgrope  1:0. 'Smtl "Sumita..(Bhattacha ~jec)'ChEdcraboT~),  

-Smti DagbishaMhar'Phaiibub  11, 'Shri Sudip.rlCr-Deb Ro) 

12.  'Smti A-ma-bilis.'M' Ylliem Pda-h  12.  Smtj Isumita.(Nath).Bhattacharjee 

SmfiMefHyne -R.-ose 	fhap  T.3. ShriMukdl Sharma 

*(,1.'4 ,.  shri]~idhardson.Nongneng 1.4. varty. 

Smti'2D&  -  aru -ShiiiIii Y5.  ShriMiddhiBahadurRuchal 

'16. Shn Arbin et-15. qgdol  -.16. ~ShriBir-erydr-,a-~BasumataT)7 

T-7. 1 Shri-Sbubans'Gh-So m. 

I lShrir-GopalfChanflraDas 

-Sbti'.DaoltitNonkbf-i  .19. -hri Sar -S 	-at4Ch *Sarma 

20.  -Smtl  -Emerencia.  -Sdhtun  20.  Shri. Axup Das 

21. Smfi Hazel Maxim  -,Rapsang   Shri SaumitraDutta 

 -S-  mt. -Methelda Lyngdoh  22.  Smtj.T-humur (Palit)!RC)37 

Smti.  Bobby  Brenda. L'aloo  Shri Dibyendu Narayan 

.24.  Smti Beth6ld-.a, -sohtun  .24. Shri Bipul Kumar Baishya. 

i -W. -  I  an  d 	6Mh3 -25.... - ------ 	-- 	--- ----- Smti ..Asha-(Sailaa) Sonowzl 
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:28._ 	LShri~ E~~~__ .._ .  -28. -Shri Dhiren  -Sarma 
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30  -mt Merbalin Lamrba  3 Shri Pradip Kumar.Boro 

'3  1. Smti Arou (Sonowal) Sailcia 

"32. 	1  --Shri-Klqyaqjit--Hb2afika. 
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Shri  Johnston Lyngdob 

Shri Phrangsngi Pyn ff,ope ..  

CLEP,,-K  nTIST 

i .  

0. 

Shrl Waba Ranta. Das 

Shrli Anup Kr Chalcrabom 

Shrl Chahi-ram Boro 
3. 

4,  -Shri Dasukbp_gNonmum  

Shri -Feroze--Passah  

--.,.Smti-Bethejj,  

4.  

.5. 

Shri"Raini's.111 ---Kj-  M isra 

Shri.gaghunath Gay-ary 

6, Shri Anu Mech 

77. Smii -Deitymon Kiaf  b  unon  Shri .-Whan Kaptak 

E  ShriAmianKwhary  Shri.-Bharat!ChBrahma 

-9 - Dee--P*$;K-'tvupa#ya  .9.  Shri --Mabi-kanta.Swargiary 

Shii -GaueshTrasad  -Sharma lo. 'Shfi Ramfikianta Basumatary 

,12. 
12.  

1-3.  Shri Debasish Sinha. 

1.  -4. Lob  -Shn Pele ~  yngd ,  hri Nriperi Sailda 

15.  Shri  A-pdlloS-MaiaV7  1-3. -Sbii Basanta K-r Singh 

1 -6. 	1 	Shri Ai~gustine Shadap  1:6.  S-hri 'Pratim Hazarika 

1  77. 	-ShriRrebad Yharswai 17.  -Shrl Swan T- -.hqpa 

-1-8.  -Shri Martm RYw,,ik-  It,  -.Shri -Gurmeet Singh 

 Shn 
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h  .191 ..5=fiXiEa -(Khan  -Roy 

 Shri Elvis.Sdhtim  :20. 'Shri Tanqj Kr De, ,y 

-21 21% 'Md  -Mumtaz Ali 

-22,. ,--,  -.Shfi -JA-~aifta:-Ddb -Na:th 

--23. Shn-Nirmal~Ch-Bero 

24. Shri -Patrick Pugh  - Sawian  24. Shri Pradip Kr Das (M 

--Siri-S ubb ash- eh-Paul 

6----SMb—ChEqt-ab-~CJiQu  borty-B 	chiDewaTi 

Smti~ 	- pTni Kh 

 jan Gogol' Shri Ran r~28) 	Smti Rosanabell Kharmalki  

29. 	Smtl Bijoy Laxmi Dutta   Shri Kanak  Ch  Deka 

-Smti Banrik-ynti.K-harsamai 30. 	,  Shri Bhupen  -Ch  Kalita 
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Sint] Addlita Wanrilanv  Slin Harp- Krislina. Roy 

Shri Kynsaiboh Warjri 32.  Shri Narayan Talukdar 

.33T Shrl Ma!~jul  Dey..  331.  Shr'Lal,:hldha-, -  Kallta 

qllri  jahj;~ 	 ;x. ...........  Smtl Bandana(Singha) Das 
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31  36.  Shri.Praseqjit S.en 

:3) T  'Shri Mari Bahadur Ale ,,  .17. ]_STnti RanuDas 

Sh=u- 

3-9.  Shfi DArij=-§harma  39..-1  Shri A-bhijit-Deb 
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41  lee  Sbri.MFipatdmrAChatter'  I.  a 	C  -R Shri -J 	av -h. i~ha ,g 
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S.hr-i  42. SbriNighit -Das 
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,44. 'Shri Smik-erlangiR T-hawmuit  44. -Md  Nur  -Mohammad  All 

-4=Smtl  -EVeleen.Rose Tariang  4-5.  Shri Kedar Nath Prasad 
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-47./  Evethshish War  
-
Smtl  47.  Shri.R-atul Mani.Baishya. 

48. 	j—Smtl  Lindasafira Marbaniarkiz  48.  -Shri'Surendra. -Prasad  -Singh 

49. Shrl Bikash Limbu  49. Smti Sutapa.-ChalzraboM ,  
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 Smt-i- 
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=-D-Ur-gEFB 

 Smti. Kju Paul 

 Shri Sumantra Choudhury 
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c , Shirij Parimal Chandra. Saha ~ Jr, T,2r 
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66, hri Sagiey Deb 

'67.  Shrl. S-rldharR- ,aqj -an Das 
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 Smti. 'Sangeeta Adhikari 
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- – ------- - 
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87. Shri Sristedhar Dutta 
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 Shri  A  Shiva Prasad 
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171 R 	'Naresh Kr Sah 



I 

t 
124.1 Shrl'IN/LaDoi Dey 

r--7—  Shr)  Basla! Roy 
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STTNOGRAPIgER  GRADE -1  STE  NOGRAPIM,  R GRADLI  -1 
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 -Shr.iSudhil Kr ~ 
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 -ShnPremB~hadur Thapa  Shri'Har-kantalattikdar 
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M..  snif i VID rtimon -Rhynem ShriSudhandra -D61m. 

24. smii!'Dw.zmft 
 . 
bonKharsati. :2,4, S  hri  Rai  u Chettf i 

Ishfi, j~=Athap Smu .25.. silfi Blabla  AR M,  gay 

Smt 

Zilfi* Sim  A Shri- 	:-.'-  Natah 
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-

ghfi YRsbiram7-Boro 

'29.  Shri Pabar  .Ch  Das 

3D.  -Shrl.*Jadu Ram-Das 

Shri Ranjit Bhattachariee 

32.  -McUam  Uddm'  Ahmed 

.3-3. Shn Kashmir  Siagh 
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"S.hfi Atul:Ch -TaTfiffli 

Slri-Naren-R-ajbpng9hi 

37.  Shri Lalit  Ch  Kathar 
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 Shri GorakhRam 
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 Shrl Krishna.  J osh] 

 Shri Georye. Fabian Binail 

'11.1 -Shri -Manoi Kr. Ray 

172,  Shri .Robin Rizal 

MALT 

1.  Shij.  D61  --.Rihadur Litribu 
.... . . .... 

. 	 ..... 

-IA VVA' AJW SAY 	VL  A - 

.'8Jr-i.Jagasidh,-Pr-asad  ;Smti C-mrmit Kaur 

lhfi~UhmratSffigh 

-Shn 	~pgi 

4 _~mtmam1whDevi. 

'Linti-Tv.101 mm~.a.Vaiil±ar 

. 6.  smtKasturi Devi 

-7.  Sha:b 

S.  SmtI AihuiillnK, h ynem 

WA-TERNMN  'WATERMAN 

1.  ---Smti Tara, Dew 

gdhar 

IL 	The:followin .g officials -of the -0/othe AG - (..A&E) Meghalaya etc, Shillong have been 

..---.-4)--Sr--Acctts-atSl.--1-5-1,166,-199-to2D5,20-7-to-21-8,220-to-226;228-to-232-&, -234.-to-2-"1.7- 

..... ........ .... 

Cyr.D' Peon at SI. 12,.14,22.&27 
WatcheratSI. 11 

M. 	The followilig...'Sr. . ,Acetts/.Arett.s/C/..T~s/Group ',D' who :have not.furnished. :Qptims for the 

-M 	------ .. ... ..... 

O/o the AG  (A&,E)  Meghalaya etc, Shillong  O/o  -the  AG (A&,E)  Assam, 
Shri Bryan Bang,  C/T  1.Shrl. Tiren Basumatary, Sr.  Acctt 
Shn -Chariesstar Thangkhieml.  -C/T  I. Shr-)* Cianesh  -Ch,  Deka- Sr. Acctt. 
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1 	3. Shri FTARtIM T)iPll(yfinii r.,-  7-) , 	1 

4 . 	Shl-I Sudip Myrtlion&. &-. - .'D' Wat-clier  4.Shrj Saml.raji Das.  C/T 
Ir 	5.  Shri Vijay Kumai -, 	Al-all 5. -Shri Preman Sinah. G -r.  'D'Peon 

6.  Shri Joel Roy Nongbri, 	Safalivalla  6.  Shn Ajov Lama,  G7- 'D  Peon 
7. Shri Hemial Parlyar .. Gi-  'D - Safaiwallig Shrl Lohli Ch. Baruah- Gi- . 'D' 

Watcher 
Shri Utpal Kumaj -  Das, Gr. 'D 

I.,q falwdlla. 	 ~L~ 

(Authority:- AG"s Orders dtd. . 24.3, 06 at, P/5 .,8N of File No.EstL. -.I/..SDC/̀ 2'0 -0'0-'05) 

-DEP 'UTYA-CCOLTNTTA2\TT-CrENER-AL-(ADW 

-Date& 

ptroDer-&-Auditor. General -(N), 
0ffir-e ,dfthe'-`C0Mptr0Iler-&,  Auditor:c-renera'] ,ofIndia, 
'10. Bahadur Shah Zafar  'Marg, 

New,  -Delhi-i i oom 
C' d~ — 

DEPUTY ACCOUNTANT GENERAL (ADNiINT) 

Memo No. Estt.I/SOC/2000-05/ O-o,3,5 - &o /y e 	Dated 	G/ /6/06 
Copy to 

-Assam,-Ma-',dam-zaon,-~Beltdia, Zuwahatl-29- 
.-Guwaimti-- 29.-  3. Secrztarylo A'G, ~ D/01  jE) Msam,  t 	Maidampon, Belotla, -Guwahati-29. 

4: -Phncipal -Dirertor,'RII S M. 

--~SftmcM - aAG - ft4g. 

9. Confidential.Cell. 
10 - S omstta 

T-3  T 	 -q~ 7adition  ~jst SB -~~up~qqgelt ao  -p.  E:D~:Ogp~ --:oRig GTpup7 
-r --I ni -,, 

15 -Estate -Cell, O/o the 
16.Notice Boards. 	

al~ya etc., S '11 g. 

ESTABLISMM(NT 10ACER 
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ZA.A~ 

To 	
Gcoeral (Audit), 	YA, 4)  ~ (A 

TbePT. 	Untant 
Megbed g  Ig.  
Shillo . 

cWm  of Cwoup B of ROM in the A&E  and Civil Audit  
Subject: Sevaration Of COMMOD 

offices In  North gag Repon. 

Sir, 
invite  referenoe to  youx. - Do letter no. 

I am direcWd - tO 	 subiect- The 
NW2ool/6469 dated 28.3.061 

onu  the abovtzited -_ — 

AGWYNILA,ACQAAAD  wd  pe 	
offices  viz, Megbalayal 

new  sanctioned WenWb 	
....-in-position for the three 	C=Iosed. The 

has been fixed as Per the  statement ~ and the staff Anm.ew Pradesh and Mizorm 	in yoUr  Of fiC40 record. 
,edistributed maJoned 

strength may please be noted 	
est_ . 

&- may  aczordingly .  be  Po 	in'each  office a, the earlie" 
and officer. 

youn faithuly, 

A&Ministrative Office)7  

'No. -I-696-BRsn-2-2005  

copy for  inforw
afion and necessary action tIO' 	

AP R 

1. AG (A"), AnOMW pmdesh 

2, AG (A&E),  NUzon=  
3. Sr AO , N(W (APP1h)  

pS to.PID (Staff) 

-ative Mministl , 	(BRS) 



ANNEAORt 

OF FICE OF TBE  ACCOUNTANT GE NE  RAL  (A&EI, ME GHALAYA, ETC, SHILLONG 

Circular No. 3307 	 Dated: -12-07-2006 

Consequent4pon Ahe creation -of the two new nffices -of the -Accountant General, Mizoram, Aizawl' and 

Accountant Gcner6L ~,Arunachal Pradesh, Itanagar 2  witheflect -from I`..ApfiI.2006,._'alI Group "..C' -and 'D' 

--& Entitlements), officials; currently'borne on .  the cadre --of the Office -of the Accountant: Generdl.:( Accounts 

'Meghilpya, Arunachil 'Pradesh ~and :Mzoram, Shiflong -Fare:herd~y --.Tequired.to  zxercise . ~Iheir ..9ption Ior 

,Permanebt:61location ,to Ihe:,dffice(s), of ,-.then' :dhoice ;.in ~the.;.Prescftbed' ~OP,110.N.,F .OR.,M' ---encilosed:with this 

~'Gjr :cular. 
61~3.  ,.df  pr~64p 	-1,D' Accounts -,& .p 	-C'Miid 

-;T 	d -Strength 	-P 	~oSit.l 
,2; 	he ~proposed; andtione 	andi. -ersons 

~Generdl 

	

A- 	!M 	S-hill. 	" - d':ffie 

	

ce 	 _g "Icadr6s, 	e, 	rFi 6U.thd_ ~ 6c&iii 	 n 
~&"66ent 	;t eireorganiz.. 	 ..o an 

'I -P e 	'a 	enerA 
-m-ewjy -,Treated-Mffkes -,.-Ta ~-,the--.Accountant-,,GeneraL--.A~unwha.,, rad ~k:...J.tw-i-gar--,;..md--,Accountarlt-.Z. 

4Cadre Meghalaya 

3S 	?IP 

Arunachal 
Pradesh 

SS 	PIP 

1\,fizorem. 

SS 	PIP 
Sqpervisor. 
Si..Acctt/Sr.  CO 130 -123 .49. 42 42 35. 
Acctt./CO 19 _15 .8 5 11 
-C.'T/DE(D' .34 8 '14 -1.2 16 13 
Welfare, Asstt. 
Caretaker 

- Sten6 .'2 .1- 
Ifindi7ranslator ..,2.-- 
Stdfftar-Dfiver I... 

.4 -3 3' 
&6UP,D 	0:;r: :.33 -27 13 
77.61ex:'Opemtor 

-SS = Sanefime. -StrengM; t'L"= tersons-.m-roswon 

sition ,as shown The vari6us -p6sts i'Ahd ihfee offices will'be staffed to the extent offhd -number' of Persions-in-Po 

in -the -above t ~able. 

f 	ris themersons-in-position.stren 	of _1'. '.Pemianent-posting.6f:Gr.oup7:C 40,officials.0 common cadre agai 	_gth 

vati O*us offices Will be made by the cadre controlling.. authority i.e. kG-(AB_,E), Meghalaya etc. , Shillong 

strictly on the basis of -the seniority of the officials, who have exercised ,their opfion 16r allocation to such 

offices. 

'Vide Hqr's Office Notifickion No ~66-AuditIM&C/208-1997/Notification/01  dt: 1.4-03-2006. 
2  Vide Hqr's Office Notification No-66-Audit/M&C/208-1997/lqofification/0 ~I  dt. 14-0--1-2006 

'Comi3iuiiicatedvideC&AG'tbT~coMtmoNo.1686BRS/72-2005date,d25-4-:2006. 
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official fails to submit his/her option by this date, he/she will be aflocated pennanently to am? of the three offices 

at the discretion ofthe Administration. 

wiU be final and subsequent -requests Lor dhaft wiff not 'bee The options once exercised - 	 V 

enteitai~ed-und-e'ra- * -n"y4 -c'i-re -u---m--stahe -e -s. 	 of:offices 

6 -,pemmentAlocatiomas vd.U,as 6or deputation with,due; care, and,. -apolication bifl Mid. or- 

d/ -S_ 

'7 '00.6 Memo.No. , 	OC/20O&OW3308-3315 	-D-Ated.12- -7-2 .  
C -10  

v v~l ~:SR.MAGTA-dmrf i:O/ol 	W&-a._T-e uest),to -,hand, ,overfflus ~Circtdardfle 	it f the 	q 	 d hepaftwhed 
A 	-AD 	T6nn.4qm,6a6h,.Br.o 	1, A 	A E 	SamI." ' .-":;' :".'.': ~ . ..,,Ption 	U 

~s ~r6h ,,-~eodiation " `5~ffi ".0/i ~A sam.-; u 
li!d* '' Ptiony. 	W 	to P §_.,, h P 

'ts :0.ffic 	W-With 	t; 	fover .l. S ~ .'.Sr'. ...Acc6un 	 Circ i 4'Teq~ 

off-i 

	

'h;! Grbi -4) 'C' . -a fid 'D' - 	z5 rat tj~4te- d' R 3-1, Rqgional. 	Trining 	-0 	orm -.to ek ption 
Shillon g. .T.-.he. ,fiUed',in.- Opiion'..F.orms §hoWdbe:f6rw9r&d-.to,:.this ,g 	Shillop 

'bffice.notIater than.19 JAily -2006 

	

--ircular 	'hed A 	OsISOs/Supervisors. 	With;a_iequest.1to,-hand: ver 	-:C 	.,alon 	h 

	

this 	.g.mit4-1 eaitac 
~.(Locdl) 	:OptiM7Fonn%to ~eachtGroqp 'C'...and 'D' dfficia'l w-oikihg lunder 

fionF 	ihi d
. 
 i '.b ~f` ' 

6~ 
d 	

th 
them. The R116d --.in;;O, 	.:orms ~s o 	e orw e to e p 
stdbh~hi~6ftt sectionmot atefffigh.1-9 -July-2006 

-4. 	A G.. 
~5~ :StenoIo_DAG,.(AQ. 

.<6.. ~'St,en.o.e,.toDAG ~(AE& VLQ) 
Pst 	s 

AE'NotiaBoards 

T  A 
-EstabRshinontoffiter 
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NEXURE 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) 

MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001 

4-  No. Estt.-I/Rept/Inter AG Trans/2006-07/ 5 ~ 'r' 8 
	

Dated : 02.11. 2006 

To 
The General Secretary, 
Accounts (Category III) Association, 

O/o the Accoun tant General (A&E), Meghalaya etc., Shillong 

Sub: 	Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizawl — 

consequent transfer of Gr. 'C' and "D' staff. 

With reference to the Accounts Association's (Category III) letter No. ACC/Cate 111/2005- 
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited 
above, I am directed to convey herewith the Headquarters' Office reply received vide letter No. 271- 

NGE(JCM)/11-2006(III) dated 30,10.2006 on the points raised by the Association as under : 

Comments 

1.(a)Whether the period of deputation Para 4 of Circular dated 12 July 2006 issued by the office of the 

will be for a specific duration and also, Accountant General (A&E), Meghalaya under which all Group 'C' 

if so, 	what would 	be the tenure 	of and V staff were asked to submit their option for permanent 

deputation? allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices 

makes it clear that surplus optees of a 	particular office will 	be 

posted on deputation to the deficit offices and "these persons shall 

be permanently posted to the office of their- choice on the basis of 
(b) Whether the officials transferred to their seniority on availability of subsequent vacancies against the 
the offices of A.G (A&E),A.P. Itanagar person -in -position strength in that office, " 

& A.G. (A&E), Mizoram, Aizawl 	will be 

brought 	back 	to 	the 	office 	of their This being the case, it is clear that deputation will not be for a 
choice after expiry of the deputation specific duration. The deputationists will have to continue in the 
period, irrespective of vacancy position office they are sent to till they are repatriated to their permanent 
in the office of their choice. office in the manner stated above. The period/tenure of deputation 

would thus differ from person to person. 

The 	Circular 	makes 	clear 	that 	the 	deputationists 	will 	be (c).Some 	members 	desire, 	that 	the 

transfer be made on Tour/Rotational permanently brought back to the office of their choice only on 

basis, may kindly be implemented. availability of subsequent vacancies in that office. 

"the demand of Association to post the surplus staff on rotation 

basis can be considered only if all the staff members are agreeable 
for posting to the deficit offices on rotation basis. 



/Y,Z 

2 (a) Whether, staff members who will 
be t. ransferred to Arunachal Pradesh, 

Itanagar and Mizoram, Aizawl would be 
I 

provided with individual quarter in a 

habitable and secured area with -all 
i 

basic amenities? 

(b). 
. 
Further, the staff quarters should I  

be ~provicled adjacent to the office. 
Unless, the staff quarters are provided, 
tranl fer to the new offices may be kept 
in abeyance for the time being and 

functioning of the two offices may 
Continue in Shillong. It is also 
reqdested that the staff side should be 

taken into confidence before selecting 

the iites of staff quarters. 

3.Fdrther', as per the terms & 

conditions of the Circular issued by 

the . Administration vide Circular 

No.3~ 307 dtd.12.07.2006 It appears 
that,  the junior Gr.'D', C/Ts & 

Accountants would be the worst 

suff 
I 
 prers as most of them 'would 

have to serve on deputation in the 

offices of A.G(A&E)., A.P, Itanagar & 

Miz6ram, Aizawl for a very long period 
of ~ime or for their entire service 

, 	, 	
i 	- 

peribd as It appears from the 
Gradation List and also they will be* 

deprived -of their promotion till they 
arelrepatriated to their original office 

-of c 
I 
 hoice. The officials may be brought 

back to their office of - choice after 
completion of their normal deputation 
peri d and the subsequent vacancies 
arising on the new offices may be filled 

UPI 'by new recruitment. In this regard, 
I 

Administration is requested to find 

waV1s and means so that staff can be 
brobght back to their office of choice 
i mmediately after completion of their 

I normal tenure of deputation. I  

Reply/Comments-on these points will follow separately from HQrs. 

This point is covered in comments pertaining to Point 1(a) and (c) 
above. 

As far as promotions are concerned, para 8-of this office Circular 

dated 12 th  July 2006 (Appendix-I) makes it clear that "no further 

promotion will be made in the surplus office(s) till all officials on 

deputation are repatriated back to the office(s) they have opted for 

on permanent afloca tion 
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ay also be clarified, that C/Ts 

.who 6Te bn deputation to the e—cadre ~whc 

post as D.E.0 on transfer to the. new 
offices will continue to be entitled to 
draw the pay of D.E.0 or they will be 
reverted to their original posts of C/T. 
and how their pay will be protected in 
that case? 

5. Gr.'D' officials are the financially 

lowest paid category and they would 
further be subjected to suffer most, if 

they are transferred to the new offices. 
Hence, it is requested that our Gr. V 
staff be exempted from the transfer 
and vacancy in the newly created 
offices may be filled up through direct 
recruitment and the surplus staff 
should be regularized by creating a 
Supernumerary post. 

The clerks working as DEDs  may continue to hold the posts 
DEOs even after their posting to the deficit office-s. 

The Group V officials who are in excess of the required strength of 
Shillong office are to be sent to the deficit offices and no exemption 
can be allowed to them, 

6. The staff also impress upon the 
Administration that a great hardship 
would be caused to the members in 

respect of the education of their 
children due to the transfer. Therefore, 
it is requested, that no staff members 
should be transferred during the mid-
session of the education of their 
children. It may also to be mentioned 
that deserving children , of the 
members may require a P 

' 

R.0 for 
admission of their children to Higher & 
Technical education through State 
Govt. quota and would lose their claim 
for such a quota, as getting a P.R.C, a 
continuous stay at a particular place 
for 12 years is required. But, 
continuous stay for 12 years may not 
.be completed for many members at 
Shillong due to their transfer to 
Arunachal Pradesh & Mizoram from 
Shillong and as a result their children 
might be deprived of getting P.R.C. 
from the Govt. of Meghalaya. In  this 

The Permanent Resident Certificate (PRC) is given to a 11 permanent 
~ resident" of a State. Thus, a person is eligible for a PRC as long as 

~ he/she is a permanent resident of Meghalaya irrespective of the 
fact that whether that person is working in Meghalaya or not. 
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may be made 
Meghalaya so that 

granted to the Children 
of t he staff who are transferred to 
Arur~ 

i 
 achal Pradesh & Mizoram. 

~ 4 

7. 

T' 

 e staff also expressed that, at the ti  im e 
I of separation between Assam 

Office' and Meghalaya office, staff 

strength and persons in position was 

not reflected in the Circular letter. As 
I 

a result, some members who would 
have I opted for the' Office of A.G 

(A&E)i), Assam, Guwahati 
permanently, could not avail the 
oppo unity r opting for their cadre in 
the 'ce ot the A.G (A&E), Assam, 

0"' 	
1 

Guwahati and have been deprived of 
natural justice. Hence, their personal 
representations may kindly be 
considered and they may be given the 

opportunity to opt for their cadre in the 
Office of A.G 	(A&E), 	Assam, 
Guwahati/or they may be allowed to 
be tran, sterred permanently there. A 

good number of members of the staff 
of this, office are still on deputation 
now W I  ith the O/o the A.G(A&E), 

Assam, 
i 
 Guwahati and some of them 

have been transferred twice to that 
office. 'In this regard, how they will be 
treated on their repatriation to this 
office, 8 they are still the junior most? 

The cadres between Assam' and Meghalaya offices have already 
been separated. This issue cannot be reopened. 

S. The !,Association urges upon 'the 
Administration, that, representation for 
retentior~, in the original office of choice 
by the members on genuine grounds 
may also be given due consideration 
when transfer on deputation is 
orderedJ 

No exemption should be allowed in any individual case without 
approval of Headquarters' Office. 

0 

Yours faithfully, 

Deputy AccoLlbt4~~ 
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